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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

APPEAL NOS. 263 AND 264 OF 2018

IN THE MATTER OF:

AMIT UPADHAYA @08 @ APPELLANT
" VERSUS -

SEIAA & ORS. *... RESPONDENTS

REPLY ON BEHALF OF RESPONDENT

(M/s Pehalwan Traders, Hamirpur)

|, Kailash Singh Yadav, S/o Shri Ramvrakcha Yadav, aged about 45 °

years, do hereby solemnly affirm and declare as under:

1. That I am the Proprietor/Partner of the Respondent firm, hence
being well conversant with the facts and records of the present

- case,

. That Appellant is not a person aggrieved and this litigation -is
business rivalry as on one hand Appellant is challenging:’thg
Environmental Clearances granted ‘to"?; variouswP__rdj_elct"
Proponents and on the other hand he is appeatring on beh?ﬁt}f

various Project Proponents before various courts. .
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3. That the Appellant has challenged environmental clearance in

- Appeal No. 263 and 264 of 2018 mainly on the ground that
Regional Environment Impact Assessment Report (REIA) has
-been rejected by the SEIAA and the environment clearance
has been granted on the basis of individual EIA which is the
extract of REIA. Hence, the Environment Clearance is wrong
and liable to be set aside. It is submitted that Hon’ble Supreme
Court in the matter of Deepak Kumar Vs. State of Haryana
reported in (2012) 4 SCC 629 emphasized on the need of
Regional Environment Management Plan for consideration of
the application for grant of environment clearance for mining of
minor mineral as they are mostly in cluster so far as river bed
mining is concerned. This Hon'ble Tribunal also in NGT Bar
Association Vs. MoEF (O.A. No. 171 of 2013) vide order dated
28/11/2013 and in Satyendra Pandey Vs. MoEF & Ors. (O.A.
No. 186 of 2016) and in case of Jitendra Singh Vs. MoEF (O.A.
No. 495 of 2015) has reiterated the need of Regional
Management Plan for grant of Environmehftal-Clearances as a

desirable approach,

_ That Government of India has issued notification dated
01.07.2016 wherein in Note<(5) it has been specifically
provided that even if the leases which are not operational will
not be counted for the purpose of cluster but will be included in
Environment Management Plan and Regional Environment
Managément Plant. The contention of the Appellant that the
said note is applicable only in the State of Rajasthan is wrong.

A

Only Note-(1) is specific for the State of Rajasthan and Clauses



2 to 5 of the said Note are applicable to the entire country. A
true copy of notification dated 01.07.2016 issued by Ministry of
Environment & Forest and CC is being enclosed herewith and
marked as Annexure-1.

5. That the concept of REIA in the context of Environment
Clearance in India is not alien. It has been practiced since
2002-2003 when the Indian Bureau of Mines carried out
Regional studies for silica sand mines located near the
sensitive Badkhal and Surajkund lakes for grant of EC. It finds
mention in the MoEF publication on Standard ToRs in 2015.
Subsequently, it is specifically cited in the Moef & CC
notification of 1/7/2016 Note-(5). It has also been highlighted as
a desirable approach in numerous orders of various Courts.
However, the need for effective methodology to address the
environmental concerns of mining projects (Minor minerals) in
regional/cluster éituations, has been felt and attempted at
various locations in India. Some of these have been on the
instructions of the Hon’ble Courts but aiso out of academic
interest and private 'ihitiatives which have been successfully
deménStrated. Environmental assessment of numerous
homogenous mining leases being granted environmental
clearances on the basis of regional or comprehensive ElAs
exist. Examplels are available from Goa, Kerala, Haryana, Bihar

and Ori§sa.

rﬁﬁﬁqh\ (A)Hon’ble Supreme Court of India in the matter of Deepak
; h Kumar etc. Vs. State of Haryana observed vide order dated
27/02/2012 that it is not an answer to say that the extraction
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is in blocks of less than 5 hectares, separated by 1
kilometer, because their collective impact may be
significant, hence the necessity of a proper environmental
assessment plan....FURTHER........ A proper ‘framework
has also to be evolved on cluster of mining of minor mineral
for which there must be a Regional Environmental

Management Plan...........

(B)Hon’ble Supreme Court of India in the matter of Goa
Foundation vs. Union of India & others (Writ Petition No.
435/2012) observed on 11/11/2013 as follows:

“We also find that Ministry of Environment and Forests,
Government of India had entrusted the Indian School of-
Mines (ISM), Dhanbad to carry out a regional
environment impact assessment study of mining in Goa
region and ISM, Dhanbad has submitted its report
proposing a cap of 24.995 MT per annum on the basis of
the carrying capacity of the existing infrastructure of

(C) Hon'ble NGT (PB) also in the matter of NGT Bar
Association Vs. The Secretary, MoEF and Othiers (M.A. No.
685 of 2013) observed on 28/11/2013 that it may be useful
to notice here that the Model Rules of 2010 did not deal with
the grant of environmental,, clearance. However, it did
contemplate preparation of a regional environmental
assessment and regional environment management plan for

the purposes of environmental clearance. These Rules also

| wdhn




specifically provided for restoration, reclamation and
rehabilitation in clusters.

(D) Hon’ble NGT (PB) in the matter of Satendra Pandey Vs.
MoEF & CC (OA 186/2016) observed on 27/08/2018 as

under:

..... The mining plan should take note of level of
production, level of mechanization, type of machinery
used, quantity of diesel consumption and other aspects
of environmental impact. There is also a requirement of
Regional Environmental Management Plan......."

-, (E)The M.R. Cell of Indian Bureau of Mines (IBM), has taken
" up an assignment for the preparation of REIA and REMP for
a group of 15 silica sand mines located near the sensitive
Badkhal and Surajkund lakes, in order to assess their
environmental impact and grant of EC. The M.R. Cell of
Indian Bureau of Mines (IBM) has also started preparation
of REIA (Regional Environmental Impact Assessment) and
REMP (Regional Environmental Management Plan)

covering clusters of mines.

(F)Regarding sand mining projects of Banka District in Bihar
where several Environmental Clearances were granted
‘considering single EIA for the whole district which was
challenged in appeal no. 06/2016/EZ was also dismissed
by Hon’ble NGT (EZ) on 22/08/2016. |
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(G) Itis also pertinent to mention here that in the matter of
china clay mining in the Thiruvananthapuram district of
Kerala, the ECs have been granted to 46 mines on the basis
of REIA study in clay mines areas in Thiruvananthapuram

district of Kerala.

That the present REIA is not for entire area but there are 05
REIAs for 05 different study areas (SA-1, SA-2, SA-3, SA-4 and
SA-5) covering 20 clusters and individual leases of the area
concerned which are in accordance with the provisions
provided in Appendix-XI of the EIA Notification, 2006. The
Respondent’s lease is located on river Betwa and is covered in
SA-2.Further the MoEF & CC & CPCB has clearly specified in
their report that the Regional/Cluster EIA is better than the

individual EIA in the cases where there are several leases in

contiguous homogeneous area like in the present case.

That it is a establish fact that an impact assessment which
takes into account the impact of proximal activities is more
accurate & contextual for assessment of worst case scenario.
For Example the structure of the EIA and the details for
computing the EMP cost in case of M/s Pehalwan traders (File

No-4141) of Study Area-2 is given below :-

Environment Management Plan (EMP)
ltems Units Cost* in Rs.
A No of plants 91saplings 9109 /-(One time cost)
B Tree Guard 60 saplings 1;2.1';,456- /-(One time cost)
c Water Demand for 0.030 KLD 6,263/ ( Cost fors years)
plantation o o J

i
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D Sprinkling on haulage 33.24 KLD 45,70,500 /- ( Cost for 5
route for dust years)
suppression

E Monitoring cost 13,50,000/- ( Cost for 5

years)
Total 60,57321/-

*Cost is proposed for 5 years (Capital+ recurring)
Project Proponents have also proposed the use of Mobile STP at the
project Site.

. That ElAs of the individual leases are conforming to the

statutory EIA requirement because a larger number of
contiguous or near-contiguous ElAs have led to the need to
analyze the important common factors such as transport route
analysis, incremental pollution, replenishment, regional geo-
hydrology, the seasonal impact of mining and other critical
polluting factors in the area . These are as per the provisions of
Schedule X|I of MoEF& CC Nofification No. 141 dated

- 15/01/2016, therefore it is incorrect to brand the study as Macro

level analysis when in actuality it is a number of micro analyses
building up for a comprehensive impact assessment for proper
mitigation considering the precautionary principle. The LOI of
M/s Pehalwan traders (File No-4141) was issued on 26th Feb,
2018 pn the basis of letter by DGM issued on 15th Nov,2017,
application submitted on 21st March, 2018 and ToR was
approved by SEAC on 26th March, 2018. Other leases of this
cluster like M/s Chaudhry Traders (File No-4074 )-LOl. issued
on 30th Jan, 2018, M/s Balajj Enterprises(File No-4155 )-LOI
issued on 26th Feb,2018,, M/s Kanha Construction(File No-
4192 ) -LOI issued on 22nd March,2018, M/s Yadav and
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Sons(File No-4529/4429 )--LOI issued on 24th July,2018, M/s
Harihar Minerals(File No-4160)- —-LOl issued on 8th May,2018
were granted before or after of M/s Pehalwan traders in village
Bheri Kharka. The testing stations for the projects were decided
and Monitoring was done during 1st March, 2018 to 31st May,
2018. After these leases another two projects were added on
the same cluster M/s Yadav and Sons(File No-4529/4429 )--
LOI issued on 24th July,2018, M/s Harihar Minerals(File No-
4160)- —LOI issued on 8th May,2018. All eight projects would
use same transportation route i.e. 94 trucks of M/s Pehalwan
traders (to and fro) and 564 trucks of other leases with the truck
load of other B1 projects .Hence the necessity of combined
EMP arises.

It needs to be highlighted that, the EIA document submitted conforms
to the structure & design as expected vide Appendix lil of SO: 1533
dated 14™ Sep,2006 issued by MOEF & CC.

The Detailed Structure as per the MoEF& CC Guidelines is as
follows:

Chap. | Compliance of EIA as per Appendix-lil of SO1533, (EIA notification- | Compliance in EIAW

No. 14th Sep, 2006) at page no.
EIA CONTENTS (Ch.No.-Pg. No. to
STRUCTURE Ch.No. —Pg.No.)
| 1. Introduction Purpose of the report 1-2 to 1-4
+ |dentification of project & project proponent 1-4 to 1-15

Brief description of nature, size, location of the
project and its importance to the country, region
1-16 to 1-19

Scope of the study - details of regulatory
scoping carried out (As per Terms of Reference)
| 1-19 to 1-28
2. Project « Condensed description of those aspects of the |2-1 to 2-31
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Description

projéct (based on project feasibility study), likely
to cause environmental effects. Details should be
provided to give clear picture of the following:

* Type of project

¢+ Need for the project

2-31 to 2-31

2-32 to 2-33
. Location (maps showing general location,
specific location, project boundary & project site | 2-33 to 2-35
layout)
. Size or magnitude of operation (incl.
Associated activities required by or for the project | 2-35 to 2-36
. Proposed schedule for approval -and
implementation
2-36 to 2-46
* Technology and process description
* Project description. Including drawings showing | 2-46 to 2-55
project layout, components of project etc.
Schematic representations of the feasibility
drawings which give information important for EIA | 2-55 to 2-63
purpose
* Description of mitigation measures incorporated
into the project to meet environmental standards,
environmental operating conditions, or other EIA
requirements (as required by the scope) 2-63 to 2-63
* Assessment of New & untested technology for
the risk of technological failure
2-64 to 2-67
Description of | « Study area, period, components & methodology | 3-2 to 3-28
the
Environment sEstablishment of baseline for valued
environmental components, as identified in the
scope 3-28 to 3-53
+ Base maps of all environmental components
: 3-54 to 3-155
Anticipated *  Details of Investigated Environmental impacts | 4-2 to 4-10
Environmental | due to project location, possible accidents,
Impacts & | project design, project construction, regular
Mitigation operations, final decommissioning or
Measures rehabilitation of a completed project
¢ Measures for minimizing and / or offsetting
adverse impacts identified 4-10 to 4-27
¢ Irreversible and Irretrievable commitments of
environmental components 4-27 to 4-34
. Assessment of significance of impacts h
(Cntena for determining significance, Assigning | 4-34 to 4-46

| significance)

*+  Mitigation measures

ol




4-46 to 4-67

5. Analysis of | * In case, the scoping exercise results in need for | 5-2 to 5-5
Alternatives alternatives:
(Technology

& Site) » Description of each alternative 5-5 to 5-7
« Summary of adverse impacts of each alternative | 5-8 to 5-10

« Mitigation measures proposed for each 5-10 to 5-11
alternative and

+ Selection of alternative 5-11 to 5-13
6. | Environmental | = Technical aspects of monitoring the | 6-2to 6-14
Monitoring effectiveness of mitigation measures (incl.
Program Measurement methodologies, frequency, location,

data analysis, reporting schedules, emergency
procedures, detailed budget & procurement

schedules)
7. Additional *  Public Consultation ' 7-3to 7-4
Studies
* 'Risk assessment- : 7-4to 7-37
+» Social Impact Assessment. R&R Action Plans 7-37 to 7-91
Y
8. Project Improvements in the physical infrastructure 8-2 to 8-3
Benefits
« Improvements in the social infrastructure 8-3 to 8-17
+ Employment potential -skilled; semi-skilled and | 8-17 to 8-17
unskilled
* Other tangibie benefits 8-17 to 8-19
9. Environmental | If recommended at the Scoping stage 9-2 to 9-19
Cost Benefit
Analysis
10. EMP Description of the administrative aspects of | 10-2 to 10-28
[ ensuring that mitigative measures are
implemented and their effectiveness monitored,
after approval of the EIA
11, Summary & |+ Overall justification for implementation of the | 11-2 to 11-09
Conclusion project
(This will

constitute the | + Explanation of how, adverse effects have been 11-09 to 11-11
summary of | mitigated
the EIA Report
)

12. Disclosure of | * The names of the Consultants engaged with their | 12-2 to 12-4
Consultants brief resume and nature of Consultancy rendered
| engaged

The MoEF& CC and CPCB in their reports to this Hon’ble Tribunal at
- internal Page Nos. 20, 32 & 33 has also clarified that the EIA
document submitted conforms to the requirements of the EIA
Notification 2006. The SEIAA-UP in its submission to the Hon'ble

oy




NGT in January, 2019 has also submitted that the structure and

content of the EIA document has been appraised by them based on

which the ECs have been granted.

A. It is further submitted for kind perusal that the SEAC UP
scrutinized & appraised the projects strictly from two

perspectives, initially on the basis of Regional EIA

document, where the individual cases were presented from

the perspective of individual sensitivity and incremental

impacts. Subsequently the case was appraised exclusively
to establish that:

(i)

Compliance of the EIA documents to the ToR
conditions. (Photocopy of the concerned relevant
part from EIA of documents project is being filed as

Annexure-2)

(ii) A sensitivity Analysis as per the ltem 9 of Form | of the

application had been conducted for the specific
mining lease (Photocopy of the concerned relevant
part from EIA of documents project is being
enclosed as Annexure -3)

(iii)All the base-line data collection conforms to the legal and

scientific requirements for grant of EC to an individual

lease. (The geo-spatial detail of data collection

. locations in case of respondent lease, are enclosed

as Annextire-4.)
Public Hearing conforms to the provisions of the
Notification. |
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(v) Provisions of adequately budgeted Environmental

Management Plan, specific to the respondent

Environment Management Plan (EMP}*
Items Units " Cost* in Rs.
a No. of plants 91saplings 9,109/- (One time cost}
b Tree Guard 60 saplings - 1,21,450/- (One time
cost)
c Water Demand for plantation 0.030 KLD 6,262/-(Cost for 5 years)
d Sprinkling on haulage route for 33.24KLD 45,70,500/-(Cost for 5
dust supression years)
e Monitoring cost 13,50,000/-(Cost for 5
years)
Total 60,57,321/-

*Cost is proposed for 5 years (Capital+ recurring)
Project Proponents have also proposed the use of Mobile STP
at the project Site.

This was the part of presentation made before SEAC, UP on
16.10.2018 & 17.10.2018. Photocopy is being attached as

Annexure -5.

B.That ECs were granted only after the full appraisal. It needs
to be highlighted that the answering Respondent's EMP was
prepared keeping in consideration not just the
environmental impact of the applicant’s lease in isolation,
but the cumulative impacts of the other operational leases
within the cluster or cluster-like situation. Because of this
diﬁe;ence of .analysis, the environmental pollution results
are higher and therefore the mitigation measures and cost

of EMP is also much higher compared to the environmental
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clearances where cluster/regional impacts has not been

considered. For Example, case of adjacent lease of M/s
Radhika Crusher, Bheri Kharka,Hamirpur File No. 4396,
EMP Cost is Rs. 10,50,000/- as capital cost and Rs.
5,50,000/- as recurring cost mentioned as evident from the
EC granted to M/s Radhika Crusher. The copy of EC

showing EMP cost is being annexed as Annexure -.6,

. That, it is also submitted at this juncture that the

environmental base-line data collection fully meets the data

collection requirement of an individual lease-specific EIA
and conforms to the MoEF, CPCB and BIS standards of

sample size as shown below:

Details Air Quality Noise ievel Surface Water | Ground Water | Soil Quality
Stations Stations Quality Quality Stations
Stations Stations ‘
Requirement | As per IS: 5182 As per As periS: AsperiS: | Asper Bureau |
as per Part 1-20 1S:4954-1968 2488 (Part 1- 2488 (Part 1- of Indian
MoEF&CC as adopted by 5) 5) Standard
1 site in the core CPCB specifications
(EIA manual | zone
of Mining of )
Minerals,Feb | Minimum one
2010) location in -
upwind side, two
sites in
downwind side /
impact zone (as
per CPCB '
guidelines)
File No.- AQ 1 (0.07 km NQ. 1 {0.07 km | SW 1(0.8 km GW 1(2.0 km | SQ 1(2.0 km
| 4141 SE); SE); S): SW), | SW);
M/s AQ 2 (1.8 km NQ2 (1.8 km | SW 2(0.7 km GW 2(5.0 km SQ 2(5.0 km
SE); SE); NE); SE); SE);
Pehalwan
Traders AQ 3 (4.4 km NQ 3 (4.4 km | SW 3(2.0 km GW 3(2.0 km | SQ 3(2.0 km
SW); | SW); SE) NE); “NE);
| AQ4 (3.0 km NQ 4 (3.0 km | GW4(3.0km | SQ 4(3.0 kmE)



NE) NE) E)

Total No. of
Total No. of Total No. of Total No. of Total No. of Stations: 04
| Stations: 04 Stations: 04 J Stations: 03 Stations: 04

9. That the MoEF & CC issued the Sustainable Sand Management
Guiideline 2016 and the Notification of 15/01/2016 by recognizing the
cancept of clusters of mining leases. The notification of 01/07/2016
attempted to further address the issues by bringing in tHe principle of
Regional EIA/EMP. In this evolutionary process the MoEF& CC has
issued the Monitoring & Enforcement Guidelines of Jan. 2020 which
further recognizes that distance between any two clusters preferably
should not be less than 2.5 Km and common transportation route
analysis has to be undertaken and, has made it a mandatory part of
the DSR and EC framework. The draft EIA notification of March, 2020
issued by MoEF &CC further recognizes the Regional ElAs and
proposed “ Prepare a Regional Mine Plan and Regional EIA or EMP,
as the case may be , including all the clusters in that contiguity”. The
REIAs and RCEMPs are in a way catalysts for this development.
Relevant extract of the Monitoring & Enforcement Guidelines of
January, 2020 is being enclosed herewith and marked as Anhexure-7
to this affidavit.

10. That reply to the main grounds raised by the Appellant in the

Appeals are as follows:

A
Ve

(A) Projects cleared by SEAC/SEIAA without any
report/study or assessment.
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The projects were assessed and discussed in detail
during presentation on 15/16/17/22/23 Oct, 2018 and
again on 02/14/15/16Nov, 2018 before the SEAC, UP.
The detailed assessment by SEAC was to approve and

verify the adequacy of data collection for individual lease

and also the necessity of collective analysis in
accordance with Appendix-X| of EIA Notification, 2006

which envisage inter-alia as under:-

The mining of minor minerals is mostly in
clusters. The Environment Impact Assessment or
Environment Management Plans are required to
be prepared for the entire cluster in order to
capture all the possible externalities. These
reports shall capture carrying capacity of the
cluster, transportation and related issues,
replenishment and recharge issues, geo-
hydrological study of the cluster area. The
Environment Impact Assessment or
Environment Management Plan shall be prepared
by the State or State nominated Agency or group
of project proponents in the Cluster or the project

proponent in the cluster.

. There shall be one public consultation for entire

““cluster after which the final Environment Impact

Assessment or Environment Management Plan

report for the cluster shall be prepared.

\«%\J\
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1. Environmental clearance shall be applied for and
issued to the individual project proponent. The
individual leaseholders in cluster can use the
same Environment Impact Assessment or
Environment Management Plan for application for
environmental clearance. The cluster Environment
Impact Assessment or Environment Management
Plan shall be updated as per need keeping in view

any significant change.

IV.The details. of cluster Environment Impact
Assessment or Environment Management Plan
shall be reflected in each environmental clearance
in that cluster and DEAC, SEAC, and EAC shall
ensure that the .mitigative measures emanating
from the Environment Impact Assessment or
Environment Management Plan study are fully
reflected as environmental clearance conditions in
the environmental clearance’s of individual project

proponents in that cluster.

V. The provisions and Note-(5) of notification of 1%
July, 2016, were adhered scrupulously in the
formulation of the methodology for these ECs. The
lease is a part of a cluster spread over 6 districts
and many villages. Adequate baseline for the
number of leases was defined. Common venue

individual Pubk¢ 'Hearings were conducted, EC

) X
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application was for individual leases and ECs were

granted individually.

(B) The project proponents have submitted only
extracts From the REIA Report without conducting a
fresh EIA Study.

As all the projects were designed .to be carried out
separately for all the aspects as per the SToR and
additional conditions (only impact assessment and
preparation of Environmental Management Plan is
prepared collectively considering the large number of
mining lease in the vicinity of each other), therefore
baseline data for all the leases is available and verified
by the SEAC, U.P. Thus, there is no substance in the
allegation made by the Appellant.

(C) SEAC/SEIAA accepted the study without even
conducting a fresh public hearing or without the
Terms of Reference.

Fresh public hearing and ToR is not required. The outer
limit of ToR validity is 04 years and public hearing is valid
for 03 years if ToR is valid. The studies were initiated on
SToR and the additional conditions were also accounted
for whereas, all the public hearings were ind‘ividualiy

conducted. The veracity of Public Hearings was verified

. Yal.




by the SEAC, in its meeting of 14", 15" and 16™ Nov,
2018.

(D) In some projects EC approved on 26.11.2018
while EC clearance certificate was issued on
24.11.2018.

Wrong fact. EC was approved in 248"SEIAA meeting
on 24th Nov, 2018 and issued thereafter. The projects
categorized under Category-I and Category-li were never
presented on 26th Nov, 2018 but were cleared on 24th
Nov, 2018 and ECs were subsequently issued.

(E) Amendment Notification SO 2269(E) is notified
by MoEF & CC due to small size (<1 Ha) mining lease
being operational since long at State of Rajasthan
and posing practical problem in complying
provisions of cluster in EIA Notification
(Amendment) dated 15.01.2016. Further authorises
State Govt. of Rajasthan to (C) prepare a Regional
Mine Plan and Regional Environment Management
Plan including all the clusters in that contiguity.

The same situation arises in case of riverbed mining in
Uttar Pradesh on river Ganga (for sand) and on Betwa
and Ken (for Morrum). Regional Environmental
Management Plan is essential because rivers unlike the
land remain connected even after 500 m, because of

flow of river water and sediment transfer.

As per the criteria of 1/7/2016 no clusters can be formed
in UP because there were ho “legally operational leases”
as on 1/10/2017 in the last 3 years. However, from the

environment perspective an assessmgnt of the proximal



leases “likely” to be functional simultaneously is essential
as spe?ifically cited in clause (5) of the Note in the above
Notification, and pt. 2-5 are applicable universally even if
it is presumed that a, b, ¢, d of (1) are applicable to
Rajasthan. The clause (5) of the Note mentioned in the
Notification dated 01/07/2016 is being reproduced here

for ready reference:

“(5) The leases not operative for three years or
more and leases which have got environmental
clearance as on 15" January 2016 shall not be
counted for calculating the area of cluster, but shall
be included in the environmental management plan

and the regional environmental management plan.”

It is further submitted that the contention that notification

applies only to State of Rajasthan is wrong.

(F) In UP District Mining Survey report has identified
individual blocks of mining of minor minerals.

DSR at many places have identified the individual leases
to make it more accessible to Qeneral public because of
high cost of sand mining. But the blocks carved out from
the same gata no. clearly explained that the mining
leases are forming a cluster. For Example Mining leases
in Rirua Basariya, Sarila, Hamirpur are situated in
Khand-sankhya 22/2, 22/3,22/4, 22/5,22/6 and 22/7 on

River Betwa. In the DSRs of Rajastan the clusters were
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formed because at the time of preparation of DSR the
leases were operational, whereas in UP, sand mining
was stopped since 2013, so formation of clusters in DSR
is out of question. However the blocks carved out from
the same gata no. and perusal of lease maps clearly
explained that the mining leases are forming contiguous
clusters. For Example Mining leases in Bhedi Kharka ére
situated in Khand Sankhya 23/8, 23/12, 23/13, 23/14,
23/19 and 23/20 in Hamirpur which are within 500 mtrs.
of leases in Bhedi khurd Distt. Jalaun and, Mining leases
in Bhulsi are situated in Khand Sankhya 30/1, 30/2,.30/3
and 30/10 in Hamirpur which form contiguous clusters
with Baksha Khadar in Hamirpur which in turn forms an

across the river cluster with leases in Banda distt .

(G). Mining licenses/leases are granted to 11 pp on
river Betwa bed mining as per blocks identified in
DSR ranging from 8.906 Ha to 36.437 Ha by DM
Jalaun and Hamirpur, UP. The cumulative area of 11
Mining leases is 303.569 Ha. out of this application
for 4 Project for grant of ToR is still pending at
SEIAA, Uttar Pradesh. _
» These allegations are vehemently denied. As stated

hereinabove after due procedure the Environment Clearance

was granted to the answering Respondent.

So far as riverbed mining at Betwa is concerned there were 86

leases at the time of study, for which SA-1 (as mentioned
... above, includes 31 leases in total) and SA-2 (includes. 55

leases in which 24 leases were of others), which have been

taken into the consideration for cumulative impact prediction/
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analysis in order to prepare proper Environment Management
Plan as ecologically sensitive riverine areas of the Yamuna,

Ken, Betwa and other rivers of the Uttar Pradesh.

(H). A Regional Environment Impact Assessment,
(one document) (REIA) is prepared for 303.64 Ha of
area by group- of 11 project proponents by
combining all the individual mine leases of 11
Project Proponents, as per EIA notification of 2006
ToR prescribe individual EIA Study .

Out of 42 leases on river Betwa there are 13 B2 projects,
many of which will convert to B1 in case of cluster
situation as per the specific condition of SEIAA in
206Mmeeting.It is wrong to assume that this is
combining, as each project has its specific sensitivity.
Amalgamation is primarily for cumulative analysis on
parameters of common transport route, cumulative

water and air pollution and, waste generation.

(). As per District Survey Report (DSR) of Jalaun and
Hamirpur Districts, there are 61 additional Ileases
which fall within this geographical area (Study area)
which have not been considered and reflected in the
Regional EIA Report including cumulative impact
thereof.

Appellant’'s assumption that leases have not been
considered is incorrect. As per the final list of mining
leases given in DSR of Hamirpur and Jalaun are 127 and
72 respectively. Out of these 86 were e-auctioned at the
time of impact assessment of these projects..Chapter 04
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of REIA described the cumulative impact of these 42
leases and 44 of others(total 86), and chapter 07 of REIA
described the incremental concentration of air pollutants
considering the to and fro movement of 3700 trucks for
these 42 projects and approx. 4000 trucks from other 44
projects (given at 7.9.1 Air pollutants level prediction
using modeling for worst case scenario (Incremental +
baseline data) in study area at Ch7 —-pg 42 to Ch7-pg
59 in REIA of SA-1 and Ch7-pg 45 to Ch7-pg 70 of REIA
of SA-2.)

(J) Complaint to DM Hamirpur and Uttar Pradesh

Pollution Control Board against the conduction of
public hearing.

The draft report along with executive summaries of
individual projects in English and Hindi was placed for
scrutiny:

(a) District Magistrate office, Hamirpur.

(b) Zila Parishad, Hamirpur.

(c) District Industries Office, Hamirpur

(d) Panchayat, Bhedi Kharka

(e) Regional Office of the PCB, Banda.

As per EIA notification 2006, “Confidential information
including non-disclesable or legally privileged information

involving Intellectual Property Right, source specified in
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regulatory authority shall, however, make available on a
written request from any concerned person the Draft EIA
report for inspection at a notified place during normal
office hours till the date of the public hearing.

There is no provision to provide copies of the documents
on display, though they can always be perused at the

designated place.

The letter of one Mr. Amarjeet Singh Bedi demanding
copies -were against the provisions of EIA Notification
2006 as amended (till date) and were responded
accordingly by the office of the DM Hamirpur vide their
registered letter no. 779/ Khanij-MMC-Tees-vividh(2018-
19) dated 01°% September,2018 . It is a matter of record
no person bearing this name attended the public hearing
and no objection on these ground were raised by any

person for which PH video recordings are available.

(K). SEAC in its 363" meeting recommended to
SEIAA for grant of Environment Clearance for 4
Project Proposals and also directed the Project
Proponents to submit separate and individual EIA
Report.

For all the projects, individual EIA is uploaded on website
and submitted in hard copies as pér the directions of
SEAC. REIA for SA-1, SA-2, SA-3, SA-4, and SA-5
consist of 72 projects whose applications for-EC were

submitted individually, though specific collective ElAs
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may have been used.




After a detailed and in-depth discussion in its meeting of
15/16/17 Oct, 2018 the committee in-principle agreed to
recommend the case for grant of EC. However, the
committee directed the PP/ consultant to submit
individual EIA to Directorate before the SEIAA meeting
which was duly complied and after appraisal of the same

environment clearances have been granted.

(L) In Chapter-3, of Ind. EIA the following observation
which establish it is REIA not an Individual EIA are
highlighted as under:

« The section "Description of Land use/land
cover within Impact Zone (within 500 m)”
the consultant has used the reference of Study
Area-2.

= Table No. 3.23 "Flora atthe Study Area -2 as
per data" the consultant has used the

reference of Study Area-2.

« Table No0.3.27 ‘"List of medicinal plants
used by the tribe" the consultant  has

used the reference of Study Area-2.

- = Table No.3.28 “RET Species of Study Area-2" the

consultant has used the reference of S%{ijdy Area-2.
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* the section "Fauna" the consultant has used the

reference of Study Area-2.

= Chapter-6 in total 130 Monitoring Stations has

been reported forindividual Lease.

= Chapter-10, Para 10.1 the Reference of REIA has
been given to support the REMP.

The total minable area of study area-2 on Betwa River is
631.51 ha which includes 30 (20 B1+ 10 B2) other leases including
Pehelwan Traders & M/s Rama Traders (File No-4070), Kandaur,
which has a lease area of 36.437 ha. Most of this 631.51 ha
contiguous excavable area falls within the radius of 10 km radius of
study area (approximately 31,000 ha) for Rama Traders and details
of data and analysis is likely to be common/ similar for all projects
in the zone of influence. It has to be understood that most of the
leases are contiguous spread over more than 5000 ha of sand

deposits.

e Topographical sheet is a Government of india, authenticated
Document to show the geographical and topological feature of
any given area, which cannot be submitted lease wise. The
guidelines stipulate use of 1:50,000 topo-sheet where
individual leases have small markings because of scale.

e Method-of replenishment assessment/ Carrying capacity is a
very important’ study for considering the grant of

Environmental clearance for a particular project in view of the




verdict of Hon’ble Supreme Court in Deepak Kumar case and

as per the EIA notification 2006 and subsequent amendments.

Report prepared for study area-2 was based on individual EC
application as the project specific monitoring locations were
identified and used for base line data collection which can
overlap with monitoring stations of other contiguous leases.

After various such studies it was confirmed that there were

number of mines which are being studied individually and
would show no impact when being studied in isolation, but
sooner or later would cause bigger threat to society as well as
environment, when their impact would be cumulative.

Considering this REIA-2 (SA-2) which is a study of individual

and cumulative impacts of numerous sand mining leases and

mitigation measures in the specific stretch of river Betwa had
been prepared as ecologically sensitive riverine areas of the

Betwa requires strict scrutiny.

This will not be unworthy to mention that the baseline data for a
particular station shall remain same whether that is taken for
the individual leases or also for other adjacent leases. That’s
why the baseline data has been referred from the concerned
Study Area which was prepared by adding the building blocks
of individual ElAs.

(M). Quite apart from the aforesaid changes being made in the
REIA Report the Category | mines have never submitted an
fresh EIA ‘Report“and ‘despite no such EIA Report being
available on record, the SEAC/SEIAA have proceeded to grant
E.C. to the aforesaid projects.
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It is a wrong statement, in compliance of the directions of
SEAC/SEIAA individual EIA has been uploaded in time and hard
copies were also submitted for appraisal which was duly appraised

and thereafter EC has beeril granted.

(N) Despite the specific direction of this Hon'ble Tribunal the
Respondent No. 1 .and 2 have not even considered the
objections much less record reasons for rejecting the
objections, proceeded to approve the projects for grant of
environmental clearances and granted Environmental
Clearance on 24.11.2018.

The representation of the Appellant had been duly considered by
the SEAC, UP in its 363™ meeting held on 15.10.2018 concerned

before granting the Environmental clearances.

(O) Project (File No. 4141, 4192, 4155, 4182, 4140, 4061, 4376,
4156, 4070, 4219, 4194, 4164)/(File No. 4050, 4227, 4325, 4103
)/(File No. 4358, 4233, 4322, 4304, 4234, 4337, ) was taken up for
appraisal by the SEIAA on 16.10.2018/14.11.2018/15.10.2018
and it was specifically recorded that the proponent had
submitted an REIA, and that the REIA Was not acceptable and
therefore directed the project proponent to submit and
individual EIA to the Respondent No. 1 and 2. Accordingly on
16.10.2018/ 14.11.2018/ 15.10.2018 this project was relegated
back to Step 2 for making a fresh individual EIA Report.

No meeting of SEIAA, U.P. was held on 15.10.2018/16.10.2018,
however a meeting of SEAC, UP was held. It was never said in
SEAC meeting on 15.10.2018/16.10.2018 that “the REIA was not
acceptable”. On the contrary on 15.10.2018/16.10.2018 it is stated
that, in-princibal approval is granted and that individual EIA should
be submitted before SEIAA meeting. “Fresh” is not mentioned
anywhere in the MOM of meeting dated 15.10.2018/16.102018 or
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in the joint meeting of 14.11.2018. Individual EIA uploaded and hard
copy is submitted. A draft report with individual details, analysis and
additional combined analysis of critical factors along with individual
executive summary was submitted for public hearing. Uploaded on

mentioned date for appraisal

Relevant extracts of Minutes of Meeting are being enclosed

herewith and marked as Annexure-8a, Annexure-8b and

Annexure-8C respectively.

(P) That the impugned E.C. have been issued in a mechanical
manner without any application of mind whatsoever by the
Respondents.

It is a wrong statement. The projects were assessed and discussed
in detail during presentation on 15/16/17/22/23 Oct, 2018 and again
on 02/14/15/16 Nov 2018 before the SEAC, U.P. and thereafter by
the SEIAA and Environment Clearance has been granted.

(Q). The impugned E.C. have been issued in gross violation of
the EIA Notification, 2006 and therefore are ex-facie illegal and
void ab initio.

All steps stipulated in EIA notification, 2006 were followed. The
submission of form-1, TOR ppt, Draft report submission, public
hearing, Final report submission and uploading and, individual
presentation are part of EIA notification, 2006, followed during
process. SEAC/SEIAA has evaluated the projects for more than one

month and during 09 meetings held to discuss all the issues related
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with ECs of these projects.



(R) The impugned E.C. have been obtained by the project
proponents on the basis of fraud and the Respondent No. 1 and
2 have failed to exercise their statutory powers in rejecting the
applications.

This allegation is strongly denied. The entire process and all steps
as mentioned in EIA notification, 2006 are followed and in public
domain also. Otherwise the Appellant would not have had this
opportunity to conjure imaginary defaults and false accusations in
the absence of uploaded documents. The submission of Form-1,
TOR ppt, Draft report submission, public hearing, Final report
submission and uploading and individual presentation are part of EIA
notification, 2006 and the same were duly followed with the full

knowledge and consent of the regulatory authorities.

(S) It is submitted that once REIA was rejected then even
extracts of the same could not have been permitted to exist as
Individual EIA without conducting a de-novo exercise. AND

(T) An individual EIA is any eye-wash and a material irregularity
of the entire process thereby rendering the process and the
decision to grant the E.C. illegal.

The projects were individual studies as the project specific monitoring
locations were identified and used for base line data collection. After
numerous such studies it was confirmed that there were number of
mines which are being studied in isolation and would show no impact
when being studied individually but, sooner or later would cause
bigger threat to soCiety as well as environment, when their impact
would be cubh;ulative. This is the very reason the SEAC/SEIAA in
additional conditions stipulated a Regional Combined EMP in the later
ToRs. Therefore the guestion of de-novo exercise does not ‘arise.
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SEAC/ SEIAA has evaluated the projects for more than one month
and almost 09 meetings were held to discuss all the issues related

with ECs of these projects.

(U) The impugned orders granting E.C. by the Respondent No. 1
and 2 are in the teeth of the criteria laid down by the MoEF itself
pursuant to orders of the Hon'ble Supreme Court and this
Hon'ble Tribunal.

In view\ of the MoEF & CC the provisions of Para 2 of the Appendix
11 of EIA Notification 2015 were found to be incorporated in the
REIA/REMP reports and the SEAC is required to make such

assessment on deliberation held during the appraisal process.

SEAC/SEIAA has evaluated the projects for more than one month
and almost 09 meetings were held to discuss all the issues related
with ECs of these projects. After a detailed and in-depth discussion,
the committee in-principle agreed to recommend the case for grant
of EC.

(V) The impugned E.C. is further materially illegal in that it fails
to note that the Cluster EIA studies ought to have been
conducted as the mines were cluster mines and the submission
of individual EIA reports would circumvent the reason for which
cluster EIA's were introduced. ‘

The above ground is contrary to the basic stand taken by the
Appellant in his Appeal. It is submitted that if this ground is accepted,
the Appeals ought to be dismissed, as the answering Respondent
has submiitted REIA which is nothing but Cluster EIA. The

nomenclature cannot change the contents of the document. If this

contention of the appellant is acceptable then he should have
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challenged all the other ECs in the proximity of these very leases
which were granted ECs on the basis of individual EIAs/EMPs.

(W).The entire procedure followed by the Respondents to grant
environmental clearance is ex-facie illegal and liable to be set
aside by this Hon'ble Tribunal.

This allegation is vehemently denied. As stated hereinabove after
due procedure the Environment Clearance was granted to the

answering Respondent,

(X). No TOR issued (File No. 4510, 4512, 4513, 4335 and 4437.)
AND
(Y) TOR issued after PH (File No. 4528, 4529, 4438, 4446, 4420,

4426, 4538.) AND

(Z) For example within Category IlI; F. No. 4439 and 4229 were
granted in principle Environmental Clearance on 15/10/2018
however the "terms of reference” for these files were issued on
13/11/2018, thereby rendering the entire process vitiated and
illegal. .

The above grounds are not related with the answering respondent

hence no reply is needed from answering respondent.

(AA) Projects conducted their Environment Impact Assessment
Report upon the basis of a wholly alien and new concept known
as a "Regional Environmental Impact Assessment Report"
(hereinafter referred to as the "REIA").

As per the MoEF & CC in its report “The concept of Regional
EIA/EMP is not alien and not unacceptable, if the SEAC/SEIAA after
due diligence consider it necessary to meet the underlying objective
of EIA notification, 2006”. Answering Respondent will place reliance

on the submissions made herein above.
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(AB) The MoEF vide its notification has also specified model
ToR that are to be considered and has released a standardized
ToR that can be made applicable in the event project specific
ToR is not issued. A copy of the model/standardized ToR dated
2015 along with a sample ToR Letter as released by the MoEF is
hereby annexed.

The Appellant is taking a contradictory stand. If only a model ToR is
applicable then the issue of non-issuance.of ToR for Public Hearing
does not stand.

As per S.0. 996(E) dated 10/04/15 these standard TOR shall enable
the Project Proponent to commence preparation of an Environment
Impact Assessment Report after successful online 'submission and
registration of the application and if the ToR is not issued the
standard ToR will become the ToR for the purpose of environment

clearance.

(AC) In case of deemed ToR, Issuance of letter by SEIAA that
model TOR is approved.

This contention is absolutely wrong. It is not mentioned in the
notification S.0. 996(E) dated 10/04/15, which permit use of
standard TOR as deemed approved TOR and the SEAC can issue
additional conditions within 30 days of filling of application only.

(AD) About 70 projects were taken up by the Environmental
Consultant and a Regional EIA for 5 rivers over which sand
mining projects exist was prepared. The aforesaid REIA
suffered from serious illegalities and was also technically void
and environmentally unsustainable. However the Appellant
does not wish to be labour this point as from 22.10.2018 the
SEIAA-Respondent No. 1 had accepted the position that a REIA
is not acceptable for the grant of environment clearance. =
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It is wrong to say that the Regional EIA in question is on 05 rivers
over which sand mining projects exist, was prepared. Actually REIAs
are 05 in numbers (Study Area 1,2,3,4 and 5) which involve study at
the micro level of the necessary environmental parameters in a
identified stretch.

As far as riverbed mining on Betwa is concerned, there were 86
leases at the time of study, out of which SA-1 (as mentioned above)
includes 31 leases in total and, SA-2 includes 55 leases in which 24
leases were of others, which have been taken into the consideration
for cumulative impact prediction/ analysis in order to prepare proper

Environment Management Plans.

REIA for SA-4 is on river Ken in Banda covers 9 B1 and 2 B2 leases

and 4 leases of others.

REIA for SA-3 is on river Yamuna in Kanpur Dehat and Kanpur
Nagar covers 5 B1 and 3 B2 leases and 2 leases of other
consultants. REIA for SA-5 is on river Yamuna in Kaushambi which
covers 7 B1 and 4 B2 leases and 6 leases of others, which have
been taken into the consideration for cumulative impact prediction/
analysis in order to prepare pFoper Environment Management Plans,
as ecologically sensitive riverine areas of the Yamuna, Ken, Betwa

and other rivers of the Uttar Pradesh, require utmost scrutiny.

(AE). Several critical documents in accordance with Annexure 1
of the were never uploaded and the Respondents instead of
issuing an Essential Document Sought required ignored the




deficiency in documentation and proceeded to process the
projects.

The submission of Appellant is wrong as without the basic essential
documents being uploaded, the on-line and off-line process of
Environment Clearance cannot proceed further. Hardcopies were
submitted in form of REIAA and individual EIA. The form 1 is an
es_éential document and MoEF&CC will not forward the document for

listing/ allocation of file no without submission of Form-1.

Project Proponent was unable to submit complete EIA report which
is of approx. 85 MB on the MoEF & CC portal due to restriction of 20
MB file size at that time. A letter requesting for enhancement of
space for uploading the complete documents was submitted to
MoEF& CC (Parivesh) and SEIAA,UP on 02" Qct, 2018, however
during the telephonic conversation with MoEF & CC (parivesh)
officials on 3™ Oct, 2018 it was informed to the consultant about
incapability to enhance the size . Hence, PP has submitted only
EMP of the project, minutes of public hearing, risk assessment

document which constitute the main domain of an EIA report.

(AF) The SPCB being fully aware that no ToR's were available
notified the projects for public hearing. Several of the public
hearings actually never even took place or were conducted on
the basis of false statements.

The contents relating non-conductance of the Public Hearing is
.emphatically denied. |
Probably Appellant is trying to prove incompetence and connivance

B and District Magistrate with the Project Proponent in
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making such fraud as stated by the appellant, however in spite of
this serious allegation. Neither concerned DM nor the SPCB have
been made party to the present appeal to controvert the allegation.

(AG) That not even the entire EIA Report was submitted but only
a summary was submitted on the specious plea that there were
software problems in-uploading the entire EIA.

As stated herein above the Project Proponent was unable to submit
complete EIA report which is of approx. 85 MB on the MoEF & CC
portal due to restriction of 20 MB file size at that time. A letter
requesting for enhancement of space for uploading the complete
documents was submitted to MoEF & CC (Parivesh) and SEIAA,UP
dated 02.10.2018, however during the telephonic conversation with
MoEF & CC (Parivesh) officials on 03.10.2018 it was informed to
consultant about incapability of enhancement of size . Further in joint
meeting of SEIAA and SEAC, UP the problem was again take up oj1
14™ Nov, 2018 and it has been decided that “The Secretariat
should write to MoEF & CC to increase the space to
accommodate full EIA report. Till such provision is made
consultants can cover brief summary of EIA apart from risk
assessment, public hearing etc. in case it exceeds the available -
space of 20 MB”. All these details are available on record.

Hence, PP has submitted only EMP of the project, minutes of public

hearing, risk assessment document which constitute tFie*’main




(AH) Project (File No. 4510, 4512, 4513,)/(File No. 4335)/(File No.
4437, 4528, 4529, 4533)was taken up for appraisal by the SEIAA
on 22.10.2018/16.11.2018/14.11.2018 and it was specifically
recorded that the proponent had submitted an REIA, and that
the REIA Was not acceptable and therefore directed the project
proponent to submit and individual EIA to the Respondent No. 1
and 2.And accordingly on 22.10.2018/16.11.2018/14.11.2018 this
project was relegated back to Step 2 for making a fresh
individual EIA Report.

On 15.10.2018, .after a detailed and in-depth discussion, the
committee in-principle agreed to recommend the case for grant of
EC. However, the committee directed the  Project
Proponent/Consultant to submit individual EIA to Directorate before

the SEIAA meeting.

(Al) The project (File No. 4534, 4531, 4532, 4538) being taken up
for appraisal on 26.11.2018 the project proponent stood
granted E.C. vide the letter of the Respondent No. 1 on
24.11.2018 itself thereby demonstrating the complete violation
of the procedure to be employed in grant of E.C by the
Respondent No. 1 and 2.

No project out of projects in question was approved by SEIAA, UP
for grant of EC on 26.11.2018. Individual EIA uploaded and hard
copy was submitted, and the cases were presented before SEAC
upto 16.11.2018 and, before SEIAA, UP upto 24.11.2018. So the
averment that presentation/ appraisal was taken up on 26.11.2018,
is wrong. The appraisal for all projects in question took place
upto16™Nov, 2018 by SEAC, UP and approval for grant of EC by
SEIAA; UP was given upto 24" Nov, 2018 and on the same day all
EC was granted. So this statement is wrong. Therefore, strong

action be taken against the Respondent for making a false averment
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11. That at this juncture the applicant submits the following facts and
submission about the EIA of applicant’s proposal for Environmental
clearance for just and proper adjudication of the case.

> The Hon’ble Supreme Court’s order in the ‘Deepak Kumar vs
State of Haryana’ judgment of 2012 in many ways was a watershed
in the evolution of environmental management and minor mineral
regimes of the country. The order exhorted the state executive to
create comprehensive regulatory frameworks for the mining of minor
mineral in the country. The salient pillars of the paradigm were the
Mining Plan and Environmental Clearances. The judgment
recognized the profligate nature of miner minerals extraction in
contiguous clusters rather than isolated spots and expected the
enforcement of comprehensive EMPs because in the Ianguage of
the judgment” it is not an answer to say extraction is in blocks of
less than 5 ha separated by more than 1 kms because their

collective impact may be significant....”

» REIA captures the impact of projects collectively also with
regard to carrying capacity, transportation and related issues,
replenishment and recharge issues, geo-hydrological study etc. on a
region which is essential for preparing and taking steps for mitigating
environmental damage as a whole. REIA is an amalgamation of
individual EIAs depicting some common features of collective impact
and corresponding mitigation measures to be adopted. In view of the
Deepak Kumér case, in which the apex court observed.that it is not
an answer to say that the extraction is in blocks of less than 5

hectares, separated by 01 kilometre, because their collective impact




may be significant, hence the necessity of a proper environmental
assessment plan and a proper framework has to be evolved on
cluster of mining of minor mineral for which there must be a regional
environment management plan. On the basis of above observations
directions. Have been issued to the States to act accordingly. It is
also submitted at this juncture that to fulfill the observations of the
honorable supreme court in letter and spirit, the MoEF & CC,
Government of India has now issued “Enforcement & Monitoring —
Guidelines for Sand Mining, 2020”, (as the earlier guidelines and
notifications/ OM/circulars did not fulfill observations regarding

cluster impact in true sense).

> the basic method is that of “Builder Blocks” where each
individual leases EIA is complete in itself (conforming to the statutory
EIA requirement) and a larger number of contiguous or near-
contiguous ElAs have led to ‘the need to analyses the important
common factors such as transport route analysis, incremental
pollution, replenishment, regional geo-hydrology, the seasonal
impact of mining and other critical polluting factors in the area .
These are as per the provisions of Schedule Xl of MoEF& CC
Notification No. 141 dated 15/01/2016.

> The EIA document submitted conforms to the structure &
design as expected vide MoEF Guidelines of Appendix Il of SO:
1533 issued by MOEF & CC.

The MoEF & CC in its report to the NGT, at Page No.'20, 32 & 33
has also clarified that the EIA document submitted conforms to the
requirements of the EIA Notification 2006. The SEIAA-UP in its
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submission to the Hon’ble NGT in Jan. 2019 has also submitted that
the structure and content of the EIA document has been appraised
by them.

It is further submitted for kind perusal that the SEAC UP scrutinized
& appraised the projects strictly from two perspectives, initially on the
basis of Regional EIA document, even where the individual cases

were presented from the perspective of individual impacts.

ECs were granted only after this two tier scrutiny. It is also submitted
at this juncture that the environmental base-line data collection fully
meets the data collection requirement of an individual lease-specific
EIA and conforms to the MoEF, CPCB and BIS standards of sample

size.

The adequacy of baseline data collection was scrutinized by the
SEAC-UP in its meeting of 17th October & 16th November 2018
and the slides were part of the presentations made before the
SEAC-UP.

12. That the Appellant has filed the above noted case by impleading
the State authorities which itself makes it abundantly clear that the
Appellant wanted to take advantage of the pleadings by concealing
the relevant and true facts from this Hon'ble Tribunal. It is not only
important but significant to mention here that the Appellant, who
claims himself to be working for environment, is doing a proxy litigant
and Rule of law should not be invoked for adjudication of the frivolous
litigation as it would-entail in numerous litigations and the Tribunal will

be flooded by such cases.




13. That from the averment in the Appeal it can be sufficiently
assumed that the Appellant is filing the present case with a
commercial interest or at the behest of some consultant/s. The same
is evident from the para 14 at Page 27 of the appeal paper book that
the Appellant himself has stated that 70 projects were taken up by the
environmental consultant and a regional EIA for 5 rivers over which
sa;{d mining project was prepared. It is not cleared as to why out of
70 only 36 ECs have been challenged .Here it is relevant to submit
that the statement regarding the consultant and misrepresentation of
the fact that only one REIA for five rivers was prepared, is wrong for
the simple reason that there was five REIAs for the entire region and
therefore the genesis of the contention of the Appellant in Para under
reply.is based on malafide, and heresay and only on this score the
Appeal filed by the Appellant is not maintainable.

14. That the Hon’ble Apex Court in SLP (Civil) No. 34831/2016
Cavelossim Villagers Forum Vs. M/s. Shree Balaji Concepts & Ors.
vide order dated 26.10.2018 has held that the Tribunal to pass
appropriate orders on limitation and locus standi after giving an
opportunity to both sides. The said order is reproduced herein under

for ready reference:

In paragraph 36 of the impugned Judgment, the High Court has
directed as under:-

“36. Taking an overall view of the matter and
consi‘der_i.ng the importance of the issues which are
raised by the Petitioners and original Applicant and
also the fact that impugned order does not address the
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issue in its proper perspective, we set aside the
impugned order and remand the matter to the Tribunal
to decide éfresh on merits and in accordance with law.
During the pendency of the said Misc. Application,
further proceedings in the main Application are stayed.
Tribunal shall also frame a preliminary issue on the
question of limitation and locus after giving an
opportunity to both sides and lay down the concept of
“‘aggrieved person” and also on the point whether NGT
can entertain an application which is in the nature of
PIL which is otherwise maintainable in the High Court
and Supreme Court of India. We direct the NGT to
decide all these issues within a period of three

months.

The main question of law, as advanced by the learned
counsel for the petitioner, is that the High Court could
not have entertained the writ petition. We do not think
that this matter should be kept pending on that
question since ultimately, the proceedings before the

Tribunal will be delayed.

Therefore, leaving the question of law open, -this
Special Leave Petition is disposed of with a direction
to the Tribunal to pass appropriate orders in terms of
paragraph 36 of the Judgment extracted above.

ok
It will be open to the parties to take all available

contentions before the Tribunal.

x




Pending interlocutory application(s), if any, is/are

disposed of.”

15. That the Appellant in spite of clear dictum as afore-stated has not
impleaded the answering Respondent and other similarly situated
persons due to which some of the persons approached Hon'ble
Supreme Court and the Apex Court has directed this Hon’ble Tribunal

to hear the parties.

16. That in spite of the same all the affected parties were not
impleaded in the aforesaid appeal and this Hon'ble Tribunal has
ultimately passed a judgment on 25.09.2019. The said decision was
assailed by some of the persons aggrieved by the said decision as
they were not impleaded parties and the matter was remitted back to
this Hon'ble Tribunal vide order dated 13.12.2019. From the foregoing
contentions it is emphatically clear that the Appellant had tried every
bit and inch to harm the interest of the answering Respondent and
other similarly situated persons without even impleading them in the
present proceedings. Thereafter the matter was listed before this
Hon'ble Tribunal on 17.12.2019 and against which some of the
persons have filed Civil Appeals before the Hon’ble Supreme Court
which are still pending. It is also pertinent to mention here that the
Hon'ble Supreme Court on 23.01.2020 had recorded the statement of
the Appellant to the effect that he will implead all the parties against

which relief is sought by him.

17. That the Appellant is not a person aggrieved but the Appellant is a
person interested in achieving his ulterior motives which is also clear
from an averment made in Para 17 of the Appeal accordingly to which

the Appellant has stated that “despite no such EIA report being
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available on record the Respondent Nos. 1 and 2 have proceeded to
grant EC to the aforesaid project”, is absolutely wrong and even
contradictory to the other statement made in the Appeal ;‘)aper book
which admits the fact that the individual EIA report were furnished.
Therefore, the Appellant has misled this Hon'ble Tribunal by placing
incorrect facts which disentitte him any relief from this Hon'ble

Tribunal.

18. That the Appellant who is a lawyer by profession is defending the
interest of other project proponents in the vicinity of the environmental
clearances subject matter of the appeal. The answering Respondent
to prove the fact that the Appellant had filed the cases for project
proponents of the neighboring areas has obtained certified copy of
the pleading duly adorned by him and also filed Vakalatnéma on
behalf of those project proponents which sufficiently proves that the
Appellant is not into a public interest litigation and espousing the
cause of private interest litigation. Therefore, the Appellant does not
entitle any relief from this Hon’ble Tribunal on this score alone and
this Hon’ble Tribunal must deal the Appellant by imposing exemplary

cost.

PARAWISE REPLY:

1-3. That the contents of Paras 1 to 3 of the appeal is matter of record

hence need no comments.

4. That the contents of Para 4 of the Appeal are wrong hence
. vehemently denied. It is denied that the environment clearance dated

24.11.2018 was granted in favour of the answering R;éspohdent

without following the mandatory rules. Here it is relevant and pertinent




answering respondent and therefore the averment made in the para
under reply is vague and without any cogent reasons. In fact the para
under reply shows that the Appellant wanted to harm the interest
granted in favour of the answering Respondent by following statutory
and mandatory Rules and Regulations which ought not to be
interfered in the pleadings framed by the Appellant. It is vehemently
deaied that the entire procedure followed by the Respondents to
grant environmental clearance is ex facie illegal and liable to be set
aside by this Hon'ble Court. It is submitted that the Appellant by
raising incorrect facts is trying to canvas or portray a picture which is
not true. Hence the Appeal filed by the Appellant is liable to be

rejected at the threshold.

5. That the contents of Para 5 is matter of record. However anything

contrary to record is denied.

6. That the contents of Para 6 (incorrectly numbered as Para 12) is
also matter of record, hence need no comments. However, it is
submitted that the project proponents have submitted their individual
EIA in compliance of the directions of Respondent Nos. 1 and 2.
Merely the word regional was used in submitting the ElAs of the
cluster will not change or alter the baseline data used for preparation
of the same. Therefore, the submission of the Appellant that a fresh
EIA report was called is neither here nor there but a gainsaying for
the reasons best known to the Appellant. It is relevant also pertinent
to submit here that the Appellant has failed in discharge of his duties
to indicate the fall out of grant of EC based on the individual EIAs™
submitted by the answering Respondent and have vaguely averred

incorrect facts so as to derive a conclusion without any basis.
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Therefore, the Appeal of the Appellant is nothing but the same is
bundle of incorrect and inaccurate facts which disentitle him any relief
from this Hon’ble Tribunal. It is further submitted that the study for the
project was carried out as per the standard term of reference and
wherever additional condition had been introduced or imposed, the
report was prepareél taking into consideration the same. Infact in the
event of any inaccuracy or incorrect recording of a particular aspect
the same could be verified by the SEAC as it had all the data for all
the mining leases for the past period. Therefore, the Appellant is not

correct in making submissions against the true facts.

7-10. That the contents of Paras 7-10 (incorrectly numbered as Paras
13-16) is matter of record and anything averred contrary to record is

vehemently denied.

11. That the contents of Para 11 (incorrectly numbered as Para 12)
are wrong hence denied. It is denied that any of the steps towards
grant of lease as enumerated in the preceding paras has been left out
so as to render the further steps illegal and void. On the contrary the
Respondent Nos. 1 and 2 have granted mining leases in favour of the
answering Respondent after following due process and procedure
established by law. It is submitted the Appellant has stated that the
law is well settled and it requires a particular things to be.done in a
particular manner and it shall be done in that matter alone or not at
all. But the Appellant has failed to follow the same in the present
case as it's a established law that the person apart whom relief is
clamed, must be given opportunity to contrast the things by fnaking
him party to the proceedings but the Appellant has failed to implead

all the parties to the proceedings, the reason best known to appellant




accordingly the appeals are liable to be rejected on this ground

alone at exemplary cost.

12. That the contents of Para 12 (incorrectly numbered as Para 13) is
wrong hence denied. It is denied that the things ought to be done in
the light of submissions of the Appellant alone. It is further submitted
that from the pleadings of the Appellant it can be sufficiently
understood that the Appellant is espousing a claim of either the rival
consultant or the lease holders of the neighboring areas and trying to
prejudice this Hon’ble Tribunal by giving his own illustrations which
are based on incorrect facts and therefore the Appeal under reply is

liable to be dismissed without going into further details.

13. That the contents of Para 13 (incorrectly numbered as Para 14)
do not pertain to the answering Respondent, hence need no reply.
However, it is vehemently denied that only one regional EIA for five
rivers over which sand mining project exist was prepared. Infact there
were total five: Regional ElAs were prepared taking into account each
and every aspect related to the mining and mining relates issues
prepared and submitted before the authorities. 'i'he authorities after
perusal of the same directed the Respondents to present individual
EIA which was accordingly submitted for grant of EC. After
satisfaction of the authorities, the EC was granted in favour of the
answering Respondent and other similarly situated persons. Pursuant
to the grant of EC in favour of a project proponent for sand mining,
the project proponents have also paid huge royalty to the State
Government for the purpose of execution of the leases. Therefore, it
is incorrect to submit that only one Regional EIA was prepared for five

rivers. Bare perusal of this para would also demonstrate that the
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Appellant appears to be aggrieved by the action of the consultant who
have taken up 70 projects and the answering Respondent is one of
them. The foregoing sentence in the para under reply makes it
abundantly and absolutely clear that the fight is not between the
fundamental or to save the environment but it is between two or more
consultants, which is prejudicial to the interest of the answering

Respondent and other similarly situated person.

14. That the contents of Para 14 (incorrectly numbered as Para 15) is
wrong hence denied. It is denied that the REIA was rejected out
rightly. It is submitted that the Appellant is trying to buttress his
pleadings by making incorrect and false pleas before this Hon'ble

Tribunal.

15. That the contents of Para 15 (incorrectly numbered as Para 16) is
wrong hence denied. It is denied that the Appellant’s observation are
final and conclusive in nature which can be taken into consideration
by the Hon’ble Tribunal. However, it is submitted that the conclusion
of the Appellant is based on incorrect appreciation of facts and
pleadings, hence the same are denied. The anéwering Respondent
reserves its right to revert the contentions of the para under reply at

the time of hearing of the case.

16. That the contents of Para 16 (incorrectly numbered as Para 17)
are wrong he_n_ce denied. It is submitted that the Appellant has uttered
vague submissions in the para under reply, hence the same is

_denied.

17. That the contents of Para 17 (ir{correctly numbered as Para 18)

are wrong hence denied.




18-19. That the contents of Paras 18 and 19 (incorrectly numbered as

Paras 19 and 20) are matter of record, hence need no comments.

20. That the contents of Para 20 (incorrectly numbered as Para 21) is
also matter of record and anything averred contrary to the’ record is

denied.

21. That the contents of Para 21 (incorrectly numbered as Para 22)
do not pertain to the answering Respondent, hence nheed no

comments.

22(A-K). That the contents of Para 22 (A-K) (incorrectly numbered as
Para 23) are wrong hence denied. It is denied that the project listed in
Category-1 of 264/2018 suffers from serious illegality of not having
been uploaded a fresh individual EIA report consequent to the
direction of Respondent Nos. 1 and 2 and despite the lack an EIA
report, these projects have been cleared for grant of EC and EC
stand granted on 24.11.2018. It is submitted that the answering
Respondent has duly complied with the direction of Respondent Nos.
1 and 2 by submitting the individual EIA as ADS. It is submitted that
the total mineable area available is 631.51 Ha. for which study was to
be conducted. Since the study area for a particular project proponent
falling within 10 kilometers radius of the study area and thus the
analysis was likely to be common and similar for all the projects in the
zone of influence. It is pertinent to submit here that most of the leases
are contiguous to each other and spread over more than 5000
Hectare of the sand deposits. It is further submitted that the baseline
" data for a particular station shall remain same whether the same is
considered for the individual leases or for other adjacent leases. It is

also submitted that the baseline data referred from the concerned
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study area had been prepared by adding the building blocks of
individual ElAs. Therefore, the EIAs submitted for the purposes of
grant of EC by the answering Respondent cannot be questioned by
raising flimsy or baseless grounds.

23. That the contents of Para 23 (incorrectly numbered as Para 24) is

- wrong hence denied. It is denied that the REIA was rejected in toto. In

fact the answering Respondents have been asked to submit the EIA
as ADS which was accordingly submitted. The said ElAs were
submitted by following the procedure and the same is based on study
of the area for which mining lease is to be granted. It is submftted that
the SEAC did not ask for a fresh EIA but only asked for submission of
the individual impact assessment reports. Therefore, the Appellant be
restrained from placing reliance of word “fresh” before EIA as it is not

recorded in any of the p'roceedings of SEIA.

24. That the contents of Para 24 (incorrectly numbered as Para 25)
are wrong hence denied. It is submitted that all the documents have
been uploaded on PARIVESH website and accordingly the ECs have
been granted in favour of the project proponents on 24.11.2018.
Since the procedures laid down have been duly followed by the
Project Proponent therefore there can be no fault of the Project
Proponent. It is vehemently denied that EIA reports have never been
submitted. It is further submitted that the Appellant can assume
sométhing which is devoid of the reality, cannot be a ground of
challenge in the Appeal. It is well settled that the Appellant has to
discharge his onus and there cannot be any decision on the basis of

assumptions and presumptions apprehended by any party. The Para




do not pertain to the answering Respondent, hence need no

comments.

25(A-K). That the contents of Paras 25 (A-K) (incorrectly numbered
as Para 26) are wrong hence denied. It is denied that the EC granted
to the aforesaid project requires to be cancelled by this Hon'bie
Tribunal. On the contrary the Appeal lacks merit, hence the same is
liable to be rejected. The entire genesis of the appeal is based on
presumption and assumption of the Appellant which is without any
cogent or reasonable reasons. The Appellant being a legal
practitioner ought to understand that any averment or allegation
leveled against the parties to be met out by substantiating the
documents and sufficient proof in support of the contentions. Since
the Appellant has failed to make out a case, hence the same

deserves dismissal.

26. That the contents of Para 26 (incorrectly numbered as Para 27) is
wrong hence denied. It is denied that a de novo EIA exercise ought to
have been conducted prior to grant of EC to the project proponent. It
| is denied that the EC granted in favour of the broject proponent is
liable to be set aside..

27. That the contents of Para 27 (incorrectly numbered as Para 28) is
wrong hence are wrong hence denied. It is submitted that the
grounds are not maintainable as the answering Respondent has
followed the laid down procedure and there is no deviation for
compliance of the progedure. Therefore, the Appeal is without any
cogent reasons, thehiéame deserves dismissal. However, the

parawise replies to the grounds are as under:
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(A)That the contents of Ground (A) are wrong hence denied. It is
vehemently denied that the ECs have been issued in a
mechanical manner without any application of mind. It is
submitted that the ECs have been granted after assessment
and discussion in great detail of the projects on 15", 16", 17"
22" 23" October, 2018 and again on 2", 14™ 15" and 16™" of
November, 2018 by the Respondent No. 2. Thus, the averment
made in the ground under reply is without any basis and the
same have been averred so as to portray and picture which is

not true.

(B)That the contents of Ground (B) are wrong hence denied. It is
denied that the ECs have been issued in gross violation of EIA
notification 2006 and therefore are ex facie illegal and void ab-
initio. On the contrary it is submitted that the procedure laid
down in EIA notification 2006 was duly followed. The
Respondent Nos. 1 and 2 have evaluated all the projects after
following the due procedure i.e. submission of Form-1, TOR
ppt, draft report, uploading of public hearing minutes and final
report and individual presentations. The entire process of
evaluation continued for more than 1 month and approximately
09 meetings were held to discuss all the issues related with
ECs.

(C) That the contents of Ground (C) are wrong hence vehemently
denied. It is denied that the ECs have been granted on fraud
and the Respondent Nos. 1 and 2 have failed"to exercise their
statutory powers in rejecting the application. It is pertinent to
mention here that Respondent Nos. 1 and 2 have followed the




procedures laid down in the EIA notification and the answering
Respondents have been asked to follow the procedure. At the
time of submission of the EIA reports the Project Proponents
have submitted the ElAs calling it to be regional ElAs when it
was directed by the Respondent No. 1 to submit the individual
ElAs as ADS (Additional Data Sought) not as EDS (Essential
Data Sought). Accordingly the Project Proponents have
submitted the individual EIAs which were considered in the
subsequent meetings and EC was granted thereafter.
Therefore, it is absolutely incorrect that the Respondent Nos. 1

and 2 have failed to exercise their statutory powers.

(D) That the contents of Ground (D) are wrong hence denied. It is
denied that there is any antedating in grant of EC as alleged by
the Appellant. It is submitted that the ECs were approved in
248" meeting of the Respondent No. 1 which held on 24"
November, 2018 and accordingly the ECs have been issued on
24" November, 2018. Therefore, the entire basis for raising
such a frivolous ground is due to assumption of the Appellant

which should not be adjudicated in the court of law.

(E)That the contents of Ground (E) are wrong hence denied. It is
denied that the EC issued is a result of entire process itself
being vitiated due to grave illegalities. However, it is submitted
that the Respondent Nos. 1 and 2 have followed the procedure
prescribed in EIA notification 2006 and have granted the EC

only after evaluation of projects for more than one month. It is
further submitted that there were more than 9 meetings held to

discuss all the issues related for grant of EC. Therefore, it is



inappropriate on behalf of the Appellant to state that the
procedure not followed in grant of EC. It seems that the
Appellant is trying to portray a different picture than touching

the real issues for the best reasons known to him.

(F)That the contents of Ground (F) are wrong hence denied. It is
----- denied that there was no valid EIA report exists upon the basis
of which project could have been appraised. It is submitted that
the Appellant is using the word valid EIA report, is something
which is not within the domain of the Appellant and can only be
stated on behalf of Respondent Nos. 1 and 2 or by Ministry of
Environment and Forest and: Climate Change. The EIA reports
submitted on. behalf of Project Proponent was duly appraised
and thereafter the ECs have been granted in favour of the

answering Respondent.

(G) That the contents of Ground (G) are wrong hence denied. It is
vehemently denied that the Appellant can utter again and again
about the EIA report which was considered by the Respondent
Nos. 1 and 2 during the course of hearing. Therefore, the
Appellant be stopped from making such assertions which are
not correct even to the knowledge of the Appellant. The
Appellant is very well aware of the fact that the answering
Respondent has already made huge investments in the form of
deployment of workman, piant and machinery as well as the
payment of royalty to the State Government and thus wants to
harm the interest of the Project Proponents. It is further
submitted that the Appellant is Counsel for Project Proponents

having their mining leases in neighboring areas and as a result
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of non-operation of the mines of answering Respondents, the

ultimate benefit would derive to the other mine holders.

(H) That the contents of Gréund (H) are absolutely wrong hence
denied. It is denied that the answering Respondent has been
directed to submit fresh EIA study. The REIA submitted by the

-~ Project Proponent is a compendium of environmental, as well
as, scientific study. It is submitted that merely use of
nomenclature ‘Regional EIA’ will not make any difference than
cluster /individual EIA. In fact the Regional EIA has all the
parameters for safeguarding the environment and considers all

aspects required for the purpose of study.

(1) That the contents of Ground (1) are wrong hence denied. It is
vehemently denied that the EC was granted in gross violation
of EIA notification as the same was not strictly complied. It is
submitted that the EIA notification 2006 was duly followed and
the Respondent Nos. 1 and 2 had directed the Project
Proponents to comply with the procedure in strict sense.

(J) That the contents of Ground (J) are wrong hence denied. It is
denied that the EC requires to be set aside as no public
hearing undertaken or a fresh EIA report was submitted. It is
submitted that the Project Proponents have duly ‘submitted
individual ElAs as directed by the Respondent No. 2 and the
Appellant time and again using fresh EIA is neither here nor
there. The use of word ‘fresh’ by the Appellant is germane out
of imagiﬁation which cannot be a ground of challenge. Hence,
the entire Appeal is liable to be rejected. The contents relating

non-conductance of the Public Hearing is emphatically deniéd.
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(K)That the contents of Ground (K) do not pertain to the answering

Respondents, hence need no comments.

(L) That the contents of Ground (L) are wrong hence denied. It is
submitted that the Appellant has failed to substantiate his
pleadings and therefore he is not entitled to raise the ground on
the basis of vague and without any cogent reasons. The
Appellant being a legal practitione‘r‘;should know the procedure

! to be followed for making the pleadings and presentation of the
same before the Court of law. At least the Appellant in the
present case cannot be allowed to challenge the ECs granted
in favour of the Project Proponents after following due
procedure merely on incorrect averments. It is not only
pertinent but significant to mention here that the Appellant has
used the Hon’ble Tribunal as a platform to challenge the EC for
the best reasons known to him. In fact the Appellant is also
filing pleadings on behalf of other Project Proponents operating
in the neighboring areas. Therefore, the Appellant be estopped
from raising unnecessary pleadings before this Hon'ble
Tribunal.

(M) That the contents of Ground (M) are wrong hence denied.

(N) That the contents of Ground (N) are absolutely wrong hence
denied.

20. That the contents of limitation clause are matter of record and

e anything contrary to record is denied.




Q

~ 21. That the last para in the Appeal is prayer clause to this Hon’ble
Tribunal which is untenable and denied in view of the facts narrated in

preceding paragraphs.

In view of above facts and circumstances the appegls are liable

to be rejected \A, AY
RESPONDENT
VERIFICATION:

l, the above named respondent do hereby verify that the contents of
above affldawt a=re true to my knowledge and belief. No part of the
same is false and ngthing has been é %}therefrom

VERIFIED ON THIS THE_ AY OF...... , 2020 AT LUCKINOW.
ﬂ%w

o JTH'-* \ )

RESPONDENT
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delh1 the 1™ July, _’)016

S.0. 2769(E) —Whereas by notification of the Government of India in the erstwh1le Ministry of
Environment and Forest number S.0. 1533 (E), dated the 14™ September, 2006 published in the Gazette of -
India, Extraordinary, Part II, Section 3, Sub-section (ii) (heremafter referred to as the said notlflcatlon)
d1rect1ons has been given on env1ronrnental clearance for minor minerals and env1ronment clearance for leases
in cluster : : £

And whereas the provision of cluster in the said notification is causing pract1cal difficulty in the State
of Rajasthan, where a large number of small size (15x30 sq. mt or 30x60 sq. mt) leases and quarry licenses are
operat1onal for many years. A large number of such leases have been granted years" before, and have been
further fragmented with family partitions. These mines are located adjacent to each other leaving no space
between two leases, which make it difficult to prepare and implement Environment Management Plan for
individual leases;

And whereas, many of the lessees who applied for environmental clearance for individual leases, but
by classification of cluster in the said notification are being included in B1 category and has to be processed
at the State level, whereas the work of appraisal and environmental clearance for small leases is assigned to
the district level authority;

And whereas, in view of the sudden unemployment of a large number of persons in the State of
Rajasthan due to closure of mines, the Central Government hereby amends the said notification by exempting
public notice inviting objections and suggestions from persons likely to be affected thereby under clause (a) of
sub-rule (3) of rule 5 of the Environment Protection Rules, 1986, in public interest;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986.(29 of 1986) read with sub-rule (4) of rule 5 of the
Environment . (Protection) Rules, 1986, the Central Government hereby makes the following . further
amendments to the notification of the Government of India, in the erstwhile Ministry of Environment and
Forests number S.0. 1533(E), dated the 14" September, 2006 after having dispensed with the requirement of
not1ce under clause (a) of sub-rule (3) of the said rule 5 in pubhc interest, namely :—

In the said notification,-

(a) - in the Schedule, in item 1(a), in column (5), entry (ii) shall be renumbered as entry (iii) and before
entry (ii) as so renumbered the following entry shall be inserted, namely:-

“(ii) for prolect or actrvnty of. mlnmg of minor minerals of Category ‘B1” in case of cluster of mining
lease area;”; .

(b)  in Appendix XL
(i for paragraph 6, the following shall be substituted, namely:- -

“(6) A cluster shall be formed when the distance between the peripheries of one lease is less
than 500 meters from the periphery of other lease in a homogeneous mineral area which shall
be appllcable to the” mine leases or quarry hcenses granted on and after 9" September,
2013.

(ii) after the Table relating to “Schematic Presentation of Requiremerits on Environment
Clearance of Minor Minerals including cluster situation” and before Appendix XII, the
following Note shall be inserted at the end, namely:-

(v
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Note.-

Go gt O s s me

- “Note..- (1) In the State of Rajasthan, for mining ol minor minerals. in situation of a large
number of 'leases or' quarty l1censes of very small size (up to one hectare each).in
contwuous area, the Mines-and Geology Department of the State Government shall -

(A) deflne the size. of cluster as per local situation for effectlve formulatxon and
1mplementauon of mine plan and Environment Management Plan;

- (B) " .prepare mine plan and an Environment Management Plan for the cluster;
i (C) - prepare a- Regional Mine Plan and Regional Env1ronment Management Plan'
. including all the clusters in that contiguity. : i e S
(D) prov1de for mobilistation of funds from the Project Proponents in predetermmed
i “proportlon for 1mplementat10n of cluster and Re01onal Env1ronment Management

B Plan ‘ : : 4 : =

. (2')v' The District Mmeral Fund can also be used to aucment the fund for 1mplementat1on
.of Environment Management Plans.

3) The Environment Management Plan’ shall be prepared and presented within ninety
days from the date of publication of this notification in the Official Gazette for environment
clearance granted on or after 15 January, 2016 to any lease in that cluster The

vrecommendatlon of the State Expert Appraisal Committee and approval of the State,.' ’

Environment Impact ‘Assessment Authority shall be granted within sixty days of presentation
of the En\(tronment Management Plan.

4) The lrnplementa_tion of the Environment Management Plan shall begin within six
months from ‘the date of publication of this notification in the Official Gazette. The
Environment Management’i Plan shall be monitored at the interval of six months by the
concerned State Envi'ronment Impact Assessmetit Authority.

5) The - leases not operat1ve for three years or more and leases which have got
env1ronmental clearance as on 15 J anuary, 2016 shall not be counted for calculating the area
of cluster, but shall be included in the Environment Management Plan and the Reglonal

‘Environmental Management Plan.”.

[ No. Z-11013/98/2014-IA-T (M) ]
MANOJ KUMAR SINGH, Jt. Secy.

The principal notification waspubhshed'm the Gazette of Indla Elxtraordmary, Part IT, Section 3,
Sub-section (ii) vide number S.0. 1533 (E), dated the 14™ September, 2006 and subsequently
amended by :-

S.0. 1949 (E), dated the 13th November, 2006;
S.0. 1737 (E), dated the 11th October, 2007;
S.O. 3067 (E), dated the 1st December, 2009;
5.0. 695 (E), dated the 4th April, 2011;

$.0. 156 (B), dated the 25th January, 2012;
S.0. 2896 (E), dated the 13th December, 2012;
$.0. 674 (E), dated the 13th March, 2013;

S.0. 2204 (E ), dated the 19th July 2013;

3
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10.
11;
12.
13.
14,
15.
16.
17.
18

19,
20.
21,
2.
23. )
24,
25
26.

7.

| S.0.

S.O
S.0.

0.
' s8.0.
S.0.
5.0.
5.0.
5.0.
S.0.
5.0.
5.0.

S.0.
S.0.
S.0.

S.0.
S.0.
S.0.
S.0.

2555 (B ), dated the 21st August. 2013;
2559 (E) dated the 22nd August, 2013;
2731 (E) dated the 9th September, 2013;
562 (E), date_d the 26th February, 2014,
637 (E), dated the 28th February, 2014;

1599 (E), dated the 25th June, 2014;

2601 (E); dated the 7th October, 2014;
2600 (), dated the 9th October, 2014;

3252.(E), dated the 22nd December, 2014;

382 (E), dated the 3rd February, 2015;
811 (E), dated the 23rd March, 2015;-
996 (E), dated the L0th April, 2015;

1142(E), dated the 17th April, 2015;

1141 (B), dated the 20th April, 2015;

1834 (E), dated the 6th July, 2015; -
2571 (B), dated the 31st August, 2015;
2572 (E), dated the 14th September, 2015;
141 (E), dated the 15th January, 2016; and
648 (E), dated the 3rd March, 2016,

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapun New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.

62-



TOR compliance P I-1




[ENVIRONMENTAL IMPACT ASSESSMENT] [LUARCIENIEURECE TS

SN. | TOR _ COMPLIANCE CITATION

1. The TOR shall be valid strictly for | The annual production has not been Annexure-Il,
.the annual production/yearly changed or altered in any of the document. | LOI
production as given in the Itis as per the approved Mine Planand in Annexure-III,
approved Mining Plans of the accordance to LOI TOR
respective proposal. Annexure- IV,

EC

2. Regional Environmental REMP for the study area has been discussed | Chapter-10
Management Plan study should in Chapter-10
be carried out.

3. Regional combined area of As the leases of various study areas are Annexure-l,
homogeneous leases in cluster situated on river Betwa, a google map Combined
situation should be verified by showing the study area and mine sites regional map
DMO. included in Environmental Impact of leases.

Assessment (EIA) is attached. More over all
the applications submitted are based on the
tender by Government of Uttar Pradesh.

4. Certificate from Mining Officer Cluster Certificate is attached as Annexure. | Annexure-IV,
that there is no other mining area | Within the stretch between 25°54'25.56"N | Cluster
exists within 500m periphery. & 79°39'4255"E to 25°55'34.68"N & | Certificates

80°16'12.74"E of River Betwa, there are
total 31(B2= 09 + B1= 22, though PH minutes received
only for 12 Projects) number of Mine Leases
which are included in EIA. Other mine
leases exist.

5. CER cost to be calculated for The total CER cost is Rs. Chapter- 2,
individual lease. 2095043.0 (Twenty lakhs, ninty five

thousand and forty three Only)
| 6. An intimation regarding Intimation regarding conducting the Annexure-VI
| conducting the monitoring to be | monitoring has been sent to the concerned | Intimation
‘| sent to concerned District departments. Intimation letter is annexed as | Letter for
Magistrate and State Pollution Annexure, Environment
Control Board Office . Monitoring

7. The lab conducting the analysis “The Research Institute of Material Annexure-VII
should be authenticated and Sciences”, New Delhi lab is NABL certified. |'NABL
registered. The certificate is attached as Annexure. Certificate of

RIMS
Laboratory
8. Public hearing to be conducted as | Public Hearing for project was conducted | Annexure- VIII
per EIA Notification,2006 on 19/09/2018 as per EIA Notification, Minutes of
2006 and the minutes of same are attached | Public Hearing
as annexure v Compliance of
PH project
" || Lease Village, Public wise is given
Detail Tehsil, Hearing || in
District Date Chapter-II
Sand Bhedi PH ‘
/Moram Kharka,Sarila, | conducte
TOR compliance DS 1-2
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[ENVIRONMENTAL IMPACT ASSESSMENT]

~M/s Pehalwan Traders

should be prepared to
encompass pre-operational,
operational and post-operational
phases and submitted.

prepared and discussed in chapter-2
encompassing Pre-operational, Operational
& Post Operational Phrases.

mining at Hamirpur don
Khand No. 19.09.201
23/7 8

9. A copy of document in support Letter of Intent has been issued by DM Annexure-II,
of fact that the proponentisthe | Hamirpur indicating the names of lessees as | LOI
rightful lessee of the mine applicant are attached as Annexure.
should be given.

10. | Approved mining plans for all the | Approval Letters of the Mine Plan of the B1 | Annexure-1X
mining projects projects are annexed as Annexure to.the ’
application and form-1. Approved
’ Mine Plan
Letters.

11. | All documents including | Mine plan is prepared by RQP Mr. Harish | Unworked
approved mine plan prepared by | Chandra. , Area Details in |
RQP (Authorized by Indian |-The EIA report and Public' Hearing |
Bureau of Mines), EIA and public | documents are compatible to each other in
hearing should be compatible | terms of Mine lease area and other details
with one another in terms of the | as no detail have been altered.
mine lease area, production level, ‘
waste  generation and - its.| All the concerned documents are in the
management  and  mining | name of lessees.
technology and should be in the
name of the lessee. The mine | The Mine plan is made after physical
plan should take into account the | verification - of site and details like

~cond'1t10ns‘ of th‘? mine lease, if | |\ orked area etc have been described in

any, in terms of distance to be left Mine Plan & the working and restricted area

un-worked from the river | . &

flowing nearby is specified. [

12. | The study area will comprise of The study area stretches between | Chapter-2,
10km zone around the mine 25°54'25.56"N &  79°39'4255"E  to
lease from the lease periphery 25°55'34.68"N &  80°16'12.74"E- buffer
and the data contained in the EIA | zone and EIA study like waste generation,
such as waste generation etc etc from the proposed project has been
should be for the life of the done considering lease period of 5 years.
mine/lease period.

13. | Land use of the study area. Land use map of the study area is discussed | Annexure X.
delineating forest area, in Chapter-3 Land use map
agricultural land, grazing land, of study area
wildlife sanctuary and national
park, migratory route of fauna, Chapter 3 at
water bédies, human settlements section 3.1.
and other ecological features

| should be indicated.
14. | Land use plan of mine lease area | Land use plan of the mine lease area is | Chapter-2,

TOR compliance

BAP

bs




[ENVIRONMENTAL IMPACT ASSESSMENT] |

M/s Pehalwan Traders

15.

Location of National Parks,
Sanctuaries, Biosphere Reserves,

" |- wildlife Corridors,

Tiger/Elephant Reserves
(existing as well as proposed), if
any, within 10 km of the mine
lease should be clearly indicated
supported by a location map duly
authenticated by-Chief Wildlife
Warden necessary clearance, if
any, as may be applicable to such
projects due to proximity of the
ecologically sensitive areas as
mentioned above should be
obtained from the state Wildlife
Department / Chief Wildlife

| Warden under the Wildlife

(Protection) Act, 1972 and copy
furnished

All the details of individual project is given
in Chapter-02 along with the general
description of project.

District specific working plans are attached
as annexure,

Chapter- 02
Toposheet
10 Km Map of |
study area
attached as
annexure-XIX

Annexure- IX
Autheticated
working plans

16.

A detailed biological study for the
study area [core zone and buffer
zone (10 km radius of the
periphery of the mine lease}]
shall be carried out covering both
terrestrial and aquatic flora and
fauna. Details of flora and fauna,
duly authenticated, separately
for core and buffer zone should
be furnished based on field
survey clearly indicating the
Schedule of the fauna present.

Detailed study by our in house FAE (EB) for
biological environment is carried out and
detail of flora.and fauna in core and buffer
zone is given in Chapter 3, under section of
Biological Environment.

Chapter 3
under section
3.8

water flow in the river adjoining
the mine lease. It should also
take into account the inundation
of mined out area due to flow of
water from the river.,

recommended in SSMMG, 2016).

Mining is proposed above the ground water
table and 1.0 m above the water level so the
impact on hydrology and inundation in not
apprehended.

17. | Impact of change of land use Since the proposed project is of river bed " Chapter- 02
should be given sand /moram mining which will be
replenished subsequently, therefore there
will be no change in the land use.
18. | Impact of mining on the No such impact is envisaged as the Chapter-2,
hydrology of the area including proposed mining method (Bar Scalping, section- 2.8

19.

R & R plan /compensation details
for the project affected people
should be furnished. While
preparing the R & R plan, the
National Rehabilitation &
Resettlement Policy should be
kept in view. In respect of SCs /

The mining lease area is Government land
and there is no habitation in the area, soR &
R plan is not applicable for this project.
However, village wise status of DW,
Sanitation, Road, Health facilities &
Education is Annexed as Annexure-XV,

Annexure-XV

TOR compliance
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M/s Pehalwan Traders

STs and other weaker sections
need based sample survey, family
wise, should be undertaken to
assess their requirement and
action programmes prepared
accordingly  integrating  the
sectoral programme of - line
departments of the State
Governments,

‘responsibility of PP will be planned in

The activities related with social |

consultation with local administration and
action plan will be submitted along with
first compliance report.

carried out for prediction of
impact of the project on the air
quality of the area. It should also
take into account the impact of
movement of vehicle for
transportation of mineral. The
details of the dispersion model
used and input parameters used
for modeling should be provided:
The air quality contours may be .
shown on a location map clearly
indicating the location of the site,
location of sensitive receptors, if
any and the habitation. The wind

[20. | 02 km Kachcha haul road to be Length of haul road is given in chapter-07 Chapter-07
made motorable, Submit plan Plan for making moterable road is given in | Section-7.9.
chapter-8 Chapter-08

Section 8.2

21. | One season (Non Monsoon) | Non-monsoon season data has been .| Chapter-03
primary  baseline data on | collected by NABL certified Laboratory and | Section 3.4.1
ambient air quality (PMzs, PMyy, | given in chapter 03 of REIA. | Chapter-06
S0 and NO)), water quality, ‘ Section 6.2.1
noise level, soil and flora and | The location of monitoring stations are
fauna shall be collected and the | taken as per CPCB & BIS guidelines.Project
AAQ data so collected presented | wise locations are discussed in chapter-06
data-wise in the EIA and REMP
report. Site-specific
meteorological data should also
be collected. The location of the

.| monitoring stations should be
justified.

22. | There should be at least one - Monitoring locations are decided .Chapter-3
monitoring station within 500 m | considering the pre-dominant wind Section3.4.1
of the mine lease in the pre- - direction. Free Silica is also analyzed in Air | Section3.4.2
dominant downwind direction. Quality Parameters, Details of Monitoring
The mineralogical composition of | locations are given in Chapter- 03 of EIA.

PMyg particularly for free silica
should be given.
23. | Air quality modeling should be Air Quality modeling has been carried out Chapter-3

and detailed Air Quality contour map has Section3.4
been prepared and mentioned in Chapter 3.

Monitoring results for Air, Noise, Surface Annexure-XII
water, Ground Water are attached as Monitoring
Annexure XII. Reports

There are No stone crushers or any related
activity in nearby area. However there are
number of functional and proposed mining
leases in impact zone,

The wind rose diagram is shown as AAQ

TOR compliance
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rose showing pre-dominant wind
direction may also be indicated

‘on the map. The impact of stone

crusher nearby should also be
taken into account.

Modelling figures.

24. | The water requirement for the Total water requirement will be met Chapter- 02
project, its availability and through tankers for individual leases.
source to be furnished. A Details of water demand is given in Chapter-
detailed water balance should 02.
also be provided. Fresh water
requirement for the project
should be indicated

25. | Necessary clearance from the The total water requirement will be met Not applicable
competent Authority for drawl of | through nearby existing borewells /private
requisite quantity of water for tankers. Water will be purchased from
the project should be provided. nearby sources, so clearance for drawl of

' water is not required.

26. | Details of water conservation | For dust suppression and - Plantation, | Chapter 2
measures proposed to be recycled water. from tankers will be used. | Section 2.16
adopted in the projected should | Also waste water from bathing or cleaning
be given. will be reused for dust suppression.

27. | Impact of the project on the There will bé no infrastructure | Chapter-4
water quality both surface and development on surface water to obstruct | Section- 4.5
groundwater should be assessed | the flow of river. Also during rainy season,
and necessary safeguard there will be no mining operations.
measures, if any required should * The ground water quality will not be
be provided. changed because mining activity will not

intersect the ground water table as it is
restricted to 3m depth in river bed and 1.0
m above water level - ~
Impact of project on surface and ground
water is monitored and mitigation
measures are also provided in Chapter 4.
28. | Based on actual monitored Ground water will not be disturbed by the | Chapter-3

data, it may clearly be shown
whether working will intersect
groundwater. Necessary data
and documentation in this regard
may be provided. In case the
working will intersect
groundwater table, a detailed
hydro - geological study should-
be undertaken and report
furnished, Necessary permission
from Central Ground Water
Authority for working below
ground water and for pumping of

mining activities of the proposed project. As
per SSMMG, 2016 sand mining is not
allowed below 03 m or 01 m above ground
water level. It will not intersect the ground
water table.

Below ground water WOrking is not
proposed and pumping will not be required.
Permission from CGWA is not applicable.

section3.2D

TOR compliance
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groundwater should also be

prepared in tabular form
(prescribed format) and
submitted.

obtained and copy furnished.

29. | Details of first order stream, if | The proposed project is for the River bed | Annexure-XIV-
any passing through lease area | sand mining at Betwa River. No diversion or Drainage map
and modification diversion modification of water channel is proposed showing  1st,
proposed, if any and the impact | or expected due to mining activities from | 2nd & 3rd order |
of the same on the hydrology the proposed project. ‘Any rivercrossings | stream
should be. brought out, shall be done after due permission of the

- Irrxgatlon Department :
No first order stream is passing through
lease area.

30. | Details of rainwater harvesting Proposed project lies in the river bed of | Not applicable
proposed, if any, in the project Betwa, composed of sand. having high
should be provided. porosity, hence no need of rain water

harvesting as water itself percolates easily
and reaches aquifer. - ‘

31. | Information on reduced levels Chapter-3
site elevation, working depth, Diagram of working depth along with pre & Fig3.18
-groundwater table etc. below post monsoon water table is given in
natural surface level should be Chapter-3
provided. A schematic diagram
may also be provided for the
same.

32. | Quality of solid waste generated Negligible amount of SO]ld waste is expected | Chapter- 02
to be estimated and details forits | to be generated by daytime activities of
disposal and management should | labours. The area is devoid of top soil and
be provided. The quality, no waste will be generated during the
volumes and methodology mining activities. Lease wise waste
planned for removal and generation will be covered in chapter2, sub
utilization (preferably chapter2a. -
concurrently) of top soil should
be indicated. Details of backfilling
proposed, if any, should be given.

It may be clearly indicated that

out of the total waste generated

during the mine life, how much

quantity would be backfilled and

how much quantity would be

disposed off in the form of

external dump( number of

dumps, their height, terraces etc.

to be brought out) .

33. | The reclamation plan, post mine*- | Land use plan and green belt development | Chapter-7
land use and progressive green plan is discussed in Chapter- 07 of EIA. Section7.12
belt development plan shall be

TOR compliance
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34, | Tmpact on local transport Excavated sand will be carried to NH- Chapter-07
infrastructure due to the 86,NH-76,5H-21,SH-42,SH-91 in Hamirpur | Section7.9
project should be indicated. and NH-25,SH-70,SH-21,SH-91 in Jalun via
Projected increase in truck traffic connec‘:ting road, Traffic analysis is given in
as a result of the project in the Chapter- 07 ( Additional Studies)
present road network (including
those outside the projectarea) - | Proposal for the same will be given in first
should be worked out, indicating | compliance report.
whether it is capable of handling g
the increased load. Arrangement
for improving the infrastructure,
if contemplated (including action
to be-taken by other agencies
such as State government)
should covered. » _

35. | Details of the infrastructure Facility that is proposed for local labours / Chapter-02
facilities to be provided for the permanent population is given in chapter-2 | Section2.17
mine workers should be included ' '
in the EIA report,

36. | Conceptual post mining land use | Post mining land use will not be changed. Chapter-07.
and Reclamation and Scraped sand will be replenished every Section7.10
Rehabilitation of mined out area | year. Although bank protection measures -
(with plans and with adequate will be included in chapter-07.
number of sections) should be
given in the EIA Report. .

37. | Phase-wise plan of green belt The detail of proposed plantation is given in | Chapter-07,
development, plantat’i,p‘n and chapter 7. Section7.10
compensatory afforestation
should be charted clearly
indicating the area to be
covered under plantation and “
the species to be planted. The
details of plantation already done
should be given

38. | Occupational health impact of These points are included in CER (Chapter- | Chapter- 08
project should be anticipated and | 08) of project and implementation of the Section8.1.3
preventive measures initiated. same would be done in discussion.with local
Details in this regard should be authorities. Periodical medical examination
provided. Details of pre- and health camp is proposed in the REMP.
placement medical examination |
and periodical medical
examination schedules should be
incorporated in the REMP.

Special attention should be in ~ -
view of the stone crusher nearby.
39. | Measures of social-economic Village wise details of the study area are

significance and influence to the
local community proposed to be
provided by project proponent

given in Annexure XV respectively.
Measures of Social-economical support
system will be finalized with local

TOR compliance
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should be indicated. As far as
possible, quantitative dimensions
may be given with time frame for
implementation.

administration on need basis and
quantitative dimensions may be given with
time frame for implementation submitted
with the first compliance report.

40. | Detailed environmental REMP is discussed and given in Chapter 10. | Chapter-10
management plan to mitigate the _ REMP
environmental impacts which, No stone crusher installed nearby proposed
should inter-alia should include | project site so prevention of silt flowing in .
the impact due to change of land | the river is not applicable. However there f
use, due to loss of agricultural are number of functional and proposed
land and grazing land, if any, mining leases in impact zone,
occupational health impacts
beside other impacts of the
projects. It should also take into
account the impacts due to stone
crusher nearby and also provide
for preventing the silt from going
into the river.

41. | Risk assessment and disaster The possible risks in the case of river bed | Chapter 7.
management plan due to mining project are bank erosion, floods, | Section- 7.2
inundation of mine as aresult of | accidents due to transportation etc. Mining
its location close to the river and allied activities are associated with
should also be examined and several potential hazards to both the
addressed. employees and the public at large. All these

are discussed in

42. | Public hearing shall be taken as Public hearing points are discussed in Chapter Il
per law. Public hearing points Chapter 11 of REIA report, Public hearing
raised and commitment of the compliance
project proponent on the same The minutes of Public hearing is attached as
along with the time bound action | Annexure VIIiI Annexure VIII
plan to implement the same’ Minutes of
should be provided. Public Hearing |

43. | Details of litigation pending There is no litigation pending against this Not applicable
against the project, if any, with project or project proponents.
direction / order passed by any
Court of Law against the pro;ect
should be given.

44. | The cost of project (capital cost | Proposed detailed recurring & non- Chapter- 02
and recurring cost) as well as the | recurring cost for the project is dlscussed in
cost towards implementation of | Chapter 2
REMP should clearly be spelt out.

45. | Present position of distances of | All these details are given in chapter-2 in Chapter- 02
railway lines, National Highway | accordance with PFR of project. Annexure XV
including " culverts and bridges,

Reservoir, lake, Canal, Road | Village wise details of the study area are

including culverts & bridges, | given in Annexure XV respectively

Soil  conservation works,

TOR compliance W I-9
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nursery plantation, check dams,

water  supply schemes &
irrigation schemes,  ‘water
sources such as .Springs,

Infiltration galleries, Percolation
wells, Hand pumps, Tube wells
and existing flood control /
protection work should be
included and indicated in
location map

submit

46. | Proponent  should The project pertains to new mining lease. | Annexure IL
attested photocopy of the | Letter of Intent has been issued DM | LOI
sanction of mining lease by the | Hamirpur indicating the names of lessee as
State Government. applicant are attached as Annexure L

47. | The Company will have a well ‘Detailed Environment Policy of all the Chapter-06
laid down Environment Policy | lessees are given in Chapter- 06 Section- 6.5
approved by its Board of | (Environment Monitoring Plan)

Directors and it may be detailed
in EIA report.

48. | The Environment policy must | The Environment Policy is attached as Annexure-XIII
prescribe for standard operating annexure-XIII in which details related to Environment
process/procedures to bring into | Standard Operating Procedures, | Policy
focus any infringement/ | infringement etc. is explained in detail.
deviation/ violation of the
environment or forest norms/ | The mine manager will be responsible for
conditions and it may be detailed | the compliance of Environment Policy at
in EIA. site.

49, | The hierarchical system Detailed Administrative order to deal with Chapter-6
Administrative order of the environmental issues given in Chapter- 06 Section6.6
company to deal with the (Environment Monitoring Plan)
environmental issues and for
ensuring compliance with the EC
conditions and details of this
system may be given.

50. | The company must have system The same has been discussed in Chapter- 06 Chapter-6
of reporting of non- (Environment Monitoring Plan) Section6.6
compliance/violations of
environmental norms to the
Board of directors of the
company and/or shareholders or
stakeholders at large. This
reporting mechanism should be
detailed EIA reports.
M
TOR compliance W I- 10
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ANNEXURE-3

B R

M/s Pehalwan traders, Khand No. 23/7, Village - Bhedi Kharka,
Tehsil - Sarila, District - Hamirpur, Uttar Pradesh

I. School 3.0

2. Hospital 3.2

3. Road(MDR) 2.0

4. Railway Station 25.00

5. Chak Road 1.0

6. Bridge or Embankment --

7 Water Supply Not found in 5 km buffer
/rrigation Scheme zone radius

g Reservoir / Canal Not found in 5 km buffer

zone radius







Google Earth.

Table No.3.4 Description of Ground water Monitoring Locations

Study Area

SI. No. | Station Code | Location Coordinate§
1. GW1 Hajipur Saliya Buffer Zone 25°53'19.68"N
79°47'49.90"E
2. GW5 Bhedi Danda Buffer Zone 25°52'2.07"N
79°50'23.13"E
3. GW6 Baragawn Buffer Zone 25°54'58.45"N
79°49'40.62"E
4, Gw7 Bhedi Khurd Buffer Zone 25°54'38.33"N

79°50'32.83"E

H




Table No 3.6.Description of surface water sampling sites

Sl Station Location Project Area ‘ Coordinates
‘Nos. Code ' |
1 SW5 Pathreta Core Zone JI 25°53'563.27"N
| 79°48'27.98"E
2 SWé6 Bhedi Kharka Core Zone 25°54'43.66"N
79°48'56.89"E
3 SW7 Bhedi Danda Core Zone 25°53'47.27"N
79°49'53.89"E
Table No escription of Ambient air Quality Sampling I ocati
SL Station Location { Project Area Coordinates
Nos, Code
1. | AQ2 . Buffer 25°52'55.45"N
Basrehi o . "
Zone(UW) 79°46'19.63"E
2. AQ7 Bhedi Kharka Impact 25°54'17.71"N
Zone(DW 79°48'48.16"E
within 500m)
3. AQ8 Bhedi Khurd Buffer 25°54'38.33"N
Zone(CW) 79°50'32.83"E
4, AQ11 . Buffer 25°53'26.74"N
Bhedi Danda | Zone(DW) 79°49'22.00"E
abl 3.11. Ambient Noise lity Monitoring Stations

=




e

T T Tttt B TS N R e o SRS

Station Code | Location Project Area | Coordinates
NQ2 ‘| Buffer Zone 25°52'55.45"N
Basrehi 79°46'19.63"E
2 NQ7 Bhedi Kharka Core Zone 25°54'17.71"N
79°48'48.16"E
3 NQ 8 Bhedi Khurd Buffer Zone 25°54'38.33"N
79°50'32.83"E
4 NQ 11 Buffer Zone 25°53'26.74"N
Bhedi Danda 79°49'22.00"E

Table No. 3.15.D§scription of Soil Quality Sampling Locations

SL Station Location Project Area Coordinates
(71\105. Code
. SQ1 Hajipur Saliya Buffer Zone 25°53'19.68"N
79°47'49.90"E
SQS Bhedi Danda Buffer Zone 25°52'2.07"N
} 79°50'23.13"E
SQ6 Baragawn Buffer Zone 25°54'58,45"N
I l 79°49'40.62"E
4, ' Buffer Zone 25°54'38.33"N

SQ7 [

Bhedi Khurd f

79°50'32.83"E

1€
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o: behalf of their clients welcomes

The :os,Em Chairman And Members

of

STATE LEVEL mxwmmﬁ. APPRAISAL COMMITTEE, U. -u

to the
E“.E.Em.i _u_.mmmzamnoz c_q Environmental Impact Assessment (EIA) &
s wmm_csm_ EMP (REMP)

i3

m:, ﬂ_m mﬂmsﬁ of Environment Clearance
ity of |
Mo an wm:a\Zo..wE: mining lease of Please see m:Q@ _ﬂ

___.wo_ﬁ. EMP.
. M/s Pehalwan Traders
* located at Khand No.- 23 /7, Village- Bhedi Kharka,
. Tehsil- Sarila, District- Hamirpur, U.P.

Activity Schedule as per EIA Notification, 2006- :.&
nm_”mmo_.w B [Sub-Category B1]
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~(The Study Area |
(25°54'25.56"N & 79239'42.55"Eto 25255'34.68"N & 80°16'12.74"E)
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Landuse Map of the study area C
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Drainage basin of Betwa River

C

List of Villages z:.czm—_ which River
Betwa cmmmaw in U_mﬁ._ne mmE:.m::.

List o.w Villages through which River Betwa passes

in District Jalaun

|

43. Jalalpur P.F.

Baragaon

=i dugdo=st memmRa e s d e i S gl

LIl

L'EE.. - i rru-lllnF-

1. No. ___%w_, LNo. |  Nan : Sl. z_c_. e of . “m_ZQ ; ~ Nameof
B &u 1 sy _Ew&\.s_rwm & Q= E»S\s:mm || Place/village"
. nrmsnamimn_ Kherma 1. U_._mﬂm R.F. 2. Kahta
Ghuraull Raniganj P.F. 3. Maruna-ke-khod 4. Makrechha PE
Manrauth Bajetha 5. SalaRF 6 Airpatti R.E
Chikasi P.F Tiknipur 7. Thurat R.F. 8 Mohana
; Sulgawan Mamhenpur 9, Rukhana R.F. 10. Haidalpur P.F.
11. Hardua Parsaul 11. | Rukhana 12. Bindaula R.E.
13. Barera Khalsa Kumhaupur 13. | Amror R.E 14. Gurha
7 Jamp ewairs 15| Rajapur 16 _flsimbarye
. Wi : :
19. wmww_.m P.F. Suharapur 17 Saidnagar — Tikua
21. Barera Muafi Pauthiya buzurg 19 mcmrm:,: — 20. Kharka
23. | Bindhauli Nethi 21. | KartharaRF 2. |l Kuruana
25. Benda Kiratpur 23. Kishor R.E. 4. Dadri
27. | Jitkari Sahijan 25. | Kotra 26. | Sonahata
29. | Chaura Bangiyaon 27. | Sati 28. Kahta Hamirpur
31. | JitkariP.F. Gimhur 29. | Nandha RF 30. | Parason’ |
33. Chandaurt P.F. Badanpur R.F. 31. Sikri R.E. 32. Almari
35. | BasariaR.F. Sankari Tipar 33. | Kamtha 34. Purwa Kunheta
37. Rirua Buzurg Sindra 35 Shri Kahta PF _
39. Harsudi P.F. jarali Madaiya
41. Khandaut Surauli Khurd
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T

Socio economic study of the area %

The study area comprises of two districts i.e. Hamirpur and Jalaun.

The study area has a total population of 3,41,198, out of which major percent which
iIs 68% from district Hamirpur, and other districts viz. Jalaun, Kanpur Nagar and

Fatehpur have percentages 12%, 16% and 4% respectively.

The total number of households within the study area are 63,397 out of which
Hamirpur district contibutes the major portion i.e 70% and percent share of Jalaun,

Kanpur Nagar and Fatehpur is 11%, 15% and 4% respectively.

: .

INDIA

_ District | Tehsil. [ No.ofVillages | Noof Towns
Hamirpur --
Hamipur Rath -~
Sarila --
Maudaha -~
Jalaun Kalpi --
Ghatampur -
Kanpur Nagar | Kanpur --
Bilhaur --
Fatehpur _um.;mE.u ! —
Bindki --
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2 1
Project Proponent(s) & Name of Company (if any) .m/
Residential Address

ehalwan Traders

Proprietor- Mr. Kailash Singh Yadav S/o Shri Ramvrakcha Yadav R/o
H.No. 1095, eldeco-2, Uphar Colony, Sector-3, Utharethiya, Rae Bareli

Road,, District - Lucknow, Uttar Pradesh.

Gata No (s)/ Araji No (s)/ Khand No (s) Khand No. 23/7,

Village Bhedi Kharka

Tehsil/ District Sarila/ Hamirpur

Area (ha) Sanctioned Lease area 12.145 ha
Date of issue of Letter of Intent (LoD 26.02.2018

MP approved on 16/03/18

Date of submission of EC application to MoEF's Portal with

acknowledgement number & File No.

19/03/2018, SIA/UP/MIN/22490/2018; File No. 4141

Report Submission date

Date of presentation/ Agenda No. /SI. No.

26.03.2018/ 327/ 19

Dushlicn haaringdg croandinctancn
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~|Requirements of the project n

Water requirement

. Total
Em_.__nm..

34.59

Manpower 3@&35»3

SKILLEDLABOUR = |  OTHER RS

9 12

. |T . FLOATING POPULATION

114

: @m:ﬁ.ﬁS: cﬁ ﬁ\mmﬁm

Total Cost of the _u_.c_.mnﬁ

B R Y o

n et Prris ok

TOTA 4.,..._ Jo,_. . _. %:z COST E& '~ EMP COST :ﬂm 2;,1 g._.,@?r,%mmmi}ozﬁ COST (Rs.)

3,68,04,192.25 60,57,321 10,47,52,156

INDIA
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ENVIRONMENT MANAGEMENT PLAN

1 Environment stmmami Emb Q&SE

Zo of Em::m (@5 @_mam\wm mum u.oo\o

Eon_m:a\ rate) - s S m: mmw 11 mm , oLoo

__b|Tree Guard (@2000/- perunit) 60saplings | 1,21,450

_gmﬁmw Demand for Emﬁmﬁos A® 0. m

g litre/plant) R C R oowoWhU 6,262

mﬁﬁswrbm on haulage 5&@ mc_, acmﬁ

o .mzﬁam&os (Rs. Hcoo\mmuo L uwma ELU& ,70,500 -

e ok Zomnozsm cost s o 13,50,000

__ Total 60,57,321/-

- <<m :m<m &mo wOUOme Eog_m STP on m:m

*Cost is proposed for 5 years(Capital+Recurring)
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Summary of Ground Water Monitoring Results C
..Pnamw Perm
'« w. |PARAM|UNI|[ e K e _ = issibl
: v, R MR S | Limit |
Free
Residua
9 |1 . me/ | gpL BDL BDL BDL | 02 | 1
L
Chlorin
e
Iron (as | mg/ :
10 0.11 0.16 0.18 016 | 03 | 03
Fe) L
Total
1y |Hardne me/ | ., 146 92 112 | 200 | 600
ss (as L
CaCO,)
MPN
12 E.coli /10 <2 <2 <2 <2
Qml IS: 1622 (1981)
Total |MPN ..
13 |Colifor | /10 | <2 <2 <2 <2
m Oml
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.
| Concentration of Fluoride and Iron in Ground Water

samples C

Fluoride and iron concentartion in GW

® Fluoride (as F)  ®Iron (as Fe)
1.6

1.4

1.2

0.8

mg/L

PR 0.16
0.2 TS OTT ==

GW1 GW5 GW6 GwWy Acceptable Limit Permissible Limit

Locations
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“ Analysis of Ground Water samples C

SL.No. | Parameters | Interpretation

1 pH The analysis result of pH of samples is between 7.12 to 7.84 which is within acceptable
limit of 6.5 to 8.5.

2. Taste & Odour The ground water samples of the present study area are up to the mark for taste and
odour, i.e. agreeable and denies the presence of any factors affecting the taste and
odour.

3. TDS The present analysis of Ground Water at different sampling points of study area is
within acceptable limit, i.e. below 500.0 mg/l. The minimum and maximum values of
TDS are 342.0 & 512.0 mg/L respectively.

4. Turbidity The turbidity level of every sample was below 1.0 NTU which is the Acceptable limit in

. case of ground water. The highest turbidity observed was 0.9 NTU and lowest 0.3 NTU.

5. Chloride The highest value of chloride is 76.3 mg/L and lowest is 44.3 mg/L. There is no such
potential source in the study area to elevate - the concentration of Chloride in ground
water, hence its concentration are within acceptable limit, i.e. below 250 mg/l.

6. Fluoride The analysis report of Fluoride is between 0.09 mg/1 (Min) to 0.2 mg/l (max) and
within the acceptable limit of 1.0 mg/1.

7. Iron As per our analysis, the concentration of iron is below acceptable limit of 0.3 mg/I. The
minimum and maximum concentration is 0.1 mg/L and 0.25 mg/L respectively.

8. Total Hardness As per the analysis result, the minimum and maximum values for hardness are 84.0 &
154.0 mg/L respectively which indicate that the ground water of study area is Medium
Hard to Hard.

9. Ecoli & Total | Notdetected in any of the ground water sample (in 100 ml) of the study area.

Coliform
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| Sampling locations for Surface Water Monitorin
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| Parameters o osws | swe | sw7
14 Nitrate (as NO;) mg/L 345 34.6 42.5
15 Potassium (as K) mg/L 60 46.1 23.7
Phosphat.
16 osphate (as mg/L 0.62 0.64 0.83
PO,)
17 Sodium (as Na) mg/L 110 88 130
18 Sulphate (as SO,) mg/L 42.1 43.5 522
Total Alkalinity
1 L : 155
9 (as €aC0,) mg/ 128 152
Total Hardness
2 g/L 300
0 (as CaCO,) mg/ w;. 342
Biochemical
21 L 10
Oxygen Demand mg/ 13 12
Dissolved Oxygen
22 L . 4.8
. (D0) mg/ 4.3 4.5 :
Chemical Oxygen
3 L 22
2 Demand me/ 29 28
24 Faecal Coliform MPN/100mL 17 22 25
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~|BOD, DO & COD of Surface Water samples at n.mmmwma
Sampling stations C

BOD, DO and COD in SW

® Biochemical Oxygen Demand # Dissolved Oxygen (DO) # Chemical Oxygen Demand

SWs5 SWé6 SWy

Locations
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Analysis of Surface Water samples C
Sk No. | Parameters _Em_.ﬂﬂmnmsos
7. Chloride ,:;m minimum m:m maximum values of Chloride in the study area are 47.6 & 56.8
mg/L which are within permissible limits of Class A Category of Surface Water
as per CPCB Standards.

8. Iron These analysis reports are within the permissible limit (0.3 mg/L) of Class A
Category of Surface Water as per CPCB Standards.

9. Nitrate The values of Nitrate are far below than the permissible limit of 50 mg/L and
falls in Class B & C Category of Surface Water as per CPCB Standards.

10. Dissolved Oxygen | The minimum and maximum values of DO in the study area are 4.0 and 6.2
mg/L respectively.

11. Total Hardness The total hardness values of the surface water samples varied from 286 - 342
mg/L. Using Durfer and Backer classification, the surface water bodies in the
study area are Very Hard.

12. Biochemical The BOD levels in water quality of River Betwa vary from 8.0 mg/1 to 16.0 mg/1.

Oxygen  Demand | These values are slightly higher than the standards because of great amount of
(BOD) microorganisms due to discharge of grey water through surface drains.

13. Faecal Coliform However in the study area, the Faecal Coliform ranges from 12.0 - 56.0
MPN/100 ml.

14. Total Alkalinity The minimum and maximum values of total Alkalinity in the study area are
120.0 - 191.0 mg/L which are well within the limit of BIS standards. As per BIS
limit 1998, the desirable limit is 200 mg/L and permissible limit is 600 mg/L.

INDIA
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‘| Results for concentration of PMz.s C
Esm.m

70 o 6 . 64
60 -
50 A

@ 40 1

&

Uu.m 50 & PM2.5 (Max)

EPMo2.5 (Min)

Locations
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Results for concentration of PM1o C

PM,,
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104 109 104 104
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Results for concentration of SO-

SO,

12
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N Results for concentration of NO: C

(ng/m3)

16

AQ2
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Interpretation of results C

haulage rout whereas all pollutants concentrations were below the NAAQS permissible limit due to

haulage route (300m) and sand/morrum mines project more than 1000m. It was situated in core
|Zzone.

=T}

| Significant incremental value was observed in PM10 due to downwind direction. Whereas m=_
ollutants concentrations were below the NAAQS permissible limit due to distance from :m:_mmmg
_|(300m) and projects (about 500m). It was situated in core zone.

Q8 | All pollutants concentrations were below the NAAQS permissible limit due to more distance ?05__
aulage and projects (about 2km).
Significant incremental values were observed in PM10 and PM2.5 due to downwind direction. All

pollutants concentrations were below the NAAQS permissible limit due to distance from haulage and||
quo_.mnﬁm (about 300 m).
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Summary of Noise Monitoring Results C

Noise level

® Maximum

dBA

B Minimum
m1d

#ln

N2 N7 N8 N11

Locations
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| Summary of Soil Monitoring Results C

Soil Sample at SQ1

Soil Sample at SQ 5

Soil Sample at SQ 7
Soil Sample at SQeé6







“| Floral species found in the study area

S S

Tectona grandis
imber -wood
Seja Lagerstroemia parviflora [Best timber for house posts, rafts and agricultural
implements
Aonia (Amla) [Emblica officinalis Bark and leaves used tanning and as a medicure — fruit
edible.
_Zmrzm Madhuca longifolia _m or flower and fruit and to make country liquor
_meB Azadirachta indica lUsed as avenue trees, medicinal value and tooth
brushing
Pipal Ficus religiosa Avenue tree for shade, religious value
[mli Tamarindus indica Avenue trees, fruit used for sour taste/ tartrees
Munga/ Sahjan Moringa olifera Cultivated in valleys for its fruit used as vegetables.
Tm:mk
e S Sishrubsand Grasseswe i R EE L0 0 S
Carissa carandas fruits used in tarts and jam
Rusa Cymbopogon martinii Yields essential aromatic oil
us Vetiveria zizanioides Roots used for making khus, tati and aromatic oil
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Floral

species found in the study area

~. ...mj.ll‘ujnu.

_&m@wﬂsma j =m_: _

i :m:ow\mmmm:ow

-wo:m m_.mng:)m

m?ms. _:ﬁm_):m:% and

quadrangularis applied for fracture of
bone
2. [Cleome gynandra |Hurhur Headache Seeds Paste is used externally
for 3-7 days
3. [|Litsea glutinosa Garbijaur Vomiting Bark Powder used 2 dosage
| (Approx. 10gm’s) in a day.
4. [Eclipta alba Vringraj Inflammatory [Seed/whole Anti-inflammatory,
isorder digestive, hair tonic
5. |[Vandatessellata  [Banda/Rasana  |[Ear pain Leaves Decoction used orally
6. |Leucas aspera Drond pushpin |Eye pain Leaves The juice put into eyes for

2 or 3 times daily to
elieve burning sensation

nd redness of eyes

-w
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Abrus precatorius Near Threatened Curcuma angustifolia Vulnerable
Acorus calamus Endangered Dioscorea bulbifera Vulnerable
Andrographis paniculata Vulnerable (loriosa superba Vulnerable
Aristolochia indica Near Threatened Gymnema sylvestre Under Threat
Asparagus racemosus Near Threatened Manilkara hexandra Near Threatened
Bacopa monnieri Vulnerable Mucuna pruriens Near Threatened
Butea monosperma var.lutea Endangered Operculina petaloidea Endangered
Caesalpinia bonduc Vulnerable Oroxylum indicum Vulnerable
Caesalpinia decapetala Vulnerable Plumbago zeylanica Vulnerable
Capparis decidua Vulnerable Prosopis cineraria Endangered
Centella asiatica Vulnerable Psorelea corylifolia Vulnerable
Ceropegia bulbosa Endangered Rauvolfia serpentina Endangered
Chlorophytum tuberosum Vulnerable Saraca asoca Endangered
Commiphora wightii Rare Spilanthes calva Vulnerable
Costus speciosus Vulnerable Tinospora cordifolia Vulnerable
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|
~| Fauna species found in the study area

Bungarus caeruleus

Em@amm

Naja naja

Elapidae

ﬁu@mm mucosus

Colubridae

S:d::m @m:@&m:&m

<E,mbamm

Labeo rohita

Ou%_.::mmm

Catla catla

Cyprinidae

3&55 Qﬁgomzm

ovﬁzbamm.

AT e
i M

{u..b

-w,”wh_ﬂww.ugvr_rﬁmﬂm“ s

Bufonidae

Common toad
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gth

UnpavedLen

el

Total Length

>8m <<Em. _wo.mm no::mnﬂmm .8, ?:ulx .
which is further connected to SH 91
(Hamirpur-Kalpi Marg)

. .mmnm 20_.
747, Khand
No. 01

M/s m_:.mwm _sm.mmm .,.u:a .
Minerals LLP
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Calculation of Emission load due to vehicular movement (Model

= ] T S T L ke I
: \..\h ﬂ.ws .__ ' i __.._ 3 B &
2 S i _ g
o atsand mining pro -
A RS IS et O s NPT -

. § 2 o S HE/ 11
AQ20 53.4 57.2
AQ21 54.4 58.3
AQ22 51.7 54.3
AQ23 52.0 54.3
AQ24 54.2 56.8
AQ25 54.4 58.1
AQ26 55.0 59.1
AQ27 52.5 56.4
AQ28 53.5 57.9

AQ29

53.8

55.2

AQ30

52.8

59.0

AQ31

52.7

56.3

AQ 32 49.8 51.9
AQ33 51.4 52.8
AQ 34 54.6 62.6

AQ35

55.3

56.8




9007 ‘T 32 ysuIs aandadsiog ueipu] ‘speod [ney .10} suonyenbyy 10308} UOISSTWH “JOY
m..@ro- Wﬂmm m:a-.o‘ﬂmw wz.a..D—m ﬁmh. m‘bab-wﬁvmh
.y RS MO PRONPE- T T S — . .
m- 979 bk i SOAN) WIS, o e 8t zi a € O IM
2 ARIEA, IRIUBWRISU e ISRE 1081 RALHD s 2
= fewiBiig Zig Bw0s PAASAUL, s 2
suoz mgng unol | rl||_. PO PONT m——
JEALL BPUDIGTA rgausaugy @
SUOZ J3Ucar BN BITE L oeus st W
PUOS LAWY —— G TG INAVET
AUl FR uonsis Duepuom Ty ¥
&9 b
a &
o2 - e
9 <
= =
(=g L €3
P <3
= { z
b
m.-maa- Fﬁmm m_zaaugﬁ.mm Nw.@ummﬂmn nga.mvﬁmh.
u ea.Je Apnis o] ul :O_H&.H—ﬂmuﬁcu STINd JO SsUI[[9PON




_..f,___,__ Calculation of Emission load due to vehicular movement (Model

AQ9 88.4 13.7 102.1 13%

AQ10 87.2 2.0 89.2 2%
AQ11 86.9 11.4 98.2 12%
AQ12 86.1 17.7 103.8 17%
AQ13 89.5 6.3 95.8 7%
AQ14 89.0 9.2 98.2 9%
AQ15 88.8 8.7 975 9%
AQ16 89.3 19.6 108.9 18%
AQ17 87.7 8.5 96.2 9%
AQ138 89.3 2.5 91.8 3%
AQ19 89.0 5.0 94.0 5%
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!
Modeling of PM1o concentration in the study area n
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o Calculation of Emission load due to vehicular movement

AQ30 7.9 0.14 8.1 1.8%

AQ 31 8.0 0.36 8.3 4.3%
AQ 32 7.4 0.07 7.5 1.0%
AQ 34 8.9 0.30 9.2 3.2%
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| Calculation of Emission load due to vehicular movement

AQ19 9.9 2.1

. 12.0 17%
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“|Modeling of NO2 concentration in the study area n
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| . . .
_; Calculation of Emission load due to vehicular movement modei

AQ19 BDL 0.08
AQ20 BDL 0.08
AQ21 BDL 0.08
AQ22 BDL 0.04
AQ23 BDL 0.04
AQ 24 BDL 0.05

AQ25 BDL 0.11
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Air Quality Index of Monitoring locations study area
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., Calculation of Noise due to vehicular movement (Rawat et al, 2009;

http://www.seng

pielaudio.com/calculator-distance.htm)

TR et

Final %

NQ stn. | Baseline(dBA) base+incremental(dBA) | incremental
NQ1 52.7 52.8 0.2%
NQ 2 56.9 57.0 0.1%
NQ 3 52.4 52.9 0.9%
NQ 4 52.6 53.6 1.9%
NQ5 54 : 54.2 0.5%
NQ 6 56.5 56.5 0.1%
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e ’ - = = -
-|Noise generation due to vehicular movement in the
m H: Hﬂw M—ﬂm m— (Rawat et al. 2009; http:/ /www.sengpielaudio.com/calculator-distance.htm) :
Baseline+ Incremental noise level (dBA) variation Study Area 2-Betwa River
70
60 1
g ,
1 : ! - | - E .m
50 { B i 5 B EE o g
¢ b : _ AR RR ‘AR
= o B 5 B BB B B O B 'R B i i B
3 30 N e i i £ m
Z ‘N B E 2R ‘EE B G
_ _ — _ ._ — _ _ | | _ u. ...m |
20 : ; w‘. . . _ ] ... : 3 £ ,_ : 1
10 o E | { A.. : | &_l
- T B E B ..-._
NQ NQ[NQ NQ
1 3 18 35
mmam Baseline(dBA) 53 52 (52|54 |52|54|50|52|53|51|63|54|52(58|52|52|54|54|57
e Final base+incremental(dBA) | 52 52(51|53|52|53|50(52|53|51|63|54|52|58|52|52|53|55|57
—&— % incremental 0./0.]0.|1.]|0O.[0.|0.|O. |5 |0.|0. |4 |0.|O0. |1 |7 |0 |0 |0o.|0.|0o. |0 |0o.lo]|1]o|lo.|o o l1]|lolo]lo]l2]0
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Two-row Plantation

(Case )

Three-row Plantation

O.‘I.Q'Ilo

EM 1wk

On pia
U_mﬁms e A 373 ft
embankment of embankment .
Spacing between plant 10 ft 10 ft 20 ft
to plant
Canopy Shape & Size Cylindrical/oblong with | Round/oblong with Spreading with

small CSA medium CSA medium CSA

Spacing between rows - 15 ft 15 ft
Size of the pits 60 X 60X 60 cm 60X 60 X 60 cm 60X 60X 60 cm
Height of the plant 1.5mto2m More than 2m More than 3m
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wmma Grass

Poaceae

.woaﬁo.mcz Eozmﬁm:m:ma

Andropogon geradi Poaceae Bluestem Grass

Bouteloua dactyloides Poaceae Buffalo grass

Pennisteum purpureum Poaceae Anjan

Cenchrus setiger Poaceae Birdwood grass
Cynodon dactylon Poaceae | Durva (Bermuda grass)
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Air Environment C

Source & Impacts:

= During mining operations, loading, transportation and unloading operations
may cause deterioration of air quality due to handling of fine particulate
matters.

= Air pollution prediction from ~10 additional trucks per hour on road
transport network across road is shown below:

Concentration of Fugitive Dust Vs Distance

ol
= N
o

N\
AN
LW

/ . —9=—conc

200 400 600

e
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o
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e
M

Incremental conc. in ug/m3
=
o

=}
=)

Downwind Distance in meter
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~| Water Environment C

Source & Impacts:

»Mining of sand from within or near a streambed has a direct

impact on the stream’s physical habitat characteristics like:
= Velocity

= Turbidity
= Sediment transport
= Depth

»The detrimental effects to biota resulting from bed material
mining are caused by three main processes:

= alteration of flow patterns resulting from modification of the
river bed.

= an excess of suspended sediment.
= damage to riparian vegetation and in stream habitat.

?E» AR —.&Q
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~|Noise Environment C

Source & Impacts:

= Since no drilling & blasting proposed, noise may be generated
due to transportation of excavated material by trucks only.

Mitigation measures:

= Minimum use of horns at the village area (no honking zones will
be identified)

= Timely maintenance of vehicles including silencers to minimize
vibration and sound.

= Only tuned, maintained & PUC vehicles will be deployed for
transportation.

= Provision of green belts along the haulage road.
= PPE will be provided to the

workers.
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|
| Socio-economic Impact Assessment Study C

Methodology:
= Both quantitative and qualitative data has been collected from
Primary and Secondary sources.

= Primary data has been collected through a sample survey of
households located in the study area.

= The secondary data has been collected from published &
administrative records.

= Prior to preparation of the report the mining site was visited to
get first hand knowledge of the area and nearby settlements in
the neighborhood.
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_Contd...

Economic Impact of the project (all positive impacts)
= The project will generate direct and indirect employment
during the operation of the mine.

= Most of the people to be recruited for the project activity will
be unskilled labour, who will be paid wages as per minimum
wages of the State Government.

= All unskilled workers will be deployed locally.

= Scope for road development in the area due to increased truck
traffic.
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Risks to [Temporar| Moderate [ Mining activities will be open cast and| Project
occupati [y semi-mechanized/OTFM (Other Than| Proponent
onal Fully Mechanized) i.e. using light earth
health Movers eg. Bar scraper and Loaders to
and avoid accidental hazards.
safety *Onsite first-aid and primary medical
facilities will be provided during
operation period. Protective
equipments will be used. Training and
awareness  programs related to
significance and use of protective gear
| will be imparted to the workers.
Possible [Temporar Low * The contractor will be encouraged to| Project
transmig [y give preference to local labour in the Proponent
ration region.
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Noise
generation
due to the

movement off
Vehicles

Temporary

Moderate

*No heavy machinery is proposed
for the extraction of sand, operation
is semi-mechnaized/OTFM (Other
Than Fully Mechanized) using
LEMM eg. Bar scrapper and loaders.
*Noise generated due to movement
of transportation vehicles will be
managed by the use of vehicles
which are less than 15 years old and
after obtaining the PUC certificate.
Also silence zones will be
demarcated and proposed
plantation will work as noise
barriers.

*Labourers should be provided with
personal hearing protection device
(if required).

Project

Proponent

Air emissions

Temporary

Moderate

*The dust emissions will be

minimized by following the good
practices, for example, water
sprinkling.

*Overloading of the trucks/trolleys
should not be done.

Project

Proponent
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Erosion potential &Nil |Nil  [Nil Nil {Insignifi INil Insignifi Mining activities will be confined

terrain cant cant along the river bed.

Excavation of Pits[Nil [Nil  |Nil Nil Nil Nil No » There will be no pit formation.

in mine lease area Impacts [*The mine will be replenished at
onset of monsoon every year
itself

Waste dumps NA|NA [NA |[NA Insigni | NA Negligi |«It is a sand morrum mining

ficant ble project; no process waste
impact generation is m:mnmﬁmﬁma.

*Less amount of waste
generation is  anticipated
which will be collected in
dustbins provided at site and
will be disposed off at regular
intervals at nearby waste
dump site through private
contractors.

Agricultural land |-ve | Indir | NA NA NA NA Negligi | Productive land will not be

and productivity ect ble utilized for storage and other

impact | Proposes.

Safety zone of 7.5 m will be left
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5.82.:@

Positive

_w:\mw Wma E:::m Qw_w_,\c <<_: maintain

tion in Direct |the natural course of River. In this

natural Impact | projectit is not proposed to truncate or

Drain divert any stream.
Impact |+ve |dir |hi |Long |Sign |rev | Positiv | The main stream will not be diverted to
on ect | gh [term/ |ifica |ers |e Direct |form inactive channels from mining.
surface temp nt |ibl | Impact Mining will remove excess deposits and
water orary e . . .
Source deepen river bed which will prevent

flooding and related problems.
Impact | Nil | Nil [Ni | Nil | Nil | Nil | Ground | The workers will be hired locally;
on I water | drinking water demand will be met by
ground mxﬁ,mna providing earthen pots or private
water Mwﬁ_m tankers at site for labours. Thus, there
source propose will be no extraction of ground water.
d

Mining will be restricted to max. depth
of 3 m from the ground level or/ water

level whichever is less.
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Zo<m5m
nt of
vehicles

:5:6
ct

ficant

wmmﬂ_m.ﬁﬁad\ﬁl;: f\.: P _"._:u. o .w.w. et : ..._... |f......
o SO
R AR AL ..?Fﬁw&i_a R v

st\mw vehicles _mmm ﬁrm:
15year old will be used for
transportation. PUC certificates
shall be obtained.

Labourers will be provided
with personal hearing
protection device (if required).

Plantation will work as noise &
dust barriers among areas of
heavy vehicular movement and
excavation site.
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water

rary

4. |Impactonroute |N |Nil Nil | Nil Nil Ni | Negli |It is river bed plain thus do
of domesticated |il 1. | gible |not serve any grazing land for
fauna viz. cow, Impac | grazing animals.
buffalo etc of t
nearby villages

5. |Disturbanceto |- |indire |Mod |Short |Signif |Ni | Less |Mining will be confined along
Fisheries found |v |ct erat |[term/ |icant |l |impac |the river bed. Main river
in natural river |e e Tempo t course will not be disturbed.
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- Fund allocation for CER Plan b

9. _ Kandaur, Sadar, 13,71,58,058/- 27,43,161/-
M/s Rama Traders .
Hamirpur
10. 13,49,06,666/- - 26,98,133/-
M/s Eureka Mines and Minerals LLP Pathreta, Kalpi, Jalaun 3:49 / T
1. M/s Harihar Minerals LLP Bhedi Nrwn..rmr Sarila, 10,30,85,656/~ 20,61,713/-
Hamirpur
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‘|Compliance of TORs

b R

=

ER

T =

‘..,w.\.ﬁm_,_,,»ﬁpzﬁ_ o

CER cost to be calculated for individual lease.

The total CER cost s Rs.
7,32,32,135.0 (Seven Crore Thirty Two Lakhs
Thirty Two Thousand One Hundred
Only}*Amount excludes projects which are still under process.
Individual CSR Cost is mentioned in Chapter 2,
subchapter-2a.

thirty five

Chapter- 2,
subchapter-2a.
Project wise details

An intimation regarding conducting the
monitoring to be sent to concerned District

Magistrate and State Pollution Control Board
Office

Intimation regarding conducting the monitoring
has been sent to the concerned departments.
Intimation letter is annexed as Annexure.

Annexure-VI
Intimation Letter for
Environment
Monitoring

The lab conducting the analysis should be
authenticated and registered.

“The Research Institute of Material Sciences”, New
Dethi lab. is NABL certified. The certificate is
attached as Annexure.

Annexure-VII
NABL Certificate of
RIMS Laboratory

INDIA
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the mine lease from the lease periphery and the data
contained in the EIA such as waste generation etc
should be for the life of the mine/lease period.

| .q.:m mE&\ area ms,mmnrmm Umgmm: NmomA Nm mm._z @

79°39'42.55"E to 25°55'34.68"N & 80°16'12.74"E
buffer zone and EIA study like waste generation, etc
from the proposed project has been done considering
lease period of 5 years.

n_:%nm_.-
subchapter-2a.
Project wise details

Wildlife (Protection) Act, 1972 and copy furnished

Reserves, wildlife Corridors, Tiger/Elephant Reserves
(existing as well as proposed), if any, within 10 km of
the mine lease should be clearly indicated supported
by a location map duly authenticated by Chief
Wildlife Warden necessary clearance, if any, as may
be applicable to such projects due to proximity of the
ecologically sensitive areas as mentioned above
should be obtained from the state Wildlife
Department / Chief Wildlife Warden under the

13. Land use of the study area delineating forest area, | Land use map of the study area is discussed in Chapter- | Annexure X .
agricultural land, grazing land, wildlife sanctuary and | 3 Land use map of =
national park, migratory route of fauna, water bodies, study area
human settlements and other ecological features
should be indicated. Chapter 3 at

section 3.1.
14. | Land use plan of mine lease area should be prepared | Land use plan of the mine lease area is prepared and | Chapter-2,
to encompass pre-operational, operational and post- | discussed in chapter-2 encompassing Pre-operational, | subchapter-2a. ]
operational phases and submitted. Operational & Post Operational Phrases. Project wise details ||
15. [ Location of National Parks, Sanctuaries, Biosphere | All the details of individual project is given in Chapter- | Chapter- 02

02 along with the general description of project.

District specific working plans are attached as annexure.

subchapter-2a.
Project wise details

Toposheet

10 Km Map of study
area

attached as

annexure-XIX

Annexure- IX
Autheticated
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H:&A\Emw_imm&mmmm rm,<m different _ms.m:u of haul road.

should also take into account the impact of movement of
vehicle for transportation of mineral. The details of the
dispersion model used and input parameters used for

‘modeling should be provided. The air quality contours

may be shown on a location map clearly indicating the
location of the site, location of sensitive receptors, if any
and the habitation. The wind rose showing pre-
dominant wind direction may also be indicated on the
Emﬁ The _chnﬂ om maozm Q.:mrm_, :mmluu\ m#o:E m_mo be

e L S L VIR e ) O P el R e 11 i .IIL:IL'-III!-JIII_
e e e e o e e £

,;m <<:a rose &mmqm::

mentioned in Chapter 3.

Monitoring results for Air, Noise, Surface water, Ground
Water are attached as Annexure XII.

There are No stone crushers or any related activity in
nearby area.

Chapter-07
plan Project wise length of haul road is given in chapter-07 Section-7.9.
Plan for making moterable road is given in chapter-8 Chapter-08

Section 8.2

21. One season (Non Monsoon) primary baseline data on | Non-monsoon season data has been collected by NABL | Chapter-03
ambient air quality (PM,s, PM;,, SO, and NO,), water | certified Laboratory and given in chapter 03 of EIA. Section 3.4.1
quality, noise level, soil and flora and fauna shall be Chapter-06
collected and the AAQ data so collected presented data- | The location of monitoring stations are taken as per | Section 6.2.1
wise in the EIA and REMP report. Site-specific | CP.CB & BIS guidelines.Project wise locations are
meteorological data should also be collected. The | discussed in chapter-06
location of the monitoring stations should be justified.

22. There should be at least one monitoring station within Monitoring locations are decided considering the pre- | Chapter-3
500 m of the mine lease in the pre-dominant downwind | dominant wind direction. Free Silica is also analyzed in | Section3.4.1
direction. The mineralogical composition of PM,, | Air Quality Parameters. Details of Monitoring locations | Section3.4.2
particularly for free silica should be given. are given in Chapter- 03 of EIA.

23. Air quality modeling should be carried out for prediction | Air Quality modeling has been carried out and detailed | Chapter-3
of impact of the project on'the air quality of the area. It | Air Quality contour map has been prepared and | Section3.4

Annexure-XII
Monitoring
Reports
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28
shown whether working will intersect groundwater. | activities of the proposed project. As per SSMMG, 2016 | section3.2D
Necessary data and documentation in this regard may be | sand mining is not allowed below 03 m or 01 m above
provided. In case the working will intersect | ground water level. It will not intersect the ground water
groundwater table, a detailed hydro geological | table.
study should be undertaken and report furnished.

Necessary permission from Central Ground Water .

Authority for working below ground water and for | Below ground water working is not proposed and
pumping of groundwater should also be obtained and pumping will not be required. Permission from CGWA is
copy furnished. not applicable.

29. | Details of first order stream, if any passing through | The proposed project is for the River bed sand mining at | Annexure-XIV-
lease area and modification diversion proposed, if any | Betwa River. No diversion or modification of water Drainage map
and the impact of the same on the hydrology should be | channel is proposed or expected due to mining activities | showing 1st, 2nd &
brought out. from the proposed project. Any rivercrossings shall be | 34 order stream

done after due permission of the Irrigation Department.
No first order stream is passing through lease area.
30 | Details of rainwater harvesting proposed, if any, in the Proposed project lies in the river bed of Betwa, | Notapplicable

project should be provided.

composed of sand having high porosity, hence no need of
rain water harvesting as water itself percolates easily
and reaches aquifer.
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local community proposed to be provided by project proponent
should be indicated. As far as possible, quantitative dimensions
may be given with time frame for implementation.

Village wise details of the study area are given in
Annexure XV respectively. Measures of Social-
economical support system will be finalized with
local administration on need basis and

quantitative dimensions may be given with time
frame for implementation submitted
first compliance report.

with the

h provided for the mine | Facility that is proposed for local labours /
workers should be included in the EIA report. permanent population is given in chapter-2 Section2.17

36. [ Conceptual post mining land use and Reclamation and | Post mining land use will not be changed. | Chapter-07.
Rehabilitation of mined out area (with plans and with adequate | Scraped sand will be replenished every year. | Section7.10
number of sections) should be given in the EIA Report. Although bank protection measures will be

included in chapter-07.

37. | Phase-wise plan of green belt development, plantation and | The detail of proposed plantation is given in | Chapter-07.
compensatory  afforestation should be charted clearly | chapter 7. Section7.10
indicating the area to be covered under plantation and the
species to be planted. The details of plantation already done
should be given

38. | Occupational health impact of project should be anticipated and | These points are included in CER (Chapter-08) of | Chapter- 08
preventive measures initiated. project and implementation of the same would | Section8.1.3
Details in this regard should be provided. Details of pre- | be done in discussion with local authorities.
placement medical examination and periodical medical | Periodical medical examination and health camp
examination schedules should be incorporated in the REMP. | is proposed in the REMP.

Special attention should be in view of the stone crusher nearby.

39. | Measures of social-economic significance and influence to the

INDIA
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direction / order passed by any Court of Law against the project | or project proponents.
should be given.

44. | The cost of project (capital cost and recurring cost) as well as | Proposed detailed recurring & non-recurring | Chapter- 02
the cost towards implementation of REMP should clearly be | cost for the project is discussed in Chapter 2 subchapter-2a.
spelt out. Project wise

details

45, | Present position of distances of railway lines, National Highway | All these details are given in chapter-2 in | Chapter- 02
including culverts and bridges, Reservoir, lake, Canal, Road | accordance with PFR of individual projects. subchapter-2a.
including culverts & bridges, Soil conservation works, nursery Project wise
plantation, check dams, water supply schemes & irrigation | Village wise details of the study area are given in | details
schemes, water sources such as Springs, Infiltration galleries, | Annexure XV respectively Annexure XV
Percolation wells, Hand pumps, Tube wells and existing flood
control / protection work should be included and indicated in
location map

46, | Proponent should submit attested photocopy of the sanction of | The project pertains to new mining lease. 07 | Annexure IL
mining lease by the State Government. Letter of Intents has been issued by DM Jalaun | LOI

and 24 Letter of Intents has been issued by DM
Hamirpur indicating the names of lessees as
applicant are attached as Annexure I.

INDIA
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~Shannon Wiener Index C

Pinularia sp. 1 2 0.15 0.40
Navicula sp. 1 1 0.07 0.26
Merismopedia sp. 1 3 0.23 0.48
Lyngbya sp. 1 2 0.15 0.40
Phacus sp. 1 4 0.30 0.51
Fragillaria sp. 1 1 0.07 0.26
Total 6 | 13 0.97 2.31
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Minutes of 363" SEAC Meeting ‘Dated 15/10/2018

Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.
One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

Provide suitable mask to the workers.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road,

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

A butter/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 2.60 Lakh/year shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-TA.III
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Banda, U.P,

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

35
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4. Proposed Riverbed Sand/Morrum Mining Project from Ken River of M/s Awasthi
Traders at Khand No. - 29/1, Village - BakchhaKhadar, Tehsil- Maudaha, Distt-
Hamirpur, Lease Area - 12.145 Ha, effective working Area 8.415 Ha. File No.
4337/Proposal No. SIA/UP/MIN/27752/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS
(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:-
1. The environmental clearance is sought for Riverbed Sand/Morrum Mining Project from Ken
River at Khand No. - 29/1, Village - BakchhaKhadar, Tehsil- Maudaha, Distt-Hamirpur, U.P.,
(Lease Area - 12.145 Ha.), M/s Awasthi Traders.
2. The public hearing was organized on 20/09/2018.
3. Salient features of the project as submitted by the project proponent:

{. On-line proposal No. SIA/UP/MIN/27752/2018;

2. File No. allotted by SEIAA, UP 4337

3. Name of Proponent M/s Awasthi Traders
ShriSushil Chandra S/o ShriJogeshvarAwasthi

4. Full correspondence address of M/s Awasthi Traders ,

proponent and mobile no. ShriSushil Chandra S/o ShriJogeshvarAwasthi
: R/o Village - Girwan, Tehsil - Naraini, District Banda,

Uttar Pradesh. 210001

5. Name of Project Sand/Morrum Mining

6. Project location (Plot/Khasra/Gata No.) | Khand No. 29/1

7. Name of River Ken River

8. Name of Village BakchhaKhadar

9. Tehsil Maudaha

10. District Hamirpur

11. Name of Minor Mineral Sand/Morrum

12. Sanctioned Lease Area (in ha) 12.145 ha

13. Mineable Area (in ha) 8.415ha

14. Zero level mRL 97 mRL

15. Max. & Min mrl within lease area 104 mRL and 101 mRL

16. Pillar Coordinates (Verified by DMO) Sanctioned Area_
Points Latitude Longitude
A 25°3629.23"N 80°1726.34"E
B 25°36'32.22"N 80°17'34.96"E
C 25°36'46.52"'N 80°17'25.54"E
D 25°36'41.45"N 80°17'19.00"E
Workable Are
A 25°36'29.23"N 80°17'26.34"E
J 25°36'30.57"N 80°17'30.28"E
I 25°36'34.18"N 80°17'31.60"E
H 25°36'36.16"N 80°17'27.07"E
G 25°36'46.08"N . 80°17'25.07"E
D 25°36'41.45"N 80°17'19.00"E
K 25°36°31.46"N 80°17'32.79"E
B 25°36'32.22"N 80°17'34.96"E
L 25°36'34.89"N 80°17'33.73"E
Non Workable Area
J 25°36'30.57"N 80°17'30.28"E
K 25°36°31.46"N 80°17'32.79"E
L 25°36'34.89"N 80°17'33.73"E

s
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C 25°36'46.52"N 80°17'25.54"E
H 25°36'36.16"N 80°1727.07"E
1 25°36'34.18"N 80°17'31.60"E
17. Total Geological Reserves 6,07,250 m’
18. Total Mineable Reserves in LOI 1,94,304 m'/year
19. Total Proposed Production 1,94,304 m'/year (9,71,520 m” in 05 years)
20. Proposed Production/year 1,94,304 m”
21. Sanctioned Period of Mine lease 5 years .
22. Production of mine/day 706.56 m’/day
23. Method of Mining Qpencast Semi-mechanized
24. No. of working days 275 days
25. Working hours/day 12 hours
26. No. Of workers Approximately 62 labours
27. No. Of vehicles movement/day 47 units
28. Type of Land ' Non - Agricultural, Government Waste Land (Revenue land)
29. Ultimate Depth of Mining 3m - '
30. Nearest metalled road from site MDR (BharuwaSumerpur Banda road) ; 5.20 km*(W)
31. Water Requirement PURPOSE [ REQUIREMENT (KLD)
Drinking 1.22
Suppression of dust 15.84
Plantation ‘ 0.03035
Others (Stored water) 0.10
Total =~ S 17.19 KLD
32. Name of QCI Accredited Consultant ENV Development Assistance Systems (I) Pvt. Ltd.
with QCI No and period of validity. NABET/EIA/1720/RA 0078 and Valid till 02/04/2020.
33. Any litigation pending against the None ) o ' -
project or land in any court
| 34. Details of 500 m Cluster Map & Cluster certificate issued by DMO Hamirpur
certificate verified by Mining Officer Letter No.509/khanij-M-M-C- Tees- Vividh (2017-18) dated
21/06/2018
35. Details of Lease Area in approved DSR | Page No 63; Table No.20
36. Proposed CER cost 2% of total project cost i.e. Rs.2,04,71,55/-
37. Proposed EMP cost/ Total Project Cost | Rs 36,64,765/- & 10,23,57,750/-
38. Length and Width of Haul Road Unpaved length 0.99 m and Paved Length 5 m and 6 m width
39. No. of Trees to be Planted 91

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
5. This project does not attract any of the general conditions applicable on mining projects specified

in EIA Notification 14/09/2006.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14" September, 2006, online
submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report.

Ny
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RESOLUTION AGAINST AGENDA NO-04

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the ‘committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

‘ The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

1- Pakkamotorable haul road to be maintained by the project proponent.

2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

3. Permission from the competent authority regarding evacuation route should be taken,

4- Project proponent should ensure survival of tree saplings. Mortality should be replaced from time

 to time.

5- Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

6- One month monitoring report of the.area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

7- Provision for cylinder to workers should be made for cooking. ‘

8- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

9- Provide suitable mask to the workers.

10- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.

11- Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

12- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.

13- Provision for two toilets and hand pumps should be made at mining site.

14- Drinking water for workers would be provided by tankers,

15- Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 mor 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

16- A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

17- Corporate Environmental Responsibility (CER) plan with minimum Rs. 2,04,71,55/-shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-IA.IIL
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /

Chief Development officers, Hamirpur, U.P.
w Page 12 of 42
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18- Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

19- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

20- The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

21- Width of the haul road shall be more than 6 meter.

22- Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment-is completed.

Proposed River Bed Sand Mining Project from Betwa River for M/s Sanevin
Infrastructure Pvt. Ldt.. at Gata No.- 864/320, 865/320. Village- Simirivar, Tehsil- Orai,
District- Jalaun, Sanctioned Lease Area: 27.53 Ha, Effective Area; 18.12 Ha File No.

4103/Proposal No. SIA/UP/MIN/21915/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS

(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:-

1. The environmental clearance is sought for River Bed Sand Mining Project from Betwa River at
Gata No.- 864/320, 865/320, Village- Simiriyar, Tehsil- Orai, District- Jalaun, (Sanctioned Lease
Area: 27.53 Ha), M/s Sanevin Infrastructure Pvt. Ltd.

2, The public hearing was organized on 18/09/2018,

3. Salient features of the project as submitted by the project proponent:

| 1. On-line proposal No. SIA/UP/MIN/21915/2018
2. File No, allotted by SEIAA, UP | 4103
3. Name of Proponent M/s Sanewin Infrastructure Pvt. Ltd.
Proporietor- Shri Dinesh Pratap Singh
4. Full correspondence address of M/s Sanevin Infrastructure Pvt Ltd
proponent and mobile no. Authorised Signatory- Shri Ramesh Chandra Mishra
R/o Branch- 06, Sarojini Naidu Marg,
Lucknow, U.P. 226001
5. Name of Project Sand/Morrum Mining
6. Project location - | Gata No. 864/320, 865/320
(Plot/Khasra/Gata No.)
7. Name of River Betwa
8. Name of Village Simiriya
9. Tehsil Orai
10. District Jalaun
11. Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area (in ha) 27.53 ha
13. Mineable Area (in ha) 18.12 ha
14. Zero level mRL 105 mRL
15. Max. & Min mrl within lease 112 mRL and 106 mRL
area
16. Pillar Coordinates (Verified by Pillars ] Latitude [ Longitude
DMO) Sanctioned Lease Area

A | 25°5136.66"N |  79°32'34.44"E
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B 25°51'53.09"N 79°33'15.80"E
C 25°51'55.09"N 79°33'13.77"E
D 25°51'57.19"N 79°3321.58"E
E 25°51'53.30"N 79°33'21.57"E
F 25°51'53.28"N 79°33'19.19"E
G 25°51'52.64"N 79°33'19.27"E
H 25°51'52.26"N 79°33'21.57"E
1 25°51'43.98"N 79°3322.58"E
Workable area
A 25°51'36.66"N 79°32'34.44"E
1 25°51'43.98"N -79°33'22.58"E
P 25°51'47.76"N 79°33'22.08"E
Q 25°51'47.03"N 79°33'0.05"E
Non Workable Area

Q 25°51'47.03"N 79°33'0.05"E
B 25°51'53.09"N 79°33'15.80"E
C 25°51'55.09"N 79°33'13.77"E
D 25°51'57.19"N 79°33'21.58"E
E 25°51'53.30"N 79°33'21.57"E
F 25°51'53.28"N 79°33'19.19"E
G 25°51'52.64"N 79°33'19.27"E
H 25°51'52.26"N 79°33'21.57"E
P 25°51'47.76"N 79°3322.08"E

17, Total Geological Reserves 13,76,500 m°

18. Total Mineable Reserves in LOL | 4,12,950 m’/year

19. Total Proposed Production 4,12,950 mr'/year (20,64,750 m’ in 05 years)

20.. Proposed Production/year 4,12,950 m*

21. Sanctioned Period of Mine lease | 5 vears

22.

Production of mine/day

1501.6 m'/day

23.

Method of Mining

Opencast Semi mechanized

24,

No. of working days

275 days

25.

Working hours/day

12 hours

26.

No. Of workers

Approximately 75 labours

27.

No. Of vehicles movement/day

100 units

28.

Type of Land

Non - Agricultural, Government Waste Land (Revenue land)

29.

Ultimate Depth of Mining

3m

30. Nearest metalled road from site MDR(Kalpi- Dgawa-RathaMarg)- 8.0 km*(SE)

31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 1.65
Suppression of dust 11.80
Plantation 0.069
Others (Stored water) 0.10
Total 13.62KLD

32.

Name of QCI Accredited
Consultant with QCI No and
period of validity.

ENV Development Assistance Systems (I) Pvt. Ltd. NABET/EIA/1720/RA
0078 and Valid till 02/04/2020.

33.

Any litigation pending against
the project or land in any court

None

34,

Details of 500 m Cluster Map
&certificate verified by Mining
Officer

Cluster certificate issued by DMO Jalaun
Letter No.808/Khanij dated 25/01/2018

35. Details of Lease Area in Page No 54;
approved DSR
36. Proposed CER cost 2% of total projeet cost i.e. Rs.32,22,858/-

Ja»
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37. Proposed EMP cost & Total Rs. 32,82,643/- &Rs. 16,11,42,928/-
Project Cost

38. Length and Width of Haul Road | Unpaved Length 0.59km and Paved Length 14.5 km and 6 m width
39. No. of Trees to be Planted - | 206 ) ) ) ’

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
5. This project does not attract any of the general conditions applicable on mining projects specified

in EIA Notification 14/09/2006.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14" September, 2006, online
submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report.

RESOLUTION AGAINST AGENDA NO-05

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

' The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of india
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

I- Pakkamotorable haul road to be maintained by the project proponent.

2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

3- Permission from the competent authority regarding evacuation route should be taken.

4-  Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

5-  Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

6-  One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

7-  Provision for cylinder to workers should be made for cooking.

8- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

9- Provide suitable mask to the workers.

10- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the

road. 311
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11- Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

12- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.

13- Provision for two toilets and hand pumps should be made at mining site.

14- Drinking water for workers would be provided by tankers.

15- Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

16- A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

17- Corporate Environmental Responsibility (CER) plan with minimum Rs. 32,22,858/-shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-IA.1I1
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Jalaun, U.P.

18- Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

19- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

20- The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water.takes place. Suitable measure should be taken and details to
be provided to concern Department. '

21- Width of the haul road shall be more than 6 meter.

22- Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be

decreased / stopped accordingly till the replenishment is completed.

Proposed Riverbed Sand/Morrum Mining Project from Betwa River of M/s Sanewin
Infrastructure Pvt. at Khand No.26/7. Village - ChandwariGhurouli,Tehsil - Sarila,
District - Hamirpur, Lease Area-36.437 ha, Effective working Area 29.937 ha File No.
4304/Proposal No. SIA/UP/MIN/26125/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS

(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:-

1. The environmental clearance is sought for Riverbed Sand/Morrum Mining Project from Betwa
River at Khand No.26/7, Village - ChandwariGhurouli, Tehsil - Sarila, District - Hamirpur, (Lease
Area-36.437 ha), M/s Sanewin Infrastructure Pvt.

2. The public hearing was organized on 19/09/2018.

3. Salient features of the project as submitted by the project proponent:

On-line proposal No. SIA/UP/MIN/26125/2018

[ 1.
[ 2.

File No. allotted by SEIAA, UP__ | 4304
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3. Name of Proponent M/s Sanewin Infrastructure Pvt. Ltd,
Propornent- Shri Dinesh Pratap Singh ]
4. Full correspondence address of M/s Sanewin Infrastructure Pvt. Ltd.
proponent and mobile no. Authorized Signatory- Shri Ramesh Chandra Mishra
R/o H.No. Branch-06, Sarojini Naidu Marg, District - Lucknow, Uttar
Pradesh :
5. Name of Project Sand/Morrum Mining
6. Project location Khand No. 26/7
(Plot/Khasra/Gata No.)
7. Name of River Betwa
8. Name of Village ChandwariGhurouli
9. Tehsil Sarila
10. District Hamirpur
1. Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area (in ha) 36.437 ha
13. Mineable Area (in ha) 29.937 ha
14. Zero level mRL 107 mRL
15. Max, & Min mrl within lease 116 mRL and 112 mRL
area
16. Pillar Coordinates (Verified by Sanctioned Area
DPMO) Points Latitude . Longitude
A 25°48'32.76"N 79°24'16.24"E
B 25°48'28.26"N 79°24'54,78"E
C 25°48'17.63"N 79°24'52.27"E
D 25°48'17.83"N 79°24'17.44"E
Waorkable Area
D 25°48'17.83"N 79°24'17.44"E
E 25°48'29.51"N 79°24'16.43"E
F 25°48'28.06"N 79°24'36.70"E
G 125°48'26,94"N 79°24'54.52"E
r C 25°48'17.63"N 79°24'52.27"E
Non Workable Area
A | 25°48'32.76"N 79°24'16.24"E
B 25°48'28.26"N 79°24'54,78"E
‘ G 25°48'26.94"N 79°24'54.52"E
F 25°48'28.06"N 79°24'36.70"E
{ E 25°48'29.51"N 79°24'16.43"E
17. Total Geological Reserves 18,21,850 m’ ]
18. Total Mineable Reserves in LOI 7,28,640 m’/year
19. Total Proposed Production 7,28,640 m'/annum (36,43,200 m’ in 03 years)
20. Proposed Production/year 7,28,640m" )
21. Sanctioned Period of Mine lease | 5 yvears
| 22. Production of mine/day 2650 m'/day
| 23. Method of Mining Opencast Semi mechanized
24. No. of working days 275 days
| 25. Working hours/day 12 hours
| 26. No. Of workers Approximately 75 labours
| 27. No. Of vehicles movement/day 176 units i
| 28. Type of Land Non — Agricultural, Government Waste Land (Revenue land)
}ﬁ Ultimate Depth of Mining 3m

| 30. Nearest metalled road from site

SH 21 (BilarayaPanwariMarc)- 2.50 km* (N)

K

s

. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 2.03
Suppression of dust | 16.0

71|
]

322
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the project or land in any court

Plantation 0.091 l
Others (Stored water) 0.10 |
Total 18.22 KLD |
32. Name of QCI Accredited ENV Development Assistance Systems (I) Pvt. Ltd. NABET/EIA/1720/RA ]
Consultant with QCI No and 0078 and Valid till 02/04/2020.
period of validity.
33. Any litigation pending against None

34,

Details of 500 m Cluster Map &
certificate verified by Mining
Officer

Cluster certificate issued by DMO Hamirpur
Letter No.326/khanij-M-M-C- Tees- Vividh (2018-19) dated 14/05/2018

Project Cost

35, Details of Lease Area in Page No 63; Table No.20

approved DSR |
36. Proposed CER cost 2% of total project cost i.e. Rs.4,74,13,020/- 'J
37, Proposed EMP cost/ Total Rs 39,60,486/- & 23,70,65,105/- . ]

Unpaved Length 1.0 km and Paved Lenﬁth 7.98 km and 6 m width

38. Length and Width of Haul Road |
| 39. No. of Trees to be Planted 273 '

submission of EIA report for appraisal

4, The mining would be rest

ricted to unsaturated zone only above the phreatic water table and will

not intersect the ground water table at any point of time.

5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006. _

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14" September, 2006, online

after public hearing is next stage in the process of grant of

environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report.

RESOLUTION AGAINST AGENDA NO-06

several ElAs. The PP/consultant
After a detailed and in-depth discussion,

The proponent/consultant has submitted the REIA, which is the amalgamation of

presented this case individually for the grant of EC.
the committee in-principle agreed to

recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.
The committee also decided that if complaints lodged by Mr. Amarjeet Singh

Bedi, Advocate, NGT
found to be substantive

Principal Bench,
EC shall be treated as cancelled.

Delhi and Dethi High Court Bar Council of India

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

|- Pakkamotorable haul road to be maintained by the project proponent.

2- A separate

Environmental Management Cell with suitable qualified pefsonnel shall be set-up

under the control of a Senior Executive, who will report directly to the Head of the Organization.
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Permission from the competent authority regarding evacuation route should be taken.

Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.
Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.
One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record. .
Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

Provide suitable mask to the workers.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers,

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or [ - 2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 4,74,13,020/-shall be

prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-1A.111

- dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,

19-

20-

21-
22-

solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Hamirpur, U.P.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided

to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department,

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an aythorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

52
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7. Proposed Riverbed Sand/Morrum Mining_Project from Betwa River of M/s Senvin
Infrastructure Pvt. Ltd.located at Khand No. 22/15. Village- RiruaBasaria, Tehsil-
Sarila. District-Hamirpur, Sanctioned Lease Area -24.291 Ha., Effective Working Area:
16.131 Ha File No. 4322/Proposal No. SIA/UP/MIN/26229/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS
(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:- , ' '

1. The environmental clearance is sought for Riverbed Sand/Morrum Mining Project from Betwa
River at Khand No. 22/15, Village- RiruaBasaria, Tehsil-Sarila, District-Hamirpur, U.P.
(Sanctioned Lease Area -24.291 Ha), M/s Senvin Infrastructure Pvt. Ltd.

2. The public hearing was organized on 19/09/2018.

3. Salient features of the project as submitted by the project proponent:

[ 1. On-line proposal No.

SIA/UP/MIN/26229/2018 ;-

2. File No. allotted by SEIAA, UP

4322

3. Name of Proponent

Ms Senewin Infrastructure Pvt. Ltd.
Proprietor- Shri Dinesh Pratap Singh

4, Full correspondence address of
proponent and mobile no.

M/s Sanewin Infrastructure Pvt. Ltd.

Authorized Signatory- Shri Ramesh Chandra Mishra

R/o H.No. Branch-06, Sarojini Naidu Marg,
Uttar Pradesh )

District - Lucknow,

5. Name of Project Sand/Morrum Mining
6. Project location (Plot/Khasra/Gata No.) | 22/15
7. Name of River Betwa
8, Name of Village RiruaBasaria
| 9. Tehsil Sarila
10. District Hamirpur
11, Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area (in ha) 24,291 ha
13. Mineable Area (in ha) 16.131 ha
14. Zero level mRL 100 mRL

15. Max. & Min mrl within lease area

106 mRL and 104 mRL

16. Pillar Coordinates (Verified by DMO) Sanctioned Area
Points. Latitude - Longitude
A 25°55'20.37"N 79°40'46.64"E
B 25°55'37.69"N 79°40'59.14"E
C 25°55'14.53"N 79°41'6.11"E
D 25°55'8.70"N 79°4(r58.87"E
Workable Area
- A | 25°55'20.37"N 79°40'46.64"E
B | 25°55'37.69"N 79°40'59.14"E
G 25°55'25.96"N 79°41'2.65"E
H 25°55'17.05"N 79°40'50.18"E
C 25°55'14.53"N 79°41'6.11"E
D 25°55'8.70"N 79°40'58.87"E
| E 25°55'10.63"N 79°40'56.90"E
F 25°55'17.24"N 79°41'5.35"E
Non Workable Area
H 25°55'17.05"N 79°40'50.18"E
G 25°55'25.96"N 79°41'2.65"E
F 25°55'17.24"N 79°41'5.35"E
E | 25°55'10.63"N 79°40'56.90"E
| 17. Total Geological Reserves 12,14,550 m’

32¢
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18,

Total Mineable Reserves in LOI

3,88,608 m"/year

19.

Total Proposed Production

3,88,608 m'/year (19,43,040 m'/year)

20. Proposed Production/year 3,88,608 m”

21. Sanctioned Period of Mine lease S years

22. Production of mine/day 1413 m"/ day

23, Method of Mining Opencast Semi mechanized
24. No. of working days 275 days

25. Working hours/day 12 hours

26. No. Of workers Approximately 77 labours
27. No. Of vehicles movement/day 94 units

28.

Type of Land

Non — Agricultural, Government Waste La_nd (Revenue land)

29, Ultimate Depth of Mining 3m

30. Nearest metalled road from site MDR (Kalpi- Dgawa- RathaMarg): 2.50 km*(W)

31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking - 1.64
Suppression of dust 39.76
Plantation 0.061
Others (Stored water) - 0.10
Total ' 41.56 KLD

32.

Name of QCI Accredited Consultant
with QCI No and period of validity.

ENV  Development Assistance Systems (I) Pvt. Ltd.

NABET/EIA/1720/RA 0078 and Valid till 02/04/2020.

33.

Any litigation pending against the
project or land in any court

None

34,

Details of 500 m Cluster Map &
certificate verified by Mining Officer

Cluster certificate issued by DMO Hamirpur -
Letter No.364/khanij-M-M-C- Tees- Vividh (2017- 18) dated
28/05/2018

35.

Details of Lease Area in approved DSR

Page No 63; Table No.20

36.

Proposed CER cost

2% of total project cost i.e. Rs.35,37,982/-

37.

Proposed EMP cost/ Total Project Cost

Rs 70,90,653/- & 17,68,99,104/-

38.

Length and Width of Haul Road

Unpaved Length 2.84 km and Paved Length 5.74km and 6 m width

39,

No. of Trees to be Planted

182

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
5. This project does not attract any of the general conditions applicable on mining projects specified

in EIA Notification 14/09/2006.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this pro_|ect

8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14™ September, 2006, online

submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA:
report,

RESOLUTION AGAINST AGENDA NO-07 '

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the committee in-principle agreed to

33
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recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh

Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as

annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

18-

Pakkamotorable haul road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.
Permission from the competent authority regarding evacuation route should be taken.

Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time. ‘

Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.
One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.
Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

Provide suitable mask to the workers.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 mor 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 35,37,982/-shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-1A.111
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /

Chief Development officers, Hamirpur, U.P.
Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided

to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.
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19- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER,

20- The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

21- Width of the haul road shall be more than 6 meter.

22- Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

8. Proposed Riverbed Sand/Morrum Mining Project from Betwa River of
ShriAtikurrahman located at Khand No.-22/14.Village-RiruaBasaria, Tehsil-Sarila.
Hamirpur, UP Sanctioned Lease Area - 24.291 ha, Effective working Area- 21.191 ha
File No. 4317/Proposal No. SIA/UP/MIN/26178/2018

RESOLUTION AGAINST AGENDA NO-08

The project proponent did not appear. The committee discussed and directed that
project file should be closed and be opened only after request from the project proponent.
The file shall not be treated as pending at SEAC. The matter will be discussed only after
submission of online request on prescribed online portal.

9. Proposed River Bed Sand/Morrum Mining Project from Ken River for M/s Silvrr Mist
Retail Pvt. L.td.. located at Khand No.- 30/1, Village- Bhulsi. Tehsil- Maudaha, District-
Hamirpur. U.P., Sanctioned Lease Area: 36.437 ha. Effective Working Area- 32.827 ha
File No. 4234/Proposal No. SIA/UP/MIN/25040/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS
(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:-
1. The environmental clearance is sought for River Bed Sand/Morrum Mining Project from Ken
River at Khand No.- 30/1, Village-Bhulsi, Tehsil-Maudaha, District-Hamirpur, U.P., (Sanctioned
Lease Area: 36.437 ha), M/s Silvrr Mist Retail Pvt, Ltd., located
2. The public hearing was organized on 20/09/2018. -
3. Salient features of the project as submitted by the project proponent:

1, On-line proposal No, SIA/UP/MIN/25040/2018
2. File No. allotted by SEIAA, UP 4234
| 3. Name of Proponent M/s Silvrr Mist Retail Pvt, Ltd.

Proprietor- ShriPrashantMalviva

4. Full correspondence address of proponent and M/s Silvir Mist Retail Pvt. Ltd. ,
mobile no. Proprietor- ShriPrashantMalviya S/o ShriSantoshMalviya

R/o H.No. Ward No.10, Sardar ward, Village - Sohagpur,

Tehsil - Hosangabad, District - Hosangabad, Madhya

Pradesh
5. Name of Project Sand/Morrum Mining
6. Project location (Plot/Khasra/Gata No.) Khand No.30/1
7. Name of River Ken
8. Name of Village Bhulsi
9. Tehsil Maudaha
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PO. District ~ | Hamirpur B
11. Name of Minor Mineral | Sand/Morrum |
[ 12. Sanctioned Lease Area (in ha) ~ [ 36437 ha |
13. Mineable Area (in ha) 32.827 ha '|

87 mRL '

14. Zero level mRL
15. Max. & Min_mrl within lease area

99 mRL and 88 mRL

16. Pillar Coordinates (Verified by DMO) Pillars Latitude Longitude J
Sanctioned Lease Area .
A 25°38'4.83"N 30°17'45.70"E
B 25°37'57.16"N 80°17'50.29"E |
C 25°38'18.54"N 80°18'28.54"E ‘
D 25°38'24.83"N 80°18'23.41"E
Workable Area
A 25°38'4.83"N 80°17'45.70"E
D 25°38'24.83"N 80°1823.41"E
E 25°38'19.27"N 80°18'27.92"E
F 25°38'7.42"N 80°18'12.98"E
G 25°38'0.89"N 80°17'58.06"E
H .25°38'2.47"N 80°17'47.15"E
Non Workable Area
H 25°38'2.47"N 80°17'47.15"E
B 25°37'57.16"N 80°17'50.29"E
G -25°38'0.89"N 80°17'58.06"E
F 25°38'7.42"N 80°18'12.98"E
C 25°38'18.54"N 80°18'28.54"E ﬂ
E 25°38'19.27"N 80°18'27.92"
|

17. Total Geological Reserves

18,21,850 m’

18. Total Mineable Reserves in LOI

582,912 m'/year

19. Total Proposed Production as per Form-1,
PFR,Mine Plan and presentation at SEAC

5,82,012 m'/year (29,14,

560 m" in 05 years)

20. Proposed Production/year

582,912 m’

5 years

21, Sanctioned Period of Mine lease
27. Production of mine/day

73. Method of Mining

2119.68 m'/day
‘Opencast Semi mechanized

24. No. of working days 275 days
| 25. Working hours/day 12 hours

26. No. Of workers

Approximately 75 labours

] 27. No. Of vehicles movement/day

141 units

28. Type of Land

Government Waste Land (Revenue land)

~Ultimate Depth of Mining

Im

" Nearest metalled road from site

[ MDR (Sumerpur-

Banda) ; 6.5 km*(W)

(L

. Water Requirement

| PURPOSE [ REQUIREMENT (KLD)
[ Drinking | 1.89
rSuppression of dust 26.64
Plantation . 0.0911
Others (Stored water) 0.10
Total 28.72 KLD

No and period of validity.

'l 32. Name of QC1 Accredited Consultant with QCIL ENV Developmen
NABET/EIA/1720

t Assistance Systems (1) Pvt. Ltd.
/RA 0078 and Valid til 02/04/2020.

-

land in any court

\ 33. Any litigation pending against the project or

None

|

FM. Details'of 500 m Clustér Map & certificate

verified by Mining Officer

33¢

Cluster certificate issued by DMO Hamirpur
Letter No.32 /khanij-M-M-C- Tees- Vivi

—

dh (2018-19) dated |
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06/04/2018

35. Details of Lease Area in approved DSR Page No 63; Table No. 20

36. Proposed CER cost 2% of total project cost i.e. Rs 41,37,308/-

37. Proposed EMP cost & Total Project Cost Rs. 54,23,519/- &Rs. 20,68,65,430/-

38. Length and Width of Haul Road Unpaved Lenjth 0.99 m and Paved Length 6,75 m and 6 m
width 4

39. No. of Trees to be Planted 273

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7.. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA: Notification 14™ September, 2006, online
submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report. '

RESOLUTION AGAINST AGENDA NO-09

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

I- Pakkamotorable haul road to be maintained by the project proponent.

2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

3- Permission from the competent authority regarding evacuation route should be taken,

4- Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

5- Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

6- One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

7- Provision for cylinder to workers should be made for cooking.

8- The capacity of trucks/tractor for loading purpose will be in tonnes as per-Transport Department
applicable norms and standard fixed by the Government,

9- Provide suitable mask to the workers.
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10- Approach road kaccha is to be made motarable and tree saplings to be plamed on both sides of the
road.

11- Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years. :

12- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.

13- Provision for two toilets and hand pumps should be made at mining site.

{4- Drinking water for workers would be provided by tankers.

15- Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 mor 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

16- A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

17- Corporate Environmental Responsibility (CER) plan with minimum Rs. 41,37,308/-shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-IA.I11
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets; construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Hamirpur, U.P.

18: Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided

to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

19- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

20- The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

21- Width of the haul road shall be more than 6 meter.

22- Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

Proposed River Bed Sand Mining Project from Ken River for M/s Silvrr Mist Retail
Pvt. Ltd.. at Khand No.- 30/2, Village- Bhulsi, Tehsil- Maudaha, Hamirpur, U.P..

e e

Sanctioned Lease Area: 36.437 File No. 4100/Proposal No. SIA/UP/MIN/22098/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS

(India) Pvt, Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:-

1. The environmental clearance is sought for River Bed Sand Mining Project from Ken River at
Khand No.- 3072, Village- Bhulsi, Tehsil- Maudaha, Hamirpur, U.P., (Sanctioned Lease Area:
36.437 ha.), M/s Silvrr Mist Retail Pvt. Ltd.

2. The public hearing was organized on 20/09/2018.

3. Salient features of the project as submitted by the project proponent:

[ 1.

On-line proposal No. | SIA/UP/MIN/22098/2018

I
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2. _File No. allotted by SEIAA, UP 4100
3. Name of Proponent ShriPrashantMalviya
4. Full correspondence address of proponent and M/s Silvrr Mist Retail Private Limited
mobile no. ShriPrashantMalviya S/o ShriSantoshMalviya R/o H.No.
Ward No.10, Village - Sohagpur, Tehsil - Hosangabad,
District -Hosangabad, Madhya Pradesh.
5. Name of Project Sand/Morrum Mining '
6. _Project location (Plot/Khasra/Gata No.) Khand No. 30/2
7. Name of River Ken
8. Name of Village Bhulsi
9. Tehsil Maudaha
10, District Hamirpur
L1. Name of Minor Mineral Sand/Morrum
12, Sanctioned Lease Area (in ha) 36.437ha
13. Mineable Area (in ha) 36.437 ha
14, Zero level mRL 92 mRL
15. Max. & Min mrl within lease area 101 mRL and 93 mRL
16. Pillar Coordinates (Verified by DMO) Pillars | Latitude I Longitude
Sanctioned Lease Area
A 25°39'6.10"N 80°18'56.18"E
B 25°39'2.85"N 80°19'4.02"E’
C 25°38'33.23"N 80°18'47.34"E
D 25°38'18.52"N 80°18'28.54"E
E 25°38'24.84"N 80°18'23.45"E
F 25°38'36.85"N 80°18'40.07"E
17. Total Geological Reserves 18,21,850 m’ )
18. Total Mineable Reserves in LOI 5,82,912 m'/year
19. Total Proposed Production 5,82,912 m'/year (29,14,560 m" in 05 years)
20. Proposed Production/year 5,82,912 m’
21. Sanctioned Period of Mine lease 5 years
22. Production of mine/day 2120 m/day
23. Method of Mining Opencast Semi mechanized
24. No. of working days 275 days
25. Working hours/day 12 hoyrs
26. No. Of workers Approximately 75 labours
27. No. Of vehicles movement/day 141 units
28. Type of Land Non — Agricultural, Government Waste Land (Revenue
land)
29. Ultimate Depth of Mining 3m
30. Nearest metalled road from site MDR (Bharuwa-Sumerpur-Banda Road) — 6.20 km*(W)
31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking .89
Suppression of dust 15.72
Plantation 0.0911
Others (Stored water) 0.10
Total 17.80 KLD
32. Name of QCI Accredited Consultant with QCI ENV Development Assistance Systems (I) Pvt, Ltd.
No and period of validity. NABET/EIA/1720/RA 0078 and Valid till 02/04/2020,
33. Any litigation pending against the project or None
land in any court
34. Details of 500 m Cluster Map & certificate Cluster certificate issued by DMO Hamirpur
verified by Mining Officer Letter No.1178 /khanij-M-M-C- Tees- Vividh (2017-18)
dated 09/02/2018
35. Details of Lease Area in approved DSR Page No 54,

383
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[ 36. Proposed CER cost 2% of total project cost i.e. Rs.41,07,278/-
37 Proposed EMP cost & Total Project Cost Rs. 39,22,019/- &Rs. 20,53,63,930/-
38. Length and Width of Haul Road Unpaved length 1.31 m and Paved Length 6.75 mand 6 m
width
39, No. of Trees to be Planted 273

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006. ' '

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14™ September, 2006, online
submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MoEF&CC portal due to festriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report.

RESOLUTION AGAINST AGENDA NO-10

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElIAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

1- Pakkamotorable haul road to be maintained by the project proponent.

2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

3. Permission from the competent authority regarding evacuation route should be taken.

4- Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

s- Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

6- One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

7-  Provision for cylinder to workers should be made for cooking.

8- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

9- Provide suitable mask to the workers.

10- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the road.
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Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years. '

The project proponent shall in 2 years conduct detailed. replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3-0.6mor I'- 2 ft) as per
sustainable sand mining management guidelines 2016. -

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 41,07,278/-shall be

prepared by the project proponent and the details of the! various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-1A.111
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with

‘name displayed and address and details of beneficiary and gram pradhan along with phone

number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Hamirpur, U.P.
Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided

to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report. .
Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

Proposed River Bed Sand/Morrum Mining Project from Ken River for M/s

GvanInfrabuild Pvt. Ltd.. located at Khand No.- 30/3, Village- Bhulsi, Tehsil-

Maudaha. District-Hamirpur, Sanctioned Lease Area: 36,437 ha. Effective Working

Area- 34.437 ha File No. 4233/Proposal No. SIA/UP/MIN/24938/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS

(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:-

1. The environmental clearance is sought for River Bed Sand/Morrum Mining Project from Ken
River at Khand No.- 30/3, Village- Bhulsi, Tehsil- Maudaha, District-Hamirpur, (Sanctioned
Lease Area: 36.437 ha), M/s GyanlInfrabuild Pvt. Ltd.
2. The public hearing was organized on 20/09/2018.
3. Salient features of the project as submitted by the project proponent:
[ 1. On-line proposal No. SIA/UP/MIN/24938/2018
| 2. File No. allotted by SEIAA, UP 4233
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Name of Proponent

M/s GyanInfrabuild Pvt. Lid.
Proprietor- ShriSatyendra Kumar Sharma

. Total Proposed Production as per Form-1,

5,82,912 m'/year (29, 14,560 m' in 05 years)

4. Full correspondence address of proponent and M/s Gyaninfrabuild Pvt. Ltd.
mobile no. Proprietor- ShriSatyendra Kumar Sharma S/o ShriBachchu
Sharma R/o- Village -  AwaleshpurKandwa, District -
. . Varanasi, U.P.
5. Name of Project Sand/Morrum Mining
6. Project location (Plot/Khasra/Gata No.) Khand No.30/3
7. Name of River Ken
8. Name of Village ‘Bhulsi
9. Tehsil Maudaha
10. District Hamirpur ‘
11. Name of Minor Mineral Sand/Morrum :‘
12. Sanctioned Lease Area (in ha) 36,437 ha
13. Mineable Area (in ha) 34,437 ha
14. Zero level mRL 86 mRL
15. Max. & Min mrl within lease area 102 mRL and 87 mRL
| 16. Pillar Coordinates (Verified by DMO) | Pillars | Latitude [ Longitude
| Sanctioned Lease Area ,
A 25°39'6.19"N 80°18'56.21"E
‘ B 25°39'2.90"N 80°19'4.04"E
C 25°39'55.25"N 80°19'0.04"E
‘ D 25°39'54.49"N 80°18'49.85"E
Workable Area
‘ A 25°39'%6.19"N | 80°18'56.21"E
| D 25°39'54.49"N [ 80°18'49.85"E
E 25°39'55.08"N 80°18'57.43"E
‘ F 25°39'47.46"N 80°19'2.24"E
G 25°39'40.70"N_ 80°19'3.88"E
‘ H 25°39'36.00"N 80°19'2.62"E ‘
' I 25°39'36.05"N 80°19'4.91"E
‘ B 25°392.00"'N |  80°19'4.04"E ‘
Non Workable Area
‘ G 25°39'40.70"N 80°19:3.88"E ‘
H 25°39'36.00"N 80°19'2.62"E
I 25°39'36.05"N 80°19'4.91"E ‘
F 25°39'47.46"N 80°19'2.24"E
C 25°39'55.25"N 80°19'0.04"E ‘
| E | 25°39'55.08"N 80°18'5743"E | |
| 17. Total Geological Reserves 18,21,850 m’ |
DS. Total Mineable Reserves in LOI 582,012 m /year j

PFR,Mine Plan and presentation at SEAC

[20. Proposed Production/year 582,912 m’ '
[ 21. Sanctioned Period of Mine lease 5 years ‘
[ 22. Production of mine/day 2119.68 m'/day _‘
[ 23. Method of Mining Opencast Semi mechanized |
" 24. No, of working days 275 days |
| 25. Working hours/day 12 hours __|
[2_6. No. Of workers Approximately 75 labours |
| 27. No. Of vehicles movement/day 141units |
'|—28. Type of Land Government Waste Land (Revenue land) i
| 79. Ultimate Depth of Mining 3m

|_30. Nearest metalled road from site MDR (Sumerpur-Banda) : 6.5 km*(W) 4‘
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31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking ~ 1.89
Suppression of dust 17.04
Plantation ) 0.09]1
Others (if any) 0.10
Total 19.12 KLD
32. Name of QCI Accredited Consultant with QCI ENV Development Assistance Systems (I) Pvt. Ltd.
No and period of validity. NABET/EIA/1720/RA 0078 and Valid till 02/04/2020.
33. Any litigation pending against the project or None ‘
land in any court
34. Details of 500 m Cluster Map & certificate Cluster certificate issued by DMO Hamirpur
verified by Mining Officer Letter No.30 /khanij-M-M-C- Tees- Vividh (2018-19) dated
06/04/2018
35. Details of Lease Area in approved DSR Page No 63; Table No. 20
36. Proposed CER cost ' 2% of total project cost i.e. Rs 41,10,908/-
37. Proposed EMP cost & Total Project Cost Rs. 41,03,519/- &Rs. 20,55,45,430/-
38. Length and Width of Haul Road Unpaved Length 1.42 m and Paved Length 6.75 m and 6 m
width |
39. No. of Trees to be Planted 273 [

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14™ September, 2006, online
submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MOEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report.

RESOLUTION AGAINST AGENDA NO-11

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a. detailed and in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of.India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

1- Pakkamotorable haul road to be maintained by the project proponent.

339
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A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.
Permission from the competent authority regarding evacuation route should be taken.

Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time. -

Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.
One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.
Provisior for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

Provide suitable mask to the workers.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance. *

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 mor 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 41,10,908/-shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-1A.IT1
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /

Chief Development officers, Hamirpur, U.P.
Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided

to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.
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12. Proposed River Bed Sand / Morrum Mining Project at Yamuna River of M/s Vikas
Enterprises. located at Khand No.- 31/5 Village - Patvaura, Tehsxl- Hamlrpur= District-

Hamirpur. U.P.. (Leased Area-36.44 Ha.). M/s Vikas Enterprise. File No. 4358/Pr0posal

No. SIA/UP/MIN/27821/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS
(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:- _

1. The environmental clearance is sought for River Bed Sand / Morrum Mining Project inYamuna
River at Khand No.- 31/5 Village - Patyaura, Tehsil- Hamlrpur District- Hamirpur, U.P., (Leased
Area-36.44 Ha.), M/s Vikas Enterprise.

2. The public hearing was organized on 18/09/2018.

3. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/27821/2018
2. File No. allotted by SEIAA, UP | 4358
3. Name of Proponent o M/s Vikas Enterprises
ShriVikasSachan S/o Shri Ashok Kumar
4, Full correspondence address of M/s Vikas Enterprises
proponent and mobile no. ShriVikasSachan S/o Shri Ashok Kumar
R/o Village - KalaulitirDanda, Tehsil - Hamirpur,
District - Hamirpur, Uttar Pradesh 210301
5. Name of Project Sand/Morrum Mining
6. Project location Khand No. 31/5
(Plot/Khasra/Gata No.)
7. Name of River Yamuna River
8. Name of Village Patyaura
9. Tehsil Hamirpur
10. District Hamirpur
11. Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area (in ha) 36.437 ha
13. Mineable Area (in ha) 33.267ha
14. Zero level mRL 90 mRL
15. Max. & Min mr] withinlease | 94 mRL and 99 mRL
area
16. Pillar Coordinates (Verified by Sanctioned Area
DMO) Points Latitude Longitude
A 25°55'28.61"N 80°15'45.21"E
B 25°55'54.02"N 80°16'4.92"E
C 25°55'45.21"N 80°16'15.64"E
D 25°55'22.20"N 80°15'57.36"E
Workable Area
A 25°55'28.61"N 80°15'45.21"E
E 25°55'51.92"N 80°16'3.28"E
F 25°55'43.72"N 80°16'14.52"E
D 25°55'22.20"N 80°15'57.36"E
Non Workable Area
B 25°55'54.02"N 80°16'4.92"E
C 25°55'45.21"N 80°16'15.64"E
F 25°55'43.72"N | 80°16'14.52"E
E 25°55'51.92"N i 80°16'3.28"E
_17. Totat Geological Reserves 18,21,850m"
18. Total Mineable Reserves in LOI | 7,28,640 m'/vear
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19.

Total Proposed Production

7,28,640 m’/year (36,43,200 m" in 05 years)

20.

Proposed Production/year

7,28,640 m’

21

Sanctioned Period of Mine lease

5 years

22.

Production of mine/day

2649.6 m*/day

23. Method of Mining Opencast Semi mechanized
24. No. of working days 275 days

25, Working hours/day 12 hours

26. No. Of workers Approximately 75 labours
27. No, Of vehicles movement/day 176 units

28.

Type of Land

Non — Agricultural, Government Waste Land (Revenue land)

29.

Ultimate Depth of Mining

Im

30.

Nearest metalled road from site

NH 86(Kanpur ~Dewas) : 12.0 km*(N)

31

Water Requirement

PURPOSE REQUIREMENT (KLD)
Drinking 2.03
Suppression of dust 39.6
Plantation 0.091
Others (Stored water) 0.10
Total 41.82 KLD

32.

Name of QCI Accredited
Consultant with QCI No and
period of validity.

ENV Development Assistance Systems (I) Pvt. Ltd. NABET/EIA/1720/RA
0078 and Valid till 02/04/2020.,

33

Any litigation pending against
the project or land in any court

None

34.

Details of 500 m Cluster Map &
certificate verified by Mining
Officer

Cluster certificate igsued by DMO Hamirpur
Letter No.449/khanij-M-M-C- Tees- Vividh (2018-19) dated 11/07/2018

35

Project Cost

Details of Lease Area in Page No 61; Table No.20

approved DSR
-36. Proposed CER cost 2% of total project cost i.e. Rs.48,06,202/- ]
37. Proposed EMP cost/ Total Rs 72,05,486/- & 24,03,10,105/- |

38.

Length and Width of Haul Road

Unpaved Length 1.98km and Paved Length 11.4 and 6 m width

39.

No. of Trees to be Planted

273

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14™ September, 2006, online
submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MOEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report.

RESOLUTION AGAINST AGENDA NO-12

several ElAs. The PP/consultant presented this case individually for the grant

The proponent/consultant has submitted the REIA, which is the amalgamation of

of EC.

3Ye
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After a detailed and in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

1-  Pakkamotorable haul road to be maintained by the project proponent.

2- A separate’ Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

3-  Permission from the competent authority regarding evacuation route should be taken.

4-  Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time,

5- Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

6- One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record

7-  Provision for cylinder to workers should be made for cooking.

8- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

9- Provide suitable mask to the workers.

10- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road,

11- Indigenous plants should be planted according to CPCB guidelines and in consultation with local

Divisional Forest Officer. The whole plantation has to be done in first year and should be

maintained in subsequent years.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by

a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm

conditions of Environmental Clearance.

13- Provision for two toilets and hand pumps should be made at mining 51te

14- Drinking water for workers would be provided by tankers,

15- Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per

sustainable sand mining management guidelines 2016,

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 48,06,202/- shall be

prepared by the project proponent and the details of the various heads of expenditure to be

submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-IA.III

dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,

solar light in villages of streets, construction of two numbers of toilets at the primary school with

name displayed and address and details of beneficiary and gram pradhan along with phone

number, photographs should be submitted to Directorate as well as to the District magistrate /

Chief Development officers, Hamirpur, U.P.

3y)
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|8 Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

19- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

20- The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes plaée. Suitable measure should be taken and details to
be provided to concern Department.

21- Width of the haul road shall be more than 6 meter.

22- Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

Sand Morrum mining at Khand No. K-1 Gata no. 364Mi, 366Mi. 367Mi. 390Mi, Vill: Kharka,
Tehsil Bhognipur. Distt: Kanpur Dehat.U.P. L. area 16.3 ha. File No. 4159/Proposal No.
SIA/UP/MIN/22652/2018

RESOLUTION AGAINST AGENDA NO-13

The project proponent did not appear. The committee discussed and directed that
project file should be closed and be opened only after request from the project proponent.
The file shall not be treated as pending at SEAC. The matter will be discussed only after
submission of enline request on prescribed online portal.

(Dr. SaritaSinha) (Dr. ArvindMathur) (Dr. VirendraMisra)
Member Member Member

(Dr. Pramod Kumar Mishra) (Dr. Richhpal Singh Sangu) (Dr. Ajoy Kumar Mandal)

Member Member Member
(ShriMerajUddin) (Dr. Rajive Kumar) (Dr. (Prof.) S. N. Singh)
Member Member Chairman
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Annexure-1

GENERAL CONDITIONS PRESCRIBED BY SEIAA/SEAC. UP FOR SAND/MORUM
MINING PROPOSALS

General Conditions:

1. This environmental clearance is subject to allotment of mining lease in favour of project proponent by
District Administration/Mining Department.

2. Forest clearance shall be taken by the proponent as necessary under law,

3. Any change in mining area, khasra numbers, entailing capacity addition with change in process and or
mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Notification, 2006 (as amended).

4. Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
competent authority along-with copy of the Environmental Clearance letter will be displayed on a
hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02

months.
S. Mining and loading shall be done only within day hours time.
6. No mining shall be carried out in the safety zone of any bridge and/or embankment.

7. It shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry of
Environment & Forests are strictly complied with. Water sprinklers and other dust control majors should
be applied to take-care of dust generated during mining operation. Sprinkling of water on haul roads to
control dust will be ensured by the project proponent.

8. All necessary statutory clearances shall be obtained before start of mining operations. If this condition is
violated, the clearance shall be automatically deemed to have been cancelled.

9. Parking of vehicles should not be made on public places.

10.  No tree-felling will be done in the leased area, except only with the permission of Forest Department,

11, No wildlife habitat will be infringed.

12, It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out.

13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity and
flow pattern of the river water significantly.

14, It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its
nesting. A report on the same, vetted by the competent authority shall be submitted to the RO, PCB and
SEIAA within 02 months.

15, Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB and
SEIAA within six months,

16.  Hydro-geological study shall be carried out by a reputed organization/institute within six months and
establish that mining in the said area will not adversely affect the ground water regime. The report shall
be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is observed
/anticipated, mining shall not be carried out.

7. Adequate protection against dust and other environmental pollution due to mining shall be made so that
the habitations (if any) close by the lease area are not adversely affected. The status of implementation
of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity should be completed
before the start of sand mining,

18, Need-based assessment for the nearby villages shall be conducted to study economic measures which
can help in improving the quality of life of economically weaker section of society. Income generating
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projects/tools such as development of fodder farm, fruit bearing orchards, vocational training etc. can
form a part of such program me. The project proponent shall provide separate budget for community
development activities and income generating programmes.

Green cover development shall be carried out following CPCB guidelines including selection of plant
species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be utilized
for green cover/tree plantation. '

Dispensary facilities for first-aid shall be provided at site.

An Environmental Audit should be annually carried out during the operational phase and submitted to
the SEIAA. :

The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the requisite
datafinformation/monitoring reports. In case of any -violations of stipulated conditions the District
Mining Officer will report to SEIAA. '

The project proponent shall submit six monthly reports on the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard & soft copies) to
the SEIAA, the District Officer and the respective Regional Office of the State Pollution Control Board
by 1st June and 1st December every year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParisad/
Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other suitable
mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before discharging into

* water bodies the treated effluent should conform to the standards prescribed by MoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken. Protection
of dumps against erosion, if any, shall be carried-out with geo textile matting or other suitable material.
Under corporate social responsibility a sum of 5% of the total project cost or total income whichever is
higher is to be earmarked for total lease period. Its budget is to be separately maintained. CER
component shall be prepared based on need of local habitant. Income generating measures which can
help in upliftment of poor section of society, consistent with the traditional skills of the people shall be
identified. The programme can include activities such as development of fodder farm, fruit bearing
orchards, free distribution of smokeless Chula etc.

Possibility for adopting nearest three villages shall be explored and details of civic amenities such as
roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be submitted
within 02 months from the date of issuance of Environment Cleararnce.

The funds earmarked for environmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the Ministry of
Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.P and UPPCB.

Action plan with respect to suggestion/improvement and recommendations made and agreed during
Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCB and

SEIAA within 02 months. 3 q»
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Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 1972
from the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the observations
so made, if turtle nesting is observed, necessary safeguard measures shall be taken in consultation with
the State Wildlife Department. For the purpose, awareness shall be created amongst the workers about
the nesting sites so that such sites, if any, are identified by the workers during operations of the mine for
taking required safeguard measures. In this regards the safety notified zone should be left so that the
habitat/nesting area is undisturbed.

The project proponent shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area shall not
be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the project.
Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with the
State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease in the river
from the vehicles used for transportation,

Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the
mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water,
medical health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of condition to
improve the living conditions of construction labour at site).

Personnel working in dusty areas should wear protective respiratory devices and they should also be
provided with adequate training and information on safety and health aspects. Occupational health
surveillance program of the workers should be undertaken periodically to observe any contractions due
to exposure to dust and take corrective measures, if needed.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParishad/
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal. The clearance letter shall also be
put on the website of the Company by the proponent.

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently, shall also-be put on the website of
the company along with the status of compliance of environmental clearance conditions and shall also
be sent to the Regional Office of the Ministry of Environment and Forests, Lucknow by e-mail,

The green cover development/tree plantation is to be done in an area equivalent to 20% of the total
leased area either on river bank or along road side (Avenue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized for strengthen
the embankment,

Safety measures to be taken for the safety of the people working at the mine lease area should be given,
which would also include measure for treatment of bite of poisonous reptile/insect like snake.

Periodical and Annual medical checkup of workers as per Mines Act and they should be covered under

ESI as per rule.
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Annexure-2

Specific Conditions for Sand MoramMining :-

1.

10.

11

12.

13.

14.

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life
under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement of
work.

If in future this lease area becomes part of cluster of equal to or more than 25 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to
cluster provided by the competent authority is found false or incorrect then punitive actions as per
law shall be initiated against the authority issuing the cluster certificate.

The Environmental clearance will be co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from National
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines 2016.
Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining
Officer/NHAI and should be submitted to SEIAA/SEAC, Secretariat as earliest.

In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and area is less than
25ha, but factually the distance is less than 500 mt and the mine is located in cluster of area equal
or more than 25ha, the E.C issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis
for midterm review of conditions of Environmental Clearance.

The mining work will be open-cast and manual/semi mechanized (subject to order of Hon’ble
NGT/Hon’ble Courts (s)). Heavy machine such as excavator, scooper etc. should not be
employed for mining purpose. No drilling/blasting should be involved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avoid erosion of
river bank. The mining is confined to extraction of sand/moram from the river bank only.

The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological régime of the surrounding
area shall not be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance
from the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon
season.

The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE) as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination of

346
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‘the workers engaged in the project shall be carried out and records maintained. For the purpose,

schedule of health examination of the workers should be drawn and followed accordingly.

. The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact

zone shall be monitored periodically. Further, quality of discharged water if any shall also be
monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unlbading point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads, '

. It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by

the Central Pollution Control Board in this regard.

. The extended mining scheme will be submitted by the proponent before expiry of present mining

plan.

. Four ambient air quality-monitoring stations should be established in the core zone as well as in

the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should -be
decided based on the meteorological data, topographical features and ‘environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board.

Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work.

. Solid waste material viz., gutkhapouchs, plastic bags, glasses efc. to be generated during project

activity will be separately storage in bins and managed as per Solid Waste Management rules.

. Green area/belt to be developed along haulage road in consultation of Gram Sabha/Panchyat.
. Natural/customary paths used by villagers should not be obstructed at any time by the activities

proposed under the project.

. Digital processing of the entire lease area in the district using remote sensing technique should be

done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and
report be submitted to Regional office of MoEF, SEIAA, U.P. and UPPCB.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from
whom suggestion / representation has been received while processing the proposal. The clearance
letter shall also be put on the website of the company.

State Pollution Control Board shall display a copy of the clearance letter at the Regional office,
District Industry Centre and Collector’s office/Tehsildar’s Office for 30 days.

The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of
the clearance letter informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control Board and also at web
site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the
Regional Office of the Ministry located in Lucknow, CPCB, State PCB.

The MoEF/SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.
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Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997.

Waste water from potable use be collected and reused for sprinkling.

During the school opening and closing time vehicle movement will be restricted.

A width of not less than 50 meter or 10% width of river can be restricted for mining activities
from river bank. A condition can be imposed that mining will be done from river activities from
river bank.
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Minutes of 364 SEAC Meeting Date 16/10/2018

The 364" meeting of SEAC was held in Directorate of Environment, U.P. on 16/10/2018
following members were present in the SEAC:

1. Dr. (Prof.) S.N. Singh, *  Chairman
2. Dr. Sarita Sinha, Member
3. Dr. Virendra Misra, Member
4. Dr. Pramod Kumar Mishra, Member
5. Dr. Richhpal Singh Sangu, Member
6. Shri Meraj Uddin, Member

The Chairman welcomed the members to the 364™ SEAC meeting,
The SEAC unanimously took following decisions on the agenda points discussed:

1. Sand/Morrum Mining at Khand no. K-2, Gata no. 389Mi. 390Mi, Village: Khrka,
Teshil : Bhognipur. Distt: Kanpur Dehat, U.P. (Leased area 18.33 ha.) File No.

4160/Proposal No.SIA/UP/MIN/22656/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS
(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:-

1. The environmental clearance is sought for Sand/Morrum Mining at Khand no. K-2, Gata no.
389Mi, 390Mi, Village: Khrka Teshil : Bhognipur, Distt: Kanpur Dehat, U.P. (Leased area 18.33
ha.).

2. The public hearing was organized on 19/09/2018.

3. Salient features of the project as submitted by the project proponent:

1. On-line proposal No, SIA/UP/MIN/22656/2018 * ‘
2. File No. allotted by SEIAA, UP 4160
3. Name of Proponent Shri Ramaavatar Singh S/o Shri Tejram Singh
4. Full correspondence address of proponent and M/s Harihar Minerals LLP
mobile no. Proprietor: Shri Rama Avatar Singh S/o Shri Tejram Singh
R/o New Patel Nagar, Near Kalidas School, District -
Jalaun, Uttar Pradesh- 285001
5. Name of Project Sand Mining
6. Project location (Plot/Khasra/Gata No.) Khand No. K-2, Gata No. 389 Mi & 390Mi
7. Name of River Yamuna River,
8. Name of Village " | Kharka
9. Tehsil Bhognipur
10. District Kanpur Dehat
L1. Name of Minor Mineral Sand
12. Sanctioned Lease Area (in ha) 18.33ha
13. Mineable Area (in ha) ‘ 18.33 ha
14. Zero level mRL 98 mRL
15. Max. & Min mrl within lease area 106 mRL and 99 mRL
16. Pillar Coordinates (Verified by DMO) Pillars | Latitude Longitude
Sanctioned Lease Area
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Minutes of 364" SEAC Meeting Dated 16/10/2018

A 26°12'45.72"N 79°39'2531"E
' B 26°12'39.29"N 79°39'52.99"E
| C 26°12'33.10"N 79°39'50.34"E
| D - 26°12'38.00"N 79°3922.06"E
17. Total Geological Reserves | 9,16,500 m’
18. Total Mineable Reserves in LOI | 2,74,950 m'/vear
19. Total Proposed Production (in Five Years) 13,74,750 m" in 05 years
20. Proposed Production/year 2,74,950 m’
21. Sanctioned Period of Mine lease 5 years
(22, Production of mine/day 999.82 m’/day
| 23. Method of Mining Opencast Semi mechanized
24. No. of working days 275 days
25. Working hours/day 12 hours )
26. No. of workers Approximately 67 labours |
27. No. of vehicles movement/day 67 units
28. Type of Land Government Waste Land (Revenue land)
29. Ultimate Depth of Mining 3m

30. Nearest metalled road from site MDR (Kalpi- Madaripur Marg) : 5.0 km* (SE)

31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 1.38
Suppression of dust 13.6
Plantation 0.046
Others (Stored water) 0.10
Total 15.12 KLD

32,

Name of QCI Accredited Consultant with QCI
No and period of validity.

ENV Develbpment Assistance Systems (I) Pvt. Ltd.
NABET/EIA/1720/RA 0078 and Valid till 02/04/2020.

33. Any litigation pending against the project or None
land in any court
| 34, Details of 500 m Cluster Map & certificate Project falls under Bl category, hence cluster certificate is
- verified by Mining Officer not required

35. Details of Lease Area in approved DSR Page No 10; Serial No.7

36. Proposed CER cost 2% of total project cost i.e. Rs. 25,56,911/-
| 37. Proposed EMP cost / Total Project Cost Rs. 34,26,499/- & 12,78,45,565/-

38. Length and Width of Haul Road Unpaved length 0.68 km and Paved Length 10.29 km and 6

m width
39. No. of Trees to be Planted 137

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
5. This project does not attract any of the general conditions applicable on mining projects specified

in EIA Notification 14/09/2006.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14" September, 2006, online
submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report.
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Minutes of 364™ SEAC Meeting Dated 16/10/2018

RESOLUTION AGAINST AGENDA NO-01

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the committee in-principle agreed .to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled. _

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

1-- Pakka motorable haul road to be maintained by the project proponent.

2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

3- Permission from the competent authority regarding evacuation route should be taken.

4-  Project proponent should ensure survival of tree saplings, Mortality should be replaced from time
to time.

5- Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

6-  One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

7-  Provision for cylinder to workers should be made for cooking.

8- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

9- Provide suitable mask to the workers.

10- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.

11- Indigenous plants should be planted according to CPCB guidelines and in consultation with local

Divisional Forest Officer., The whole plantation has to be done in first year and should be

maintained in subsequent years.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by

a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm

conditions of Environmental Clearance.

13- Provision for two toilets and hand pumps should be made at mining site.

14- Drinking water for workers would be provided by tankers.

15- Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per

sustainable sand mining management guidelines 2016,

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 25,56,911/- shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submiitted as per the guidelines provided in the recent CER notification No. 22-65/2017-IA.III
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone

35
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number, photographs‘should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Kanpur Dehat, U.P.
18- Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided

to the regular/temporary/Contractua1 or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

19- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

20- The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

21- Width of the haul road shall be more than 6 meter.

22- Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

Proposed River Bed Sand/Morrum Mining Project from Betwa River for M/s Kanha
Construction Company, located at Khand No.- 23/13, Village- Bhedi Kharka. Tehsil-
Sarila, Hamirpur, Sanctioned Lease Area: 12.145 ha (30 Acre) File No. 4192/Proposal
No.SIA/UP/MIN/23553/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS

(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:- '

1. The environmental clearance is sought for River Bed Sand/Morrum Mining Project from Betwa
River at Khand No.- 23/13, Village- Bhedi Kharka, Tehsil- Sarila, Hamirpur, Sanctioned Lease
Area: 12.145 ha (30 Acre), M/s Kanha Construction Company.

2. The public hearing was organized on 19/09/2018.

3, Salient features of the project as submitted by the project proponent;

% On-line proposal No. SIA/UP/MIN/23553/2018
| 2. File No. allotted by SEIAA, UP 4192
| 3. Name of Proponent Shri Kanha Construction Company
Proprietor- Shri Anil Dixit
4. Full correspondence address of proponent and Shri Kanha Construction Company
mobile no. Proprietor- Shri Anil Dixit S/o Shri Radhe Shyam Dixit R/o
Geru wala bangla, Tyagi Nagar, Morar, Gwalior, M.P.
474006
5. Name of Project Sand/Morrum Mining
6. Project location (Plot/Khasra/Gata No.) Khand No. 23/13
7. Name of River Betwa
| 8. Name of Village Bhedi Kharka
9. Tehsil Sarila
10. District Hamirpur
11. Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area (in ha) ) 12.145 ha
13. Mineable Area (in ha) 12.145 ha
14. Zero level mRL 99 mRL
15. Max. & Min mrl within lease area 106 mRL and 100 mRL
' 16. Pillar Coordinates (Verified by DMO) Pillars | Latitude Longitude

Sanctioned Lease Area
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A 25°5426.00"N 79°48'57.66"E
B 25°54'25.78"N 79°49'28.82"E
C 25°54'21.45"N 79°49'31.50"E
D 25"54’2 1.63"N 79°48'57.64"E

17. Total Geological Reserves 6,07,250 m*

18. Total Mineable Reserves in LOI 1,94,304 m’/year

19. Total Proposed Production 1,94,304 m"/year (9,71,520 m’ in 05 years)

20.

Proposed Production/year

1,94,304 m’

21.

Sanctioned Period of Mine lease

S years

22,

Production of mine/day

706.56 m'/day

23.

Method of Mining

Qpencast Semi mechanized

24. No. of working days 275 days

25. Working hours/day 12 hours

26. No. Of workers Approximately 62 labours

27. No. Of vehicles movement/day 47 units

28. Type of Land Government Waste Land (Revenue land)

29. Ultimate Depth of Mining 3m -

30. Nearest metalled road from site MDR 41 B (Rath-Jalalpur)- 3.2 km*(NE)

31. Water Requirement PURPOSE ' REQUIREMENT (KLD)
Drinking 1.22
Suppression of dust 32.04
Plantation 0.030
Others {Stored water) 0.10
Total ) 33.39 KLD

32.

Name of QCI Accredited Consultant with QCI
No and period of validity.

ENYV Development Assistance Systems (I) Pvt. Ltd.
NABET/EIA/1720/RA 0078 and Valid till 02/04/2020.

33.

Any litigation pending against the project or land
in any court

None

34.

Details of 500 m Cluster Map & certificate
verified by Mining Officer

Cluster Certificate is issued by Mines Officer, Hamirpur
Letter No.02/Khanij-MMC-30-vividh (2017-18), dated
02.04.2018.

35.

Details of Lease Area in approved DSR

Page No 63; Table No. 20

36.

Proposed CER cost

2% of total project cost i.e. Rs.20,91,743/-

37.

Proposed EMP cost & Total Project Cost

Rs. 58,92,321/- & Rs. 10,45,87,156/-

38. Length and Width of Haul Road Unpaved Length 2.67 km and Paved Length 6.91 km and 6
m width
39. No. of Trees to be Planted 91

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14" September, 2006, online

submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
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project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report.

RESOLUTION AGAINST AGENDA NO-02

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting. _

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled. ‘

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

l- Pakka motorable haul road to be maintained by the project proponent.

2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

3. Permission from the competent authority regarding evacuation route should be taken.

4- Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time,

5. Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

6- One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

7. Provision for cylinder to workers should be made for cooking.

8- ‘The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

9- Provide suitable mask to the workers.

10- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road. '

11- Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

12- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.

13- Provision for two toilets and hand pumps should be made at mining site.

14- Drinking water for workers would be provided by tankers.

15- Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 mor 1 -2 ft) as per
sustainable sand mining management guidelines 2016.

16- A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

“17- Corporate Environmental Responsibility (CER) plan with minimum Rs. 20,91,743/- shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided 1 the recent CER notification No. 22-65/2017-1A.II
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numl'aers of toilets at the primary school with

9
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name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Hamirpur, U.P.

18- Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided

to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

19- Measure for conservation of- water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

20- The excavated mining material should be carried and transported in.such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

21- Width of the haul road shall be more than 6 meter.

22- Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the miniﬁg activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

Proposed Riverbed Sand/Morrum Mining Project from Betwa River of M/s Baba

Bholenath Traders. located at Khand No.- 10/36. Village-Beri, Tehsil- Hamirpur,
District-Hamirpur, U.P..Sanctioned Lease Area-12.145 Ha, File No. 4376/Proposal
No.STA/UP/MIN/27993/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS

(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:-

1. The environmental clearance is sought for Riverbed Sand/Morrum Mining Project from Betwa
River at Khand No.- 10/36, Village-Beri, Tehsil- Hamirpur, District-Hamirpur, U.P., (Sanctioned
Lease Area-12,145 Ha.), M/s Baba Bholenath Traders.

2. The public hearing was organized on 18/09/2018.

3. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/27993/2018

2. File No. allotted by SEIAA, UP 4376

3. Name of Proponent M/s Baba Bholenath Traders
Shri Brajesh Chandra Tripathi S/o Shri Rajaram

4. Full correspondence address of M/s Baba Bholenath Traders

proponent and mobile no. Shri Brajesh Chandra Tripathi S/o Shri Rajaram

R/o Village - Dhingpur, Hari Nagar, P.S. - Sikanderpur,
District - Kannauj, Uttar Pradesh. 209725

5. Name of Project Sand/Morrum Mining

6. Project location (Plot/Khasra/Gata No.) Khand No. 10/36

7. Name of River Betwa River

8, Name of Village Beri

9. Tehsil Hamirpur

10. District Hamirpur

11. Name of Minor Mineral Sand/Motrum

12. Sanctioned Lease Area (in ha) 12.145 ha

13. Mineable Area (in ha) ) 8.855 ha’

14. Zero level mRL 94 mRL

15. Max. & Min mrl within lease area 98 mRL and 100 mRL ’

16. Pillar Coordinates (Verified by DMO) Sanctioned Area

Points | Latitude = | Longitude
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A 25°53'25.82"N 79°53'19.85"E
B 25°53'40.42"N 79°53'1745"E
C 25°53'44.21"N 79°53'31.88"E
D 25°5325.84"N 79°53'22.83"E
Workable Are:
B 25°53'40.42"N 79°53'1745"E
C 25°53'44.21"N 79°53'31.88"E
G 25°5335.15"N 79°53'2740"E
F 25°53'32.21"N 79°53'18.81"E
D 25°53'25.84"N 79°53'22.83"E
E 25°53'26.33"N 79°53'19.81"E
H 25°53'28.94"N 79°53'24.36"E
Non Workable Area
E 25°5326.33"N 79°53'19.81"E
F 25°53'32.21"N 79°53'18.81"E
G 25°53'35.15"N 79°53'27.40"E
H 25°53'28.94"N 79°5324.36"E
17. Total Geological Reserves 6,07,250 m”
18. Total Mineable Reserves in LOI 1,94,304 m’/year
19. Total Proposed Production 1,94,304 m’/year (9,71,520 m" in 05 years)
20. Proposed Production/year 1,94,304 m
21. Sanctioned Period of Mine lease 5 years
22. Production of mine/day 706.56 m'/day
23. Method of Mining Opencast Semi mechanized
24. No. of working days 275 days
25. Working hours/day 12 hours
26. No. Of workers Approximately 73 labours
27. No. Of vehicles movement/day 47 units
28. Type of Land ‘Non — Agricultural, Government Waste Land (Revenue land)
29. Ultimate Depth of Mining 3m
30. Nearest metalled road from site SH 42 (Hamirpur - Jhansi) : 12.20 km*(W)
31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 1.33
Suppression of dust .3.60
Plantation 0.030
Others (Stored water) 0.10
Total 5.06 KLD
32. Narne of QCI Accredited Consultant ENV Development Assistance Systems (I) Pvt. Ltd.
with QCI No and period of validity. NABET/EIA/1720/RA 0078 and Valid till 02/04/2020.
33. Any litigation pending against the None
project or land in any court
34. Details of 500 m Cluster Map & Cluster certificate issued by DMO Hamirpur
certificate verified by Mining Officer Letter No.616/khanij-M-M-C- Tees- Vividh (2018-19) dated
17/07/2018
35. Details of Lease Area in approved DSR | Page No 63; Table No.20 )
36. Proposed CER cost 2% of total project cost i.e. Rs.21,79,589/-
37. Proposed EMP cost/ Total Project Cost | Rs 19,81,821/- & 10,89,79,456/-
38. Length and Width of Haul Road Unpaved Length 0.2 km and Paved Length 11.4 km and 6 m width
39. No. of Trees to be Planted 91 |

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
5. This project does not attract any of the general conditions applicable on mining projects specified

in EIA Notification 14/09/2006. 3’(
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6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.
. 7. There is no litigation pending in any court regarding this project.
8. The project proposal falls under category—-1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14" September, 2006, online
submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report.

RESOLUTION AGAINST AGENDA NO-03

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions: :

1- Pakka motorable haul road to be maintained by the project proponent.

2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

3- Permission from the competent authority regarding evacuation route should be taken.

4- Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

5-  Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

6- One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

7-  Provision for cylinder to workers should be made for cooking.

8- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

9- Provide suitable mask to the workers.

10- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.

11- Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

12- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm

conditions of Environmental Clearance.
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Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 mor | - 2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 21,79,589/- shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-IA.III

- dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,

18

19-

20-

21-

solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of bencficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Hamirpur, U'P.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers."Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

Proposed Sand/Moorum Mining Project Khand Ne. 20/6, Vili: Tikapur, Tehsil
Maudaha, Distt: Hamirpur, U.P. Leased area 24.291 ha. File No. 4156/Proposal
No.SIA/UP/MIN/22632/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS

(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:-

1. The environmental clearance is sought for Sand/Moorum Mining Project Khand No. 20/6, Vill:
Tikapur, Tehsil Maudaha, Distt: Hamirpur, U.P. (Leased area 24.291 ha).
2. The public hearing was organized on 20/09/2018.
3. Salient features of the project as submitted by the project proponent:
1. On-line proposal No. SIA/UP/MIN/22632/2018
2. File No, allotted by SEIAA, UP 4156
3. Name of Proponent M/s D. V. Construction
Proprietor - Smt. Suman Devi
4. Full correspondence address of proponent and M/s D. V. Construction
mobile no. Proprietor- Smt. Suman Devi W/o Shri Indra Bahadur
Yadav R/o Village - Digura Jot, Tehsil- Katra Ikauna,
. District - Shrawasti, Uttar Pradesh. 271845
5. Name of Project Sand/Morrum Mining
6. Project location (Plot/Khasra/Gata No.) Khand No. 20/6
7. Name of River Betwa
8. Name of Village Tikapur

h o Page 10 of 48




Minutes of 364" SEAC Meeting Dated 16/10/2018

9. Tehsil Maudaha
10. District Hamirpur
I1. Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area (in ha) 24291 ha
13. Mineable Area (in ha) 13.30 ha
14. Zero level mRL 95 mRL
15. Max. & Min mrl within lease area 104 mRL and 96 mRL
16. Pillar Coordinates (Verified by DMO) Pillars Latitude Longitude
Sanctioned Lease Area
A 25°53'58.47"N 79°57'12.45"E
B 25°54'9.73"N 79°5721.83"E
C 25°53'57.05"N 79°57'36.57"E
D 25°53'46.04"N 79°57'26.25"E
Workable Area
E 25°53'53.17"N 79°57'18.34"E
F 25°54'3.53"N 79°57'29.03"E
C 25°53'57.05"N 79°57'36.57"E
D 25°53'46.04"N 79°57'26.25"E
Non Workable Area
A 25°53'58.47"N ~ 79°57'12.45"E
B 25°54'9.73"N 79°5721.83"E
F 25°54'3.53"N 79°57'29.03"E
E 25°53'53.17"N 79°57'18.34"E
17. Total Geological Reserves 12,14,550 m’
18. Total Mineable Reserves in LOI 3,88,608 m’/year
19. Total Proposed Production as per Form-1, 3,88,608 m'/year (19,43,040 m" in 05 years)
PFR,Mine Plan and presentation at SEAC
20. Proposed Production/year ) 3,88,608 m'
21. Sanctioned Period of Mine lease 5 years
22. Production of mine/day 1413.12 m'/day
23. Method of Mining Opencast Semi mechanized
24. No. of working days 275 days
25. Working hours/day 12 hours
26. No. Of workers Approximately 69 labours
27. No. Of vehicles movement/day 94 units
28. Type of Land Government Waste Land (Revenue land)
29. Ultimate Depth of Mining 3m
30. Nearest metalled road from site MDR(Beri- Kurara)- 3.5 km*(NW)
31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 1.56
Suppression of dust 14.72
Plantation 0.061
Others (Stored water) 0.10
Total 16.44 KLD
32. Name of QCI Accredited Consultant with QCI ENV Development Assistance Systems (I) Pvt. Ltd,
No and period of validity. NABET/EIA/1720/RA 0078 and Valid till 02/04/2020.
33. Any litigation pending against the project or land | None
in any court
34. Details of 500 m Cluster Map & certificate Project comes under B! category, cluster Certificate is not
verified by Mining Officer required,
35. Details of Lease Area in approved DSR Page No 63; Table No. 20
36. Proposed CER cost 2% of total project cost i.e. Rs.30,74,309/-
37. Proposed EMP cost & Total Project Cost Rs. 36,47,653/- & Rs. 15,37,15,450/-
38. Length and Width of Haul Road Unpaved length 0.92 km and Paved Length 9.1 km and 6 m

Page 11 of 48
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width |
| 39. No. of Trees to be Planted 182 |
4, The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.
6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.
There is no litigation pending in any court regarding this project.
The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

7.
8.

The project proponent also informed that as per EIA Notification 14™ September, 2006, online
submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report.

RESOLUTION AGAINST AGENDA NO-04

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and - in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

' The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

‘1- Pakka motorable haul road to be maintained by the project proponent.
2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.
3- Permission from the competent authority regarding evacuation route should be taken.
4- Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.
- Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.
6- One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.
7. Provision for cylinder to workers should be made for cooking.
8- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.
9. Provide suitable mask to the workers.
10- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the

road. ' 3 “
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- Indigenous plants should be planted according to CPCB guidelines and in consultation with local
- Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

12- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by

13

a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.
Provision for two toilets and hand pumps should be made at mining site.

14- Drinking water for workers would be provided by tankers.

15

16

- Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per ‘
sustainable sand mining management guidelines 2016.
A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

17- Corporate Environmental Responsibility (CER) plan with minimum Rs. 30,74,309/- shall be

prepared by the project proponent and the details of the. various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-IA.1II
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Hamirpur, U.P.

18- Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided

to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

19- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of

natural surface water bodies of the nearby areas may be considered as one of the activity in CER,

20- The excavated mining material should be carried and transported in such a way that no

obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.
- Width of the haul road shall be more than 6 meter.

22- Submit annual replenishment report certified by an authorized agency. In case the replenishment

is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

Proposed River Bed Sand Mining Project from Betwa River for M/s Pehalwan

Traders. located at Khand No.- 23/7, Village- Bhedi Kharka, Tehsil- Sarila. District-

H

amirpur, U.P.. Sanctioned Lease Area: 12.145 ha, File No. 4141/Proposal

No.SIA/UP/MIN/22490/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS

(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the commiittee that :-

L.

The environmental clearance is sought for River Bed Sand Mining Project from Betwa River at
Khand No.- 23/7, Village- Bhedi Kharka, Tehsil- Sarila, District- Hamirpur, U.P., (Sanctioned
Lease Area: 12,145 ha.), M/s Pehalwan Traders.

2. The public hearing was organized on 19/09/2018.
3. Salient features of the project as submitted by the project proponent:
L. On-line proposal No, SIA/UP/MIN/22490/2018
2. File No. allotted by SEIAA, UP 4141
| 3. Name.of Proponent M/s Pehalwan Traders
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Proprietor- Mr. Kailash Singh Yadav

4. Full correspondence address of proponent and M/s Pehalwan Traders
- mobile no. Proprietor- Mr. Kailash Singh Yadav S/o Shri Ramvrakcha
Yadav R/o H.No. 1095, eldeco-2, Uphar Colony, Sector-3,
Utharethiya, Rae Bareli Road,, District - Lucknow, Uttar
Pradesh.
5. Name of Project Sand/Morrum Mining
6. Project location (Plot/Khasra/Gata No.) Khand No. 23/7
7. Name of River Betwa _
8. Name of Village Bhedi Kharka
9. Tehsil Sarila
| 10. District” Hamirpur
11. Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area (in ha) 12.145 ha
13. Mineable Area (in ha) 12.145 ha
14, Zero level mRL 95 mRL ;
15. Max. & Min mrl within lease area 104 mRL and 96 m
16. Pillar Coordinates (Verified by DMO) Pillars Latitude Longitude
Sanctioned Lease Area
A 25°54'18.73"N 79°4827.99"E
B 25°54'19.41"N 79°48'46.61"E |
C 25°54'25.34"N 79°48'47.20"E
D 25°54'28.21"N 79°48'3047"E
17. Total Geological Reserves 9,71,520 m’
18. Total Mineable Reserves in LOI 1,94,304 m'/year
19. Total Proposed Production as-per Form-1, 11,94,304 m /year (9,71,520 m' in 05 years)
PFR,Mine Plan and presentation at SEAC
20. Proposed Production/vear 1,94,304 m
21. Sanctioned Period of Mine lease 5 years
22. Production of mine/day 706.56 m'/day
23. Method of Mining Opencast Semi mechanized
24. No. of working davs 275 days
25. Working hours/day 12 hours
26. No. Of workers Approximately 62 labours
27. No. Of vehicles movement/day 47 units
28. Tvpe of Land Government Waste Land (Revenue land)
29. Ultimate Depth of Mining 3m
30. Nearest metalled road from site MDR(41 B) : 3.2 km*(NE)
31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 1.22
Suppression of dust 33.24
Plantation 0.030
Others (Stored water) 0.10
Total 34.59 KLD
32. Name of QCI Accredited Consultant with QCI ENV Development Assistance Systems (I) Pvt. Ltd.
No and period of validity. NABET/EIA/1720/RA 0078 and Valid till 02/04/2020.
33, Any litigation pending against the project or land | None
in anv court )
34. Details of 500 m Cluster Map & certificate
verified by Mining Officer
35. Details of Lease Area in approved DSR Page No 63; Table No. 20 ]
36. Proposed CER cost. 2% of total project cost i.e. Rs.20,95,043/-
37. Proposed EMP cost & Total Project Cost Rs. 60,57,321/- & Rs. 10,47,52,156/-
38. Length and Width of Haul Road Unpaved Length 2.77km and Paved Length 6.91 km and 6

362
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m width

|
| 39. No. of Trees to be Planted 91

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14™ September, 2006, online
submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MOEF&CC portal due to restriction of 20 MB file size. Hence, 'they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an ElIA
report,

RESOLUTION AGAINST AGENDA NO-05

- The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the ' committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

1- Pakka motorable haul road to be maintained by the project proponent.

2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

3- Permission from the competent authority regarding evacuation route should be taken.

4- Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

5- Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

6- One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

7- Provision for cylinder to workers should be made for cooking,

8- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

9- Provide suitable mask to the workers.

10- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the

road. 3 ‘3
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Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.
The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.
Provision for two toilets and hand pumps should be made at mining site.
Drinking water for workers would be provided by tankers.
Mining should be done by Bar scalping methods extraction (typically 0.3-0.6mor | -2 ft) as per
sustainable sand mining management guidelines 2016.
A buffer/safe zone shall be maintained from the habitation as per mining guidelines.
Corporate Environmental Responsibility (CER) plan with minimum Rs. 20,95,043/- shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-TA.III
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /

Chief Development officers, Hamirpur, U.P. '
Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided

to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

Sand/Moram Mining at Khand No.-23/20 Vill: Bhedikharka, Tehsil-Sarila. Distt:

Hamirpur, U.P. (Leased Area 12.145 ha M/s Balaji Enterprises). File No. 4155/Proposal

No.SIA/UP/MIN/22628/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS

(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:-

1. The environmental clearance is sought for Sand/Moram Mining at Khand No.-23/20 Village :
Bhedikharka, Tehsil-Sarila, Distt: Hamirpur, U.P. (Leased Area 12.145 ha), M/s Balaji
Enterprises.

2. The public hearing was organized on 19/09/2018.

3. Salient features of the project as submitted by the project proponent:

[ 1. On-line proposal No. SIA/UP/MIN/22628/2018
| 2. File No. allotted by SEIAA, UP 4155
3. Name of Proponent M/s Balaji Enterprises
Proprietor- Shri Navneet Kumar Pandey
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4. Full correspondence address of proponent and M/s Balaji Enterprises
mobile no. Proprietor- Shri Navneet Kumar Pandey S/o Shri Vinay
Kumar Pandey R/o H.No. 271, Vishwas Khand-3, Gomti
Nagar,, Tehsil - Lucknow, District - Lucknow Uttar
Pradesh. 226010
5. Name of Project Sand/Morrum Mining
6. Project location (Plot/Khasra/Gata No.) Khand No. 23/20
7. Name of River Betwa
8. Name of Village Bhedi Kharka
9. Tehsil Sarila
10. District Hamirpur
11. Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area (in ha) 12.145ha
13. Mineable Area (in ha) 9.645 ha
14. Zero level mRL 103 mRL
15. Max, & Min mrl within lease area 110 mRL and 104 mRL
16. Pillar Coordinates (Verified by DMO) Pillars ] Latitude Longitude
Sanctioned Lease Area
A 25°54'9.05"N 79°49'17.09"E
B 25°54'10.00"N 79°49'43.54"E
C 25°54'15.47"N 79°49'41.75"E
D 25°54'14.45"N 79°49'17.50"E
Workable Area
A 25°54'9.05"N 79°49'17.09"E
E 25°54'9.78"N 79°49'39.23"E
E 25°54'15.26"N 79°49'36.10"E
D 25°54'14.45"N 79°49'17.50"E
7. Total Geological Reserves 6,07,250 m’
18. Total Mineable Reserves in LOI 1,94,304 m’/year
19. Total Proposed Production 1,94,304 m'/year (9,71,520 m” in 05 years)
20. Proposed Production/year 1,94304 m°
21. Sanctioned Period of Mine lease 3 years
22. Production of mine/day 706.56 m'/day
23. Method of Mining Opencast Semi.mechanized
24. No. of working days 275 days
25. Working hours/day 12 hours
26. No. Of workers Approximately 62 labours
27. No. Of vehicles movement/day 47 units
28. Type of Land Government Waste Land (Revenue land)
29. Ultimate Depth of Mining 3m
30, Nearest metalled road from site MDR (Kadaura- Bewar) — 3.5 km*(West)
31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 1.22
Suppression of dust 17.52
Plantation 0.030
Others (Stored Water) 0.10
Total 18.87 KLD
32. Name of QCI Accredited Consultant with QCI | ENV Development Assistance Systems (I) Pvt. Ltd.

No and period of validity.

NABET/EIA/1720/RA 0078 and Valid till 02/04/2020.

%S
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{ 33, Any litigation pending against the project or land | None

in any court
34. Details of 500 m Cluster Map & certificate Cluster Certificate is issued by Mines Officer, Hamirpur '
verified by Mining Officer Letter No.1225/Khanij-MMC-30-vividh (2017-18), dated
28,02,2018.
35. Details of Lease Area in approved DSR Page No 63; Table No. 20
36. Proposed CER cost 2% of total project cost i.e. Rs.20,51,8 13/-
37. Proposed EMP cost & Total Project Cost Rs. 38,95,821/- & Rs. 10,25,90,656/-
38. Length and Width of Haul Road Unpaved Length1.46 km and Paved Length 6.9 1km and 6 m
’ width
30. No. of Trees to be Planted 91

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14™ September, 2006, online
submission of EIA report for appraisal after public hearing is mext stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report.

RESOLUTION AGAINST AGENDA NO-06

The proponent/consultant has submitted the REIA, which is the amalgamation ot
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual ElA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

|- Pakka motorable haul road to be maintained by the project proponent.

2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

3. Permission from the competent authority regarding evacuation route should be taken.

4- Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

5. Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

6- One month monitoring report of the area for air quality, water quality, Noise level. Besides flora

& fauna should be examined twice a week and be submitted within 45 days for a record.

4. Provision for cylinder to workers should be made for cooking.

34
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8- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

9- Provide suitable mask to the workers.

10- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.

11- Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

12- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance. ‘

13- Provision for two toilets and hand pumps should be made at miring site.

14- Drinking water for workers would be provided by tankers. 3

15- Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 = 2 ft) as per
sustainable sand mining management guidelines 2016,

16- A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

17- Corporate Environmental Responsibility (CER) plan with minimum Rs. 20,51,813/- shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-IA.III
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Hamirpur, U.P.

18- Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided.

to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

19- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

20- The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place, Suitable measure should be taken and details to
be provided to concern Department.

21- Width of the haul road shall be more than 6 meter.

22- Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

7. Proposed River Bed Sand Mining Project from Betwa River for M/s Bindu and Ram
Construction Company, located at Gata No.- 1396 Ga and Khand No.- 03. Village-
Bhedi Khurd, Tehsil- Kalpi. District- Jalaun, U.P., Sanctioned Lease Area: 20.242 Ha,
File No. 4182/Proposal No.SIA/UP/MIN/23344/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS
(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed

the committee that:-
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1. The environmental clearance is sought for River Bed Sand Mining Project from Betwa River at
Gata No.- 1396 Ga and Khand No.- 03, Village- Bhedi Khurd, Tehsil- Kalpi, District- Jalaun,
U.P., (Sanctioned Lease Area: 20.242 Ha), M/s Bindu and Ram Construction Company.

2. The public hearing was organized on 19/09/2018.

3. Salient features of the project as submitted by the project proponent:

On-line proposal No.

L. SIA/UP/MIN/23344/2018
2. File No. allotted by SEIAA, UP 4182
3. Name of Proponent M/s Bindu and Ram Construction Company
: Proprietor- Shri Maheep Kumar Ojha
4. Full correspondence address of proponent and | M/s Bindu and Ram Construction Company
mobile no. Proprietor- Shri Maheep Kumar Ojha S/o Shri Ramdeo
Prasad Ojha R/o Village - Dhushah, Tehsil - Balrampur,
District - Balrampur, Uttar Pradesh. 271201
5. Name of Project Sand/Morrum Mining
6. Project location (Plot/Khasra/Gata No.) Gata No, 1396 Ga, Khand No 3
7. Name of River Betwa :
8. Name of Village Bhedi Khurd
9. Tehsil Kalpi
10. District Jalaun
11. Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area (in ha) 20.242 ha
13. Mineable Area (in ha) 20.242 ha
14. Zero level mRL 98 mRL .
15. Max. & Min mrl within lease area 106 mRL and 99 mRL
16. Pillar Coordinates (Verified by DMO) Pillars | Latitude Longitude
Sanctioned Lease Area
A I 25°53'14.25"N 79°50'59.13"E
B 25°53'2.33"N 79°50'54.17"E
C 25°53'5.94"N 79°50'37.59"E
D 25°53'17.98"N 79°5042.44"E
E 25°53'17.79"N 79°50'43.39"E
25°53'19.38"N 79°50'43.60"E
17. Total Geological Reserves 10,12,100 m”
18. Total Mineable Reserves in LOI 3,03,630 m'/year
19. Total Proposed Production 3,03,630 m’/vear (15,18,150 m’ in 05 years)
20. Proposed Production/year 3,03,630 m’
21. Sanctioned Period of Mine lease 5 years
22. Production of mine/day 1104 m'/day
23. Method of Mining Opencast Semi mechanized
24. No. of working days 275 davs
25. Working hours/day 12 hours
26. No. Of workers Approximately 67 labours
27. No. Of vehicles movement/day 74 units
28. Type of Land Non — Agricultural, Government Waste Land (Revenue
land)
29. Ultimate Depth of Mining 3m
30, Nearest metalled road from site MDR (Kadaura to Jalalpur) : 4.5 km* (SW)
31, Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 143
Suppression of dust 24.00

k74
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| Plantation 0.051
Others (Stored water) 0.10
Total ) 25.58 KLD
32. Name of QCI Accredited Consultant with QCI | ENV Development Assistance Systems (I) Pvt. Ltd.
. No and period of validity. NABET/EIA/1720/RA 0078 and Valid till 02/04/2020.
| 33. Any litigation pending against the project or None '
land in any court .
34. Details of 500 m Cluster Map & certificate Cluster Certificate is issued by Mines Officer, Jalaun Letter
verified by Mining Officer No. 1049/Khanij-MMC-30, dated 19.03.2018.
| 35. Details of Lease Area in approved DSR Page No 54;
| 36. Proposed CER cost™ ' 2% of total project cost i.e. Rs.26,82,987/-
37. Proposed EMP cost & Total Project Cost Rs. 48,78,039/- & Rs. 13,41,49,333/-
38. Length and Width of Haul Road Unpaved Length 1.2 km and Paved Length 19.26 and 6 m
width
39. No. of Trees to be Planted 151

4, The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.,

5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006. '

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14" September, 2006, online
submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MOoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report,

RESOLUTION AGAINST AGENDA NO-07

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

I- Pakka motorable haul road to be maintained by the project proponent. .

2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

3- Permission from the competent authority regarding evacuation route should be taken.

4- Project proponent should ensure survival of tree saplings. Mortality should be replaced from time

to time. 3‘ 7
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Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.
One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.
Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

Provide suitable mask to the workers. ‘

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 26,82,987/- shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-1A.III
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Jalaun, U.P.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided

to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

3
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Proposed River Bed Sand Mining Project from Betwa River for M/s Indus Mines and
Minerals, located at Khand No.- 11/4, Village- Ramedi, Tehsil- & District- Hamirpur,
U.P.. Sanctioned - Lease Area: 17408 ha File No. 4140/Proposal
No.STA/UP/MIN/22486/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS

(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:-

1. The environmental clearance is sought for River Bed Sand Mining Project from Betwa River at
Khand No.- 11/4, Village- Ramedi, Tehsil- & District- Hamirpur, U.P., (Sanctioned Leasé Area:
17.408 ha), M/s Indus Mines and Minerals. :

2. The public hearing was organized on 18/09/2018. -

3. Salient features of the project as submitted by the project proponent:

L. On-line proposal No. SIA/UP/MIN/22486/2018
2. _File No. allotted by SEIAA, UP 4140
3. Name of Proponent M/s Indus Mines and Minerals
Proprietor - Shri Vikas Parmani.
4. Full correspondence address of proponent and M/s Indus Mines and Minerals
mobile no. Proprietor - Shri Vikas Parmani Sfo Shri H. Parmani,
H.No.E-7 HIG 441 arera colony, Huzur , R.S.Nagar,
Bhopal M.P
5. Name of Project Sand/morrum Mining
6. Project location (Plot/Khasra/Gata No.) Khand No. 11/4
7. Name of River Betwa River
8. Name of Village Ramedi
9. Tehsil Sadar
10. District Hamirpur
11. Name of Minor Mineral Sand/morrum Mining
12. Sanctioned Lease Area (in ha) 17.408 ha
13. Mineable Area (in ha) 10.508 ha
14. Zero level mRL 91 mRL
15. Max. & Min mrl within lease area 98 mRL and 92 mRL
16. Pillar Coordinates (Verified by DMO) Pillars ] Latitude | Longitude
Sanctioned Lease Area
A 25°56'13.97"N 80° 9'45.81"E
B 25°56'3.22"N 80° 9'56.33"E
F 25°56'1.91"N 80° 9'54.79"E
G 25°55'56.01"N 80° 9'47.94"E
C 25°55'53.69"N 80° 9'45.23"E
H 25°56'0.32"N 80° 9'40.90"E
D 25°56'6.26"N 80° 9'35.65"E
E 25°56'8.45"N 80° 9'38.51"E
Workable Area in North
A 25°56'13.97"N 80° 9'45.81"E
B 25°56'3.22"N 80° 9'56.33"E
F 25°56'1.91"N 80° 9'54.79"E
E 25°56'8.45"N 80° 9'38.51"E
Workable Area in South
G 25°55'56.01"N 80° 9'47.94"E
C 25°55'53.69"N 80° 9'45.23"E
H 25°56'0.32"N 80° 9'40.90"E
Non Workable Area
D -25°56'6.26"N | 80°935.65"E
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E 25°56'8.45"N 80° 9'38.51"E
F 25°56'1.91"N 80° 9'54.79"E
G 25°55'56.01"N 80° 9'47.94"E
H 25°56'0.32"N 80° 9'40.90"E
17. Total Geological Reserves 6,96,320 m’
18. Total Mineable Reserves in LOI 2,78,502 m’/vear
19. Total Proposed Production 2,78,502 m’fyear (13,92,510 m" in 05 years)
20. Proposed Production/year 2,778,502 m"
21. Sanctioned Period of Mine lease 5 years
22. Production of mine/day 1013 m'/day
23. Method of Mining Opencast Semi mechanized
24. No. of working days 275 days
25. Working hours/day 12 hours
26. No. Of workers Approximately 65 labours
27, No. Of vehicles movement/day 68 units
28. Type of Land Government Wasteé Land (Revenue land)
29, Ultimate Depth of Mining Im
30. Nearest metalled road from site MDR(Kuchhechha ~ Dallar Road) - 1.1 km*(SE)
31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 1.37
Suppression of dust 27.36
Plantation 0.044
Others (Stored water) 0.10
Total 28.87 KLD
32. Name of QCI Accredited Consultant with QCI ENV Development Assistance Systems (I) Pvt. Ltd.
No and period of validity. NABET/ELA/1720/RA 0078 and Valid till 02/04/2020.
33. Any litigation pending against the project or None
land in any court
34. Details of 500 m Cluster Map & certificate
verified by Mining Officer )
35. Details of Lease Area in approved DSR Page No 61; Table No. 20
36. Proposed CER cost 2% of total project cost i.e. Rs.25,87,623/-
37, Proposed EMP cost & Total Project Cost Rs. 53,08,112 & Rs. 12,93,81,130/-
38. Length and Width of Haul Road Unpaved Length 1.71 km and Paved Length 4.62 km and 6
_ meters wide
| 39. No. of trees to be planted 130

4. The mining would be restricted to unsaturated zone on

not intersect the ground water table at any point of time.

5. This project does not attract any of the general conditions applicable on mining projects specified

in EIA Notification 14/09/2006.

eco-fragile zone such as habitat of any wild fauna.
7. There is no litigation pending in any court regarding this project.
8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

ly above the phreatic water table and will

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in

The project proponent also informed that as per EIA Notification 14™ September, 2006, online

submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA

report.
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RESOLUTION AGAINST AGENDA NO-08

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee -also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ spegific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

I- Pakka motorable haul road to be maintained by the project proponent.

2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization,

3- Permission from the competent authority regarding evacuation route should be taken.

4- Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

5-  Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

6- One month monitoring report of the area for air quality, water quality, Noise level, Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

7- Provision for cylinder to workers should be made for cooking.

8- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government,

9- Provide suitable mask to the workers.

10- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.

11- Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

12- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines. Officer shall review midterm
conditions of Environmental Clearance,

13- Provision for two toilets and hand pumps should be made at mining site.

14- Drinking water for workers would be provided by tankers.

15- Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 mor 1 - 2 ft) as per

sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate . Environmental Responsibility (CER) plan with minimum Rs. 25,87,623/- shall be

prepared by the project proponent and the details of the various heads of expenditure to be

submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-IA.IIT
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone

number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Hamirpur, U.P.
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18- Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

19- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

20- The éxcavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

21- Width of the haul road shall be more than 6 meter.

22- Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

Proposed River Bed Sand/Morrum Mining Proied from Betwa River for M/s
Kaushalv Chaubey Contractor. located at Khand No.- 17/5, Village- Sahjana, Tehsil- &

District- Hamirpur, U.P., Sanctioned Lease Area: 12.145 ha. File No. 4219/Proposal
No.SIA/UP/MIN/24388/2018

A presentation was made by -the project proponent alongwith their consultant M/s ENV DAS

(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:- '

1. The environmental clearance is sought for River Bed Sand/Morrum Mining Project from Betwa
River at Khand No.- 17/5, Village- Sahjana, Tehsil- & District- Hamirpur, U.P., (Sanctioned
Lease Area: 12.145 ha), M/s Kaushaly Chaubey Contractor.

2. The public hearing was organized on 18/09/2018.

3. Salient features of the project as submitted by the project proponent:

1. On-line proposal No., SIA/UP/MIN/24388/2018
2. File No. allotted by SEIAA, UP 4219
3. Name of Proponent Smt. Kaushilya Chobey Contractor
| ) Proprietor- Smt. Kaushalya Chaubey
| 4. Full correspondence address of proponent and Smt. Kaushalya Chaubey Contractor
mobile no. Proprietor- Smt. Kaushatya Chaubey W/o Brajesh Kumar
R/o Village - Tauriyapura, Tehsil - Kulpahar, District -
Mahoba, Uttar Pradesh.
5. Name of Project Sand/Morrum Mining
6. Project location (Plot/Khasra/Gata No.) Khand No. 17/5
7. Name of River Betwa
| 8. Name of Village Sahjana
9. Tehsil Sadar
10. District Hamirpur
11. Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area (in ha) 12.145 ha
13. Mineable Area (in ha) 8.045 ha
14. Zero level mRL | 90 mRL
15. Max. & Min mrl within lease area 101 mRL and 91 mRL
16. Pillar Coordinates (Verified by DMO) Pillars Latitude | Longitude
Sanctioned Lease Area
A 25°579.12'"N 80° 6'57.02"E
[ 25°57'11.12"N ‘ 80° 7'3.14"E
|

B .
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C 25°56'52.24"N 80° 7'15.18"E
D 25°56'50.18"N 80° 7'8.87"E
Non Workable Area
E 25°56'56.25"N 80° 75.07"E
F 25°56'57.84"N 80° 7'11.55"E
G 25°57'4.54"N - 80° 77.25"E
H 25°37'1.96"N 80° 7'1.50"E
Workable Area
A 25°57'9.12"N 80° 6'57.02"E
B 25°57'11.12"N 80° 7'3.14"E
G 125°57'4.54"N 80° 7'7.25"E
H 25°57'1.96"N 80° 7'1.50"E
C 25°56'52.24"N 80° 7'15.18"E
D 25°56'50.18"N 80° 7'8.87"E
E 25°56'56.25"N 80° 7'5.07"E
F 25°56'57.84"N 80° 7'11.55"E
17. Total Geological Reserves 6,07,250 m’
18. Total Mineable Reserves in LOI 1,45,728 m’/year : :
19. Total Proposed Production as per Form-1, 1,45,728 m’/year (7,28,640 m’ in 05 years)
PFR,Mine Plan and presentation at SEAC
20. Proposed Production/year ~ | 1,45728 m’
21. Sanctioned Period of Mine lease 5 years
22. Production of mine/day 529,92 m’/day
23. Method of Mining Opencast Semi mechanized
24. No. of working days 275 days
25. Working hours/day 12 hours
26. No. Of workers - Approximately 62 labours
27. No. Of vehicles movement/day 35 units
28. Type of Land Government Waste Land (Revenue land)
29. Ultimate Depth of Mining 3m -
30. Nearest metalled road from site SH 91 (Hamirpur-Kalpi Marg): 0.45 km* (N)
31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 1.18
Suppression of dust 20.64
Plantation 0.030
Others (Stored water) 0.10
Total 21.95KLD
32. Name of QCI Accredited Consultant with QCI ENV Development Assistance Systems (I) Pvt. Ltd.
No and period of validity, NABET/EIA/1720/RA 0078 and Valid ill 02/04/2020.
33. Any litigation pending against the project or land | None
in any court
34. Details of 500 m Cluster Map & certificate Cluster Certificate is issued by Mines Officer, Hamirpur
verified by Mining Officer Letter No.04/Khanij-MMC-30-vividh (2017-18), dated
02.04.2018,
35. Details of Lease Area in approved DSR Page No 61; Table No. 20
| 36. Proposed CER cost 2% of total project cost i.e. Rs 18,935,095/

3as
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37. Proposed EMP cost & Total Project Cost | Rs. 43,24,765/- & Rs. 9,47,54,764/-

38. Length and Width of Haul Road | Unpaved Length 1.29 km and Paved Length1.29%m and 6 m
| width

39. No. of Trees to be Planted | 91

4, The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category~1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14™ September, 2006, online
submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report.

RESOLUTION AGAINST AGENDA NO-09

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

1- Pakka motorable haul road to be maintained by the project proponent.

2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

3. Permission from the competent authority regarding evacuation route should be taken.

4- Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

5- Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

6- One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

7-  Provision for cylinder to workers should be made for cooking.

8- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

9- Provide suitable mask to the workers.

34€

Page 28 of 48




10-

L1-

18-

Minutes of 364" SEAC Meeting Dated 16/10/2018

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.

Provision for two toilets and hand pumps should be made at mining site,

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 18,95,095/- shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-IA.IIT
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address -and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /

Chief Development officers, Hamirpur, U.P.
Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided

to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department,

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

10. Proposed River Bed Sand Mining Project from Yamuna River for M/s Rajesh

Enterprises located at Khand No.- 15/43 to 15/44. Village- Mahewa, Tehsil-

Manjhanpur, Distt-Kaushambi, U.P., Sanctioned Lease Area: (24.28 ha) File No.
4164/Proposal No.SIA/UP/MIN/22706/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS

(Indla) Pvt, Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:-

L.

The environmental clearance is sought for River Bed Sand Mining Project from Yamuna River at
Khand No.- 15/43 to 15/44, Village- Mahewa, Tehsil- Manjhanpur, Distt-Kaushambi, U.P.,
Sanctioned Lease Area: (24.28 ha), M/s Rajesh Enterprises.

The public hearing was organized on 24/09/2018,

Salient features of the project as submitted by the project proponent:
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On-line proposal No.

SIA/UP/MIN/22706/2018

2. File No. allotted by SEIAA, UP 4164
3. Name of Proponent M/s Rajesh Enterprises
Proprietor: Shri Rajesh Kushwaha
4, Full correspondence address of proponent and M/s Rajesh Enterprises
mobile no. ' Proprietor: Shri Rajesh Kushwaha S/o Late Shri Mahadev
Prasad. R/0-20/17 Rasoolpur, District-Allahabad,( U.P)
5. Name of Project Morrum Mining
6. Project location (Plot/Khasra/Gata No.) Khand No. 15/43 to 15/44
7. Name of River Yamuna
8. Name of Village Mahewa
9. Tehsil - Manjhanpur
10. District Kaushambi
11. Name of Minor Mineral Morrum
12. Sanctioned Lease Area (in ha) 24.28ha
13. Mineable Area (in ha) 24.28 ha
14. Zero level mRL 75 mRL
15. Max. & Min mrl within lease area 86 mRL and76 mRL
16. Pillar Coordinates (Verified by DMO) Pillars Latitude Longitude
Sanctioned Lease Area
A 25°23'23.81"N 81°9'43.01"E
B 25°23'9.60"N 81° 9'58.67"E
C 25°23'1.07"N 81° 9'49.20"E
b 25°23'14.03"N 81°9'32.05"E
17. Total Geological Reserves 24,28,000 m"
18. Total Mineable Reserves in LOI 3,60,000 m /year
19. Total Proposed Production 3,60,000 m/year (18,00,000 m” in 05 years)
20. Proposed Production/year 3,60,000 m”
21. Sanctioned Period of Mine lease 5 vears
22. Production of mine/day 1309.1 (say 1310) m/day
23. Method of Mining Opencast Semi mechanized
| 24. No. of working days 275 days
25. Working hours/day 12 hours
26. No. Of workers Approximately 69 labours
| 27. No. Of vehicles movement/day 87 units
28. Type of Land Government Waste Land (Revenue land)
29. Ultimate Depth of Mining 3m
30. Nearest metalled road from site SH 94 (Suratzanj-rajapur) -0,90 km* (NW)
31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 1.53
Suppression of dust 11.16
Plantation 0.061
Others (Stored water) 0.10
Total 12.85 KLD
32. Name of QCI Accredited Consultant with QCI ENV Development Assistance Systems (I) Pvt. Ltd.
No and period of validity. NABET/ELA/1720/RA 0078 and Valid till 02/04/2020.
33. Any litigation pending against the project or None
land in anv court
34, Details of 500 m Cluster Map & certificate
verified by Mining Officer
35. Details of Lease Area in approved DSR | Page No 20; S1. No. 107
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36. Proposed CER cost -2% of total project cost i.e. Rs.29,81781/- ]
37. Proposed EMP cost &Total Project Cost Rs 31,58,029/- & 14,90,89,051/- ’ ’
38. Length and Width of Haul Road Unpaved Length 0.93 km and Paved Length 2.24 km and 6

m width |
39. No. of Trees to be Planted [ 182 |

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006. . '

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14" September, 2006, online
submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
-the MoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report,

RESOLUTION AGAINST AGENDA NO-10

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

1- Pakka motorable haul road to be maintained by the project proponent,

2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

3- Permission from the competent authority regarding evacuation route should be taken.

4-  Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

5-  Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

6- One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

7- Provision for cylinder to workers should be made for cooking.

8- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

9- Provide suitable mask to the workers.
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Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road. |

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance. ”

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 mor 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 29,81,781/- shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-IA.II1
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,

solar light in villages of streets, construction of two numbers of toilets at the primary school with

name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Kaushambi, U.P.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided

to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report. -

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

11. Proposed River Bed Sand/Morrum Mining Project from Yamuna River for M/s Bharat

Earth Movers. located at Khand No.- 15/45 to 15/46, Village- Mahewa, Tehsil-

U.P.. Sanctioned Lease Area: 24.28 ha (60 Acre

Effective Area- 18.88 ha File No. 4194/Proposal No. SIA/UP/MIN/23679/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS

(India) Pvt. Ltd. The proponent, through the documents submitted and the presentation made, informed
the committee that:-

1.

The environmental clearance is sought for River Bed Sand/Morrum Mining Project from Yamuna
River at Khand No.- 15/45 to 15/46, Village- Mahewa, Tehsil- Manjhanpur, District- Kaushambi,
U.P., (Sanctioned Leased Area: 24.28 ha), for M/s Bharat Earth Movers.

The public hearing was organized on 24/09/2018.

Salient features of the project as submitted by the project proponent:

@
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On-line proposal No.

SIA/UP/MIN/23679/2018

2. _File No. allotted by SEIAA, UP 4194
3. Name of Proponent M/s Bharat Earth Movers
Proprietor- Mohd. Asif Usmani
4. Full correspondence address of proponent and M/s Bharat Earth Movers
mobile no. Proprietor- Mohd. Asif Usmani S/o0 Mohd. Mukwil Usmani
R/o A-1068/5, G.T.B. Nagar, Karaili, District- Allahabad,
U.P.
5. Name of Project Morrum Mining
6. Project location (Plot/Khasra/Gata No,) Khand No. 15/45 tol5/46
7. Name of River Yamuna
8. Name of Village Mahewa
9. Tehsil Manjhanpur
10. District Kaushambi
11. Name of Minor Mineral Morrum
12. Sanctioned Lease Area (in ha) 24.28 ha
13. Mineable Area (in ha) 18.88 ha
14, Zero level mRL 75mRL
15. Max. & Min mrl within lease area 78 mRL and 76 mRL
16. Pillar Coordinates (Verified by DMO) Pillars ‘Latitude Longitude
Sanctioned Lease Area
A 25°23'38.82"N 81°9'33.98"E
B 23°23'23.74"N 81° 9'42.93"E
C 25°23'14.89"N 81° 9'32.56'E
D 25°23'27.06"N 81° 9'19.90"E
Workable Are:
A 25°23'38.82"N 81° 9'33.98"E
E 25°23'29.36"N 81°922.72'E
F 25°23'17.29"N 81°935.50"E
B 25°23'23.74"N 81° 9'42.93"E
Non Workable Area
D 25°2327.06"N 81°9'19.90"E
E 25°23'29.36"N 81°922.72"E
F 25°23'17.29"N 81° 9'35.50'E
C 25°23'14.89"N 81° 932.56"E
17. Total Geological Reserves 12,14,000 m”
18. Total Mineable Reserves in LOI 3,60,000 m'/year
19. Total Proposed Production 3,60,000 rh"/year (18,00,000 m" in 05 years)
20. Proposed Production/year 3,60,000 m*
21. Sanctioned Period of Mine lease 5 years
22. Production of mine/day 1309 m'/day
23. Method of Mining Opencast Semi mechanized
24, No. of working days 275 days
25. Working hours/day 12 hours
26. No. Of workers Approximately 69 labours
27. No. Of vehicles movement/day 87 units
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28. Type of Land Government Waste Land (Revenue land)
29. Ultimate Depth of Mining 3m
30. Nearest metalled road from site MDR 26B (Rajapur- Aruwara): 1.0 km*(W)
31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 1.53
Suppression of dust 5.88
Plantation 0.061
Others (Stored water) 0.10
Total 7.45 KLD
32. Name of QCI Accredited Consultant with QCI ENV Development Assistance Systems (I) Pvt. Ltd.
No and period of validity. NABET/EIA/1720/RA 0078 and Valid till 02/04/2020.
33. Any litigation pending against the project or None
land in any court
34. Details of 500 m Cluster Map & certificate
verified by Mining Officer )
35. Details of Lease Area in approved DSR Page No 20; Table:No, 03
36. Proposed CER cost 2% of total project cost i.e. Rs.29,66,931/-
37. Proposed EMP cost & Total Project Cost Rs 24,15,529/- & 14,83,46,551/-
38. Length and Width of Haul Road Unpaved Length 0.48km and 6 m width
39. No. of Trees to be Planted 182

4. The mining would be restricted to unsaturated zone only above the. phreatic water table and will
not intersect the ground water table at any point of time.

5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. “There is no litigation pending in any court regarding this project. _

8. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14" September, 2006, online
submission of EIA report for appraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MoEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report.

RESOLUTION AGAINST AGENDA NO-11

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

1- Pakka motorable haul road to be maintained by the project proponent.

L1
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A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report direetly to the Head of the Organization.
Permission from the competent authority regarding evacuation route should be taken.’

Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.
One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.
Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government,

Provide suitable mask to the workers.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road. "

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done.in first year and should be
maintained in subsequent years,

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 29,66,931/- shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-IA.III
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers; Kaushambi, U.P,

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided

to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.,
The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department,

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.
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12. Proposed River Bed Sand/Morrum Mining Project from Yamuna River for M/s

Kunwar Infradevelopers Pvt. Ltd... at Khand No.-16/20 to 16/22. Village- Jamunapur,
Tehsil-Manjhanpur, Distt-Kaushambi. (Leased Area-36.28 Ha) File No. 4061/Proposal

No.SIA/UP/NCP/21879/2018

A presentation was made by the project proponent alongwith their consultant M/s ENV DAS

(India) Pvt. Ltd, The proponent, through the documents submitted and the presentation made, informed

the committee that:-

1. The environmental clearance is sought for River Bed Sand/Morrum Mining Project from Yamuna
River at Khand No.-16/20 to 16/22, Village-Jamunapur, Tehsil-Manjhanpur, Distt-Kaushambi,
(Leased Area-36.28 Ha), M/s Kunwar Infradevelopers Pvt. Ltd.

2. The public hearing was organized on 24/09/2018.

3. Salient features of the project as submitted by the project proponent:

| 1. . On-line proposal No. SIA/UP/MIN/21879/2018
| 2. File No. allotted by SEIAA, UP 4061
3. Name of Proponent M/s Kunwar Infradevelopers Pvt.Ltd.
Shri Nafees Ahmad
4, Full correspondence address of M/s Kunwar Infradevelopers Pvt.Ltd.
proponent and mobile no. Proprieto- Shri Nafees Ahmad, R/o H.no. 1/47,Naim Khan
Hata,Sadar bazaar Cantt., Ahmadpur Urf Kamlapur, District-
Lucknow, Uttar Pradesh. 226002
5. Name of Project Morrum Mining
6. Project location (Plot/Khasra/Gata No.) | Khand No. 16/20 to 16/22
7. Name of River Yamuna River
8. Name of Village Jamunapur
9. Tehsil Manjhanpur
10. District Kaushambi
11. Name of Minor Mineral Morrum
12. Sanctioned Lease Area (in ha) 36.28 ha
13. Mineable Area (in ha) 36.28 ha
14. Zero level mRL 75 mRL
15. Max. & Min mrl within lease area 84 mRL and 76 mRL
16. Pillar Coordinates (Verified by DMO) Sanctioned Area
Points Latitude Longitude
A 25°25'44.33"N 81° 9'11.31"E
B 25°25'30.24"N 81° 935.52"E
C 25°25'19.80"N 81° 928.68"E
D | 25°25'33.67"N 81° 859.20"E
17. . Total Geological Reserves 18,14,000 m’
18. Total Mineable Reserves in LOI 10,88,400 m'/vear
19. Total Proposed Production 7,28,400 m'/year (36,42,000 m’ in 05 years)
| 20. Proposed Production/year 7,28,400 m’
21. Sanctioned Period of Mine lease 5 vears
22. Production of mine/day 2648.7 m'/day
23. Method of Mining Opencast Semi mechanized
| 24. No. of working days 275 days
25. Working hours/day 12 hours
26. No. Of workers Approximately 75 labours
27. No. Of vehicles movement/day 176 units
28. Type of Land Non — Agricultural, Government Waste Land (Revenue land)
29. Ultimate Depth of Mining 3m
30. Nearest metalled road from site NH 86(Kanpur ~Dewas) : 12.0 km*(N)
| 31. Water Requirement PURPOSE | REQUIREMENT (KLD)
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Drinking 2.03

Suppression of dust 7.14

Plantation 0.091

Others (Stored water) 0.10

Total . 9.36 KIL.D
32. Name of QCI Accredited Consultant ENV Development Assistance Systems (I) Pvt. Ltd,

with QCI No and period of validity, NABET/EIA/1720/RA 0078 and Valid till 02/04/2020.

33. Any litigation pending against the None

project or land in any court

34. Details of 500 m Cluster Map &
certificate verified by Mining Officer

35. Details of Lease Area in approved DSR | Page No 21, S No.116

36. Proposed CER cost 2% of total project cost i.e. Rs.47,15,716/-

37. Proposed EMP cost/ Total Project Cost | Rs 27,40,467/- & 23,57,85,808/-

38. Length and Width of Haul Road Unpaved Length 0.51km and Paved Length 1.35 km and 7 m width
| 39. No. of Trees to be Planted 272 :

4. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time. _

5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The project proponent also informed that as per EIA Notification 14™ September, 2006, online
submission of EIA report for éppraisal after public hearing is next stage in the process of grant of
environmental clearance. We are unable to submit our complete EIA report which is of approx. 85 MB on
the MOEF&CC portal due to restriction of 20 MB file size. Hence, they are submitting only EMP of the
project, minutes of public hearing, risk assessment document which constitute the main domain of an EIA
report.

RESOLUTION AGAINST AGENDA NO-12

The proponent/consultant has submitted the REIA, which is the amalgamation of
several ElAs. The PP/consultant presented this case individually for the grant of EC.
After a detailed and in-depth discussion, the committee in-principle agreed to
recommend the case for grant of EC. However, the committee directed the PP/consultant
to submit individual EIA to Directorate before the SEIAA meeting.

The committee also decided that if complaints lodged by Mr. Amarjeet Singh
Bedi, Advocate, NGT Principal Bench, Delhi and Delhi High Court Bar Council of India
found to be substantive EC shall be treated as cancelled.

The recommendation of EC will be subjected to general/ specific conditions as
annexed at annexure 1 & 2 to these minutes. The committee also stipulated following
specific conditions:

1- Pakka motorable haul road to be maintained by the project proponent.

2- A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization,

3-  Permission from the competent authority regarding evacuation route should be taken.

4- Project proponent should ensure survival of tree saplings. Mortality should be replaced from time

to time, 3 w
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Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.
One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.
Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

Provide suitable mask to the workers.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be
maintained in subsequent years.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3-0.6 mor 1 -2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 47,15,716/- shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-1A.II1.
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Kaushambi, U.P.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided

to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

W
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13. Proposed River Bed Sand/Morrum Mining Project from Yamuna River for Shri Shesh
Naravan Karwariva at  Khand No.-16/16 & 16/17, Vill.- _Jamunapur,Tehsil-

ManjhanpurDistt -Kaushambi,U.P..LeaseArea: 24.28 ha., File No. 4507 /Proposal
No.STIA/UP/MIN/29381/2018

RESOLUTION AGAINST AGENDA NO-13

The project proponent requested to defer the matter in next SEAC meeting. The
committee discussed the matter and directed to defer the matter on request.

The matter will be discussed only after submission of further online request on
prescribed online portal.

14. Proposed project of riverbed Sand Mining on the riverbed of Kuda River, at Gata No.:
117 dha. 1306 mi, Lease Area 7.89 Ha. (Mineable Area- 4.84 Ha.) in Village-
Gujarauliva, Beltikar, Tehsil-Naugarh, District-Siddharthnagar. U.P. File No. 4308/
Proposal No. STA/UP/MIN/75003/2018

RESOLUTION AGAINST AGENDA NO-14

The committee noted that:

“The committee discussed the matter in 349" SEAC meeting dated 17/07/2018 and directed the
project proponent to submit following information:
1- Geo coordinate of submerged, workable & total area verified by DMO is to be provided.

The matter was discussed by the 223" SEIAA meeting dated 27/07/2018 and directed is as
follows:

“The SEIAA noted that a letter dated 25-07-2018 regarding the above has been received from

the applicant for the expeditious disposal of their EC application. SEIAA opined that the case

may be referred to SEAC for comments.”

As per the direction of SEIAA, the matter was listed in 357" SEAC meeting dated 12/09/2018.
The committee discussed the matter in light of Hon’ble High Court Case No. 19895/2018, order dated
17/07/2018, the committee decided to give one more chance for sympathetic hearing related to the
queries.”

The project proponent submitted their replies through letter dated 17/05/2018. A presentation was
made by the project proponent alongwith their consultant M/s Environmental Research and Analysis, The
proponent, through the documents submitted and the presentation made, informed the committee that:-

1- The environmental clearance is sought for riverbed Sand Mining from Kuda River at Gata No.

117 dha, 1306 mi, Village-Gujarauliya, Beltikar, Tehsil-Naugarh, District-Siddharthnagar, U.P.

{Leased Area-7.89 Ha).

2- Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/75003/2018
2. File No, allotted by SEIAA, UP 4308
3. Name of Proponent M/s Baburam Construction.
Sh. Srichandra Chaudhary S/o Sh.Matibar Chaudhary
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4. Full correspondence address of proponent and 1769 B-5 Gayatri Mandir Kisan Compound Pikaura,
mobile no. Shiv Gulam Gandhi Nagar, Basti (U.P)
5. Name of Project Sand/Morrum Mining Project
6, Project location (Plot/Khasra/Gata No.) Gata No. 1178, 130678
7, Name of River River Kuda
8. Name of Village Gujarauliya, Beltikar
9. Tehsil Naugarh,
10. District Siddharthnagar
11, Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area (in Ha.) 7.89 Ha
13. Mineable Area (in Ha.) 4,84 Ha
14, Zero level mRL 84.0 mRL
15. Max. & Min mrl within lease area Maximum mRL 89.70 Minimum mr] 85.90
16. Pillar Coordinates (Verified by DMO) BLOCK NO.-1 (Gata No. 13067 )
Pillar Name Latitude Longitude
A 27° 19.592'N 83° 10.936'E
B 27° 19.601'N 83° 10.893'E
C 27° 194 2N 83° 10.870'E
D 27° 19.380'N 83° 10.958'E
E 27° 19.368'N 83° 11.134'E
F 27° 19.424'N -83° 11.159'E
G 27° 19.417'N '83° 11.018'E
H 27° 19.438'N 83° 10.928'E
BLOCK NO.-2 (Gata No 117¢1)
Pillar Name Latitude Longitude
L 27° 19.606'N 83°10.8 4'E
M 2 °19.601'N 83° 10.923'E
N 27° 19.705'N 83° 10.979E
@) 27° 19.718'N 83° 10.927'E
P 27° 19.658'N 83° 10.901'E
Q 27° 19.660'N 83° 10.894'E
17. Total Geological Reserves 2,37,424 m"
18. Total Mineable Reserves in LOI 1,42,000 m’ Per vear
19. Total Proposed Production (in five year) 2.42,000 m'
20. Proposed Production/year 48,400 m’
21. Sanctioned Period of Mine lease 5 Year
22. Production of mine/day 193.6 m"
23, Method of Mining Open cast, Manual, semi-Mechanized
24. No. of working days 250
25. Working hours/day 8 hours/day
26. No. Of workers 53
27. No. Of vehicles movement/day 20-25 Vehicles movement/day
28. Type of Land ) Sand/ Morrum
29, Ultimate Depth of Mining 1.0m ,
30. Nearest metalled road from site SH-5 at 8.65km towards West direction.
| 31. Water Requirement PURPOSE | REQUIREMENT (KLD)
Drinking 0.63 KLD
Suppression of dust 5.50 KLD
Plantation 0.80KLD
Others (if any)
Total | 6.93 KLD
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| 32. Name of QCI Accredited Consultant with QCINo | Environmental Research and Analysis, Lucknow(U.P)
and period of validity. Certificate No. NABET/EIA/1619/1A0019 and valid up to
' December 29,2019

33. Any litigation pending against the project or land NO
in any court

34. Details of 500 m Cluster Map & certificate issued | Letter No. 188 Khanij-30, Banda dated 04/05/2018
by Mining Officer

35. Details of Lease Area in approved DSR Page No. 11 Table No.03

36. Proposed CSR cost 1505240 (5% of the total Project cost)

37. Proposed EMP cost/ Total Project cost 30104800

38. Length and breadth of Haul Road 800 m length and 8 m width

39. No. of Trees to be Planted 48
3- The mining would be restricted to unsaturated zone only above the phreatic water table and will

4-

5-

6-
7-

not intersect the ground water table at any point of time. ’

This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.

The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-14

The committee discussed the matter and recommended grant of environmental

clearance for the project proposal along with general and specific conditions as annexed
at annexure 1 & 2 to these minutes regarding mining project. The committee also
stipulated following specific conditions:

Pakka motorable haul road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel] shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.
Permission from the competent authority regarding evacuation route should be taken.

Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.
One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.
Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

Provide suitable mask to the workers.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road. -

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. The whole plantation has to be done in first year and should be

maintained in subsequent years. 3
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12- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer shall review midterm
conditions of Environmental Clearance.

13- Provision for two toilets and hand pumps should be made at mining site.

14- Drinking water for workers would be provided by tankers.

15- Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or | -2 ft) as per
sustainable sand mining management guidelines 2016.

16- A buffer/safe zone shall be maintained from the habitation as pex mining guidelines.

17- Corporate Environmental Responsibility (CER) plan with minimum Rs. 15,05,240/- shall be
prepared by the project proponent and the details of the various heads of expenditure to be
submitted as per the guidelines provided in the recent CER notification No. 22-65/2017-1A.IT
dated 01/05/2018. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with
name displayed and address and details of beneficiary and gram pradhan along with phone
number, photographs should be submitted to Directorate as well as to the District magistrate /
Chief Development officers, Siddharthnagar, Uu.Pp.

18- Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

19- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

20- The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

21- Width of the haul road shall be more than 6 meter.

22. Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

(Dr. Sarita Sinha) (Dr. Virendra Misra) (Dr. Pramod Kumar Mishra)
Member Member Member
(Dr. Richhpal Singh Sangu) (Shri Meraj Uddin) (Dr. (Prof.) S. N. Singh)
Member Member Chairman
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Annexure-1

GENERAL CONDITIONS PRESCRIBED BY SEIAA/SEAC. UP FOR SAND/MORUM
MINING PROPOSALS

General Conditions:

1. This environmental clearance is subject to allotment of mining lease in favour of project proponent by
District Administration/Mining Department.

2. Forest clearance shall be taken by the proponent as necessary under law.

3. Any change in mining area, khasra numbers, entailing capacity addition with change in process and or

mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Notification, 2006 (as amended).

4.  Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
competent authority along-with copy of the Environmental Clearance letter will be displayed on a
hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02
months.

5. Mining and loading shall be done only within day hours time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

7. Tt shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry of
Environment & Forests are strictly complied with, Water sprinklers and other dust control majors should
be applied to take-care of dust generated during mining operation. Sprinkling of water on haul roads to
control dust will be ensured by the project proponent.

8. All necessary statutory clearances shall be obtained before start of mining operations. If this condition is
violated, the clearance shall be automatically deemed to have been cancelled.

9. Parking of vehicles should not be made on public places.

10. No tree-felling wili be done in the leased area, except only with the permission of Forest Department.

11.  No wildlife habitat will be infringed.

12. It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out,

13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity and
flow pattern of the river water significantly,

14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its
nesting, A report on the same, vetted by the competent authority shall be submitted to the RO, PCB and
SEIAA within 02 months.

15, Primary survey of flora and fauna shall be carried out and data shall be submitted to the RQ, PCB and
SEIAA within six months,

16.  Hydro-geological study shall be carried out by a reputed organization/institute within six months and
establish that mining in the said area will not adversely affect the ground water regime, The report shall
be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is observed
/anticipated, mining shall not be carried out.

7. Adequate protection against dust and other environmental pollution due to mining shall be made so that
the habitations (if any) close by the lease area are not adversely affected. The status of implementation
of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity should be completed
before the start of sand mining,

18.  Need-based assessment for the nearby villages shall be conducted to study economic measures which
can help in improving the quality of life of economically weaker section of society. Income generating
projects/tools such as development of fodder farm, fruit bearing orchards, vocational training etc. can
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form a part of such program me. The project proponent shail provide separate budget for community
development activities and income generating programres.

Green cover development shall be carried out following CPCB guidelines including selection of plant
species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be utilized
for green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

An Environmental Audit should be annually carried out during the operational phase and submitted to
the SEIAA. ' '

The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the requisite
data/information/monitoring reports. In case of any violations of stipulated conditions the District
Mining Officer will report to SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard & soft copies) to
the SEIAA, the District Officer and the respective Regional Office of the State Pollution Control Board
by 1st June and 1st December every year. .

A copy of the clearance letter shall be. sent by the proponent to concerned Panchayat, Zila Parisad/
Municipal Corporation and Urban Local Body.

. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other suitable

mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before discharging into
water bodies the treated effluent should conform to the standards prescribed by MoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken. Protection
of dumps against erosion, if any, shall be carried-out with geo textile matting or other suitable material.
Under corporate social responsibility a sum of 5% of the total project cost or total income whichever is
higher is to be earmarked for total lease period. lts budget is to be separately maintained. CER
component shall be prepared based on need of local habitant. Income generating measures which can
help in upliftment of poor section of society, consistent with the traditional skills of the people shall be
identified. The programme can include activities such as development of fodder farm, fruit bearing
orchards, free distribution of smokeless Chula etc.

Possibility for adopting nearest three villages shall be explored and details of civic amenities such as
roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be submitted
within 02 months from the date of issuance of Environment Clearance.

The funds earmarked for environmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the Ministry of
Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.P and UPPCB.

Action plan with respect to suggestion/improvement and recommendations made and agreed during
Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCB and
SEIAA within 02 months.

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 1972
from the competent authority, if applicable to this project.
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The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the observations
so made, if turtle nesting is observed, necessary safeguard measures shall be taken in consultation with
the State Wildlife Depértme‘nt. For the purpose, awareness shall be created amongst the workers about
the nesting sites so that such sites, if any, are identified by the workers during operations of the mine for
taking required safeguard measures. In this regards the safety notified zone should be left so that the
habitat/nesting area is undisturbed. )

The project proponent shall undertake adequate saféguard measures during extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area shall not
be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the project.
Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with the
State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease in the river
from the vehicles used for transportation. ;

Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the
mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water,
medical health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of condition to
improve the living conditions of construction labour at site).

Personnel working in dusty areas should wear protective respiratory devices and they should also be
provided with adequate training and information on safety and health aspects. Occupational health
surveillance program of the workers should be undertaken periodically to observe any contractions due
to exposure to dust and take corrective measures, if needed.

A copy of the clearance letter shall be sent by the proponent to doncerned Panchayat, Zila Parishad/
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal. The clearance letter shall also be
put on the website of the Company by the proponent,

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of
the company along with the status of compliance of environmental clearance conditions and shall also
be sent to the Regional Office of the Ministry of Environment and Forests, Lucknow by e-mail.

The green cover development/tree plantation is to.be done in an area equivalent to 20% of the total
leased area either on river bank or along road side (Avenue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized for strengthen
the embankment.

Safety measures to be taken for the safety of the people working at the mine lease area should be given,
which would also include measure for treatment of bite of poisonous reptile/insect like snake.

Periodical and Annual medical checkup of workers as per Mines Act and they should be covered under
ESI as per rule.
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Annexure-2

Specific Conditions for Sand Moram Mining :-

IR

10.

1.

12.

13.

14.

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life
under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement of
work,

If in future this lease area becomes part of cluster of equal to or more than 25 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to
cluster provided by the competent authority is found false or incorrect then punitive actions as per
law shall be initiated against the authority issuing the cluster certificate.

The Environmental clearance will be co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from National
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines 2016.
Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining
Officer/NHAI and should be submitted to SEIAA/SEAC, Secretariat as earliest.

In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than S00mt. and area is less than
25ha, but factually the distance is less than 500 mt and the mine is located in cluster of area equal
or more than 25ha, the E.C issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis
for midterm review of conditions of Environmental Clearance.

The mining work will be open-cast and manual/semi mechanized (subject to order of Hon’ble
NGT/Hon’ble Courts (s)). Heavy machine such as excavator, scooper etc. should not be
employed for mining purpose. No drilling/blasting should be involved at any stage.

Tt shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avoid erosion of
river bank. The mining is confined to extraction of sand/moram from the river bank only.

The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological regime of the surrounding
area shall not be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine
lease ie. the distance from the bank of river to be left un-worked (Non mining area), distance
from the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon
season.

The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE) as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination of
the workers engaged in the project shall be carried out and records maintained. For the purpose,
schedule of health exarnination of the workers should be drawn and followed accordingly.

z’ , Page 46 of 48



20.

21.

22.

23.
24,

25.

26,

27.

28,

29.

30.

Minutes of 364" SEAC Meeting Dated 16/10/2018

. The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact

zone shall be monitored periodically. Further, quality of discharged water if any shall also be
monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].”

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads.

- It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by

the Central Pollution Control Board in this regard.

. The extended mining scheme will be submitted by the proponent before expiry of present mining

plan.

. Four ambient air quality-monitoring stations should be established in the core zone as well as in

the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board.

Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work.

Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules.
Green area/belt to be developed along haulage road in consultation of Gram Sabha/Panchyat.
Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

Digital processing of the entire lease area in the district using remote sensing technique should be
done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and
report be submitted to Regional office of MoEF, SEIAA, U.P. and UPPCB.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from
whom suggestion / representation has been received while processing the proposal. The clearance
letter shall also be put on the website of the company.

State Pollution Control Board shall display a copy of the clearance letter at the Regional office,

-District Industry Centre and Collector’s office/Tehsildar’s Office for 30 days.

The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of
the clearance letter informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control Board and also at web
site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the
Regional Office of the Ministry located in Lucknow, CPCB, State PCB.

The MoEF/SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.
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Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferréd, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997. '

Waste water from potable use be collected and reused for sprinkling.

During the school opening and closing time vehicle movement will be restricted.

A width of not less than 50 meter or 10% width of river can be restricted for mining activities
from river bank. A condition can be imposed that mining will be done from river activities from
river bank. -
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ANNEXURE-8¢

Joint Meeting Minutes of State Environment Impact Assessment
Authority (SEIAA) and State Expert Appraisal Committee (SEAC), U.P.
dated 14/11/2018

The joint meeting of SEIAA/SEAC was‘ held to dispose the 3 complaints of
Shri Amar Jeet Singh Bedi, Advocate Delhi High Court and NGT, Principal Bench,
Delhi and one complaint of Shri Amit Upadhyay, Advocate, Allahabad, High Court.
Both were called to explain their point of view. However, in the meeting one more
complaint of Shri Chandra Deo Singh, Advocate, High Court, Allahabad was also
received. | |
The complainant Shri Amit Upadhyay and Shri Akhil Prasad, DAS (1) Pvt. Ltd.
turned up to explain their point of view. Whereas, Shri Amarjeet Singh Bedi
through his letter dated 07/11/2018 requested for additional time of 15 days to
mark his personal appearance before the Directorate. - S
.. The committee listened to Shri Amit Upadhyay and his counsel Shri 1.K. X\%
Kapila. They empathetically told that there is no provision of REIA. Therefore the \\
committee should not entertain any REIA. '
After going through all the complaints in depth and listening to Shri Amit
Upadhyay, the committee chartered out following issues related to complaints:-
Issue 1:- There is no provision of REIA.
Issue 2:- The sequence/methodology of issuance of TOR, preparing draft
EIA, submission to UPPCB, public hearing and submission of final
EIA.

Issue 3:- Issue related to uploading of EIA/EMP to maintain transparency.
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The committee called Shri Akhil Prasad to explain his point of view on issues
mentioned above. His point of view is given below:-
Issue 1:-Provision of EIA not substantiated by satisfactory documentary
evidence.
Issue 2:- As per EIA Notification, 2006 (as amended) the procedure in brief is
(i) Uploading of application of TOR/additional TOR. (i) Issuance of TOR/in
case not received within 30 days it is deemed to be issued, (iii) Preparation
of draft EIA. (iv)Submission of draft EIA to UPPCB. (v)Public hearing. (vi)Final
EIA submission.
Issue 3:- The consultant mentioned that file is around 85 MB and even after
compression it is around 28 MB, while available space for loading EIA is 20
MB.
After a detailed and in depth discussion authority and committee
decided:-
< No REIA will be entertained. There will be only individual or cluster EIA.

All concerned cases listed on 15, 16, 17 & 22 October, 2018 shall be

heard on 16/11/2018 as additional agenda before SEAC.

% The brief procedure/sequence to be followed by PP/consultant will be
as follows:-

(i) Uploading of application of TOR/additional TOR.

(ii) Issuance of TOR (in case not received within 30 days, standard TOR
developed by MoEF&CC shall be deemed approved for the project
or activity).

(iii) Preparation of draft EIA, strictly in accordance with the terms of
reference.

(iv) Submission of draft EIA to UPPCB.
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(v) Public hearing.

(vi) Final EIA submission.

v,

% The committee/Authority also decided that in case there is any

mention of REIA/REMP in any of the minutes of SEIAA/SEAC it should

be treated as deleted.

% The Secretariat should write to MoEF&CC to increase the space to

accommodate full EIA report. Till such provision is made consultants

can cover brief summary of EIA apaf't_ from risk assessment, public

hearing etc in case it exceeds the available space of 20 MB.

The meeting ended with a vote of thanks to each chair.

(Prof. Rana Pratap Singh)
Chairman, SEIAA

(Dr. {Prof.) S. N. Singh)
Chairman

(Dr. Ajoy Kumar Mandal)
Member

(Dr. Madhu Bhardwaj)
Member

(Dr. Richhpal Singh Sangu)
Member

(Shri Meraj Uddin)
Member
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(Shri Ashish Tiwari)
Member-Secretary, SEIAA

(Prof. D.P. Singh)
Member

(Shri Rajive Kumar)
Member
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